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Friday, June 1, 1962/Jyaistha 11,
1884 (Saka).

‘The Lok Sabha met at Eleven of the
Clock.

[MR. SrEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Starch Factories in Kerala
+

( Shri A. K. Gopalan:
+ J Shri Umanath:
1226. 3 Shri Potickkatt:
\Shri M. K. Kumaran:

Will the Minis‘cr of Commerce and
Industiry be pleased to state:

(a) how many factories making
starch out of tapioca are to be  or-
ganised in Kerala, in the Third Plan
period; and

(b) the location of these factories?

The Minister ¢of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). The infor-
mation is being c¢nllected and will be
laid on the Table of the House.

Shri A. K. Gopalan: May 1 know
whether no information about these
starch factories in Kerala, either in
the public sector or in the  private
sector, is known to the Government?

Shri Kanungo: We know only of one
factory which is operating, that is, the
Lakshmi Starch Factory at Kundara.
We have no further information about
this because no licence has been taken
out.

837 (Ai) LSD—I1.
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Shri A. K. Gopalan: What is the
production of tapioca in Kerala and
has the production gone down Auring
the last one year?

Shri Kanungo: Production has not
gone down. They are planning to ex-
pand their production.

Shri Umanath: May I know whether
starch made out of tapioca is a foreign
exchange earner and, if so, whether
the Government proposes to start fac-
tories in th¢ public sector?

Shri Kanungo: We have no intention
to start anything in the public sector.
Starch is saving forecign exchange. It
could be a foreign exchange carner if
the cost of production were lower.

Shri M. K. Kumaran: In view of the
fact that a very large number of small
farme:rs are engaged in the cultivation
of taploca, may 1 know whether the
Government have considered the desir-
ability of starting co-operative societ-
ics in this industry?

Shri Kanungo: The Kerala Govern-
ment will be thinking of it. I know
they are planning something about it.

Shri Warior: Which is the main
raw material that is used in the manu-
facture of textile starch and is  the
price of tapioca not comparatively
favourable? Have the Government
investigated that possibility?

Shri Kanungo: I have no information
at the moment. But aparty from in-
dustria] starch. glucose and dextrose
can also be made and the existing
plant is catering for that.

Shri K. R. Gupta; What are the
reasons for the high cost of production
of starch and how can the cost be
lowered?
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Shri Kanungo: The high cost men-
tioned by me is in relation to :xports,
but it compares favourably to indi-
genous manufacture. The problem
which has to be studied is how to re-
duce the prime cost of all manufac-
tures including starch.

Shri Nataraja Pillai: May I know
whether the possibility of manufac-
turing glucose out of tapioca powder
was tried or experimented, whether
anything of that kind was thought
of?

Shri Kanungo: That is what I men-
tioned, namely, that the factory is go-
ing into the production of the same
thing.
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We would like most of it to be con-
verted into industrial starch.

Shri Vasudevan Nair: May I know
whether the Government has any esti-
mate of the demand and supply ques-
tion of starch during the Third Plan
and, if so, whether there is much scope
for the development of industries for
manufacturing starch?

Shri Kanungo: Yes, Sir; the demand
is likely to go up and there is room
for expansion.
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Coffee Board Employees

*1227. Shri Maniyangadan: Will the
Minister of Comm-zrce and Industry
be pleased to state:

(a) whether any of the cmployaes
of the Coffee Board retrenched rccent-
ly have been reinstated;

(b) the number of persons re-
trenched and the number that have
been reinstated; and

(c) how the service conditiuns of the
persons reinstatcd compare with the
service conditions prior to retrench-
ment?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) Yes,
Sir.

(&) Number  retrenched Class 11T 38

Class TV | 652

. Class IIT s
Class IV 92

Nuwumber reinstated

(c) There has been no change in the
service conditions of the vetrenched
and reinstated Class III and Class IV
employces except with regard to their
seniority.

Shri Maniyangadan: May I  know
whether these persons whpo have becn
reinstated have been put in a  se-
parate category and are not allowed
to contribute to the provident fund?

Shri Manubhai Shah; No, there is
no separate category. But *acause
there was a little break of service,
they have a certain disadvantaze in
senicrity according to the length of
service.

Shri Maniyangadan: May I know
whether their prior service will  be
taken into consideration in fixing their
emoluments?

Shri Manubhai Shah: That is our
view that we may look into that as-
pect.

Shri Sham Lal Saraf: Has the Coffee
Board anything to do with the export
of coffee to foreign countries?
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Shri Manubhai Shah: That is the
Central agency. The Coffee Board is
really the export agency for the Cen-
tral Government for all exports of

coffee.

Shri Warior: May I know whether
the reason which compelled Govern-
ment to retrench the staff has now
been removed and the Propaganda
Section is again to be started and
new hands will be taken?

Shri Manubhai Shah: This has all
been decided a long number of ywars
ago, because there is no need to do
any propaganda. Today we are in
fact short of coffee—we have to cut
out exports to the ecxtent of 10.000
tons and more—as also for internal
consumption. So there is no need to
have extra staff for propaganda.

Soda Ash and Caustic Soda

+
( Shri Maheswar Naik:
*1229. { Shri Rameshwar Tantia:
| Shri P. C. Borooah:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the quantum of existing re-
quirements of the country for scda
ash and Caustic soda both for domes-
tic consumption and industrial pur-

poses;

(b) to what extent these require-
ments are being met from the indigen-
ous manufacturing units; and

(c) the future programmes for mak-
ing the country self-sufficient in this
matter?

The Minister of Industry in the Min-
istrv of Commerce and Industry (Shri
Kanungo): (a) The existing require-
ments for soda ash and caustic snda
are estimated ags under:—

(1) Soda Ash:
(i) Light. 280,000 M. tons per annum
@) H:avv . 50,000 M. tons per annum
TOTAL 330,000 M. t(ns per annum
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) Caustic Soda 225,000 M.tcns per annum

(b) The indigenous production of
Soda Ash and Caustic Soda is as
under:—

1961 1962
(Estimated)
M. tons M. tons

(1) Soda Ash :
(i) Light 176,633 220.000
(i) Heavy .. 6,000
ToTAL 176,638 226,000
(2) Caustic Soda 119,554 130,000

(c) The following further capacities
have been licensed for the manu-
facture of Soda Ash and Caustic Soda
during the Third Plan Period:—

(i) Soda Ash.—310,000 M. tons.
(ii) Caustic Soda.—288,000 M. tons.

Shri Maheswar Naik: From the
statement 1 find that there js still a
great leeway between the requirement
and the production. May I know
what action is being taken to meet the
gap bctween the requirement and the
production?

Shri Kanungo: Licences have been
issued and further licences will be
issued when proposals come in.

Shri Maheswar Naik: May I know
whether it is a fact that the cost of
production is still very high and this
industry is still enjoying protection:
and, if so, how long this protective
tariff will be continued?

Shri Kanungo: That is for the Tariff
Commission to report upon and then
for the Government to decide. But
we are hoping that with larger estab-
lishments coming in and also better
techniques coming in, the cost of pro-
duction will be reduced.

Shri P. C. Borooah: May I know if
the ateention of Government has been
drawn to the statement made by the
President of the Alkaline Industry As-
sociation that the industry is facing
great difficulty; and, if so, whether
those diflicullties have been asses:cd
and what action Government propose
to take thereon?
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Shri Kanungo: Yes, Sir, we know
about the difficulties. They are most-
ly due to the non-availability of coal
and transport and all that. Govern-
ment are making efforts in that direc-
tion,

Shri D. N. Tiwary: In view of the
fact that licensees are not coming for-
ward for taking licences for manu-
facture, will trere be any cfforts on
the side of the Government to cstab-
lish such factories so that the country
may soon become self-sufficient in
this?

Shri Kanungo: There are more mat-
ters of high priority for Government
to go in than this one.

Shri Sham Lal Saraf. In view of the
fact that this is a basic industry and
we need it very badly for the indus-
trial growth of the country, may 1
know what steps are being taken by
the Government in order to Lring it
to self-sufficiency?

Shri Kanungo: It is not at all dis-
couraging, because licences for the
manufacture of 310,000 metric tons of
soda ash and 288,000 metric tons of
caustic soda have been issued, and
further proposals are likely to come.
So therc is no need o be -sorried
about. By the Third Plan period 1
think we will have enough.

Shri Maheswar Naik: May I know
whether it is a fact that the factories
are not utilising chlorine which is
likely to be produced along with
soda ash and caustic soda and that it
is allowed to go waste?

Shri Kanungo: Not alwavs. Chlor-
ine also is in high demand.

Shri Bhagwat Jha Azad: May I
know whether the additional capacity
that has been licensed in the Third
Plan is going on, according ‘o the
Government’s opinion according to
schedule as was arranged as given in
the statement?

Shri K:nunge: Yes. The schedule
is a regulation which is laid down in
the Industries Development Act, Un-
less the Schedule is adhered to, licen-
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ces are cancelled. Up till now, we
have had no occasion to cancel.

Working Groups on Natural Resources

*1230. Shri P. C, Borooah: Will the
Minister of Planning be pleased to
state:

(a) whether it is a fact that working
groups of experts on important nat-
ural resources in thce country have
been formed by the Committee on
Natural Resources of the lanning
Commission;

(b) if so, how many working groups
have been formed and in what sub-
jects they will conduct their study; and

(c) by what time the groups will
submit their reports?

The Deputy Minister in the Ministry
of Labour and Employment and for
Planning (Shri C. R. Pattabhi Raman):
(a) Yes, Sir.

(b) So far 17 working groups have
been formed to study different aspects
of land, waler, encrgy and mincral
resources.

(c) Various studies are in their
initial stages and it is not possible at
this stage to indicate as to when the
Working Groups would submit their
reports.

Shri P. C. Borooah; May I know
what aspects of these subjects will be
studied by the working groups?

Shri C. R. Pattabhi Raman: They
are, broadly, studics on land, studies
on energy, studies on water and there
will be particular emphasis with re-
gard to studies on raw matcrials for
steel.

Shri Warior: May I know whnther
anv of these working groups have sub-
mitted any report as yet?

Shri C. R. Pattabhi Raman: No, not
yet.

Mr. Speaker: Next question.

Shri Nambiar: How much time will
they take?
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Mr. Speaker: He has risen very late.

Exports of Shoddy Goods

*1231. Shri Hari Vishnu Kamath:
Will the Minister of Commerce aud
Industry be pleased to state:

(a) whether Government are aware
that shoddy goods are sometimes cx-
ported, to the detriment of India’s
reputation in foreign lands;

(b) if so, whether Government pro-
pose to take measures for the eiimin-
ation of this malpractice; and

(c) a brief outline of the measures
proposed to be taken?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Although there have been a few com-
plaints about the quality of  goods
exported, the number of complaints has
not been large nor has the genuine-
ness of all such complaints been es-
tablished in many cases. Neverthe-
less it may be advantageous to provide
facilities to overseas importers to
obtain third party assurance of the
quality of goods supplied to them.

(b) and (c). A statcment js laid on
the Table of the House. [See Appen-
dix I annexuse No. 71].

Shri Hari Vishnu Kamath: The
statement laid on the Table shows
that in order to consider the steps to
be taken to make the system of quulity
control, grading and pre-shipment in-
spection for export goods more broud-
based and integrated, Government
had appointed an ad hoc committee
last ycar. Am I to understand that
this malpractice came to the Govern-
ment’s notice only as late as last year
and previous to that, since Indepen-
dence, no steps were taken by  the
Government to eliminate this mal-
practice?

Shri Manubhai Shah; The practice is
being sought to be rectified. Parhaps
there cannot be too much of a griev-
ance. We are constantly watching the
situation and as I have said in the
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statement, it is proposed to consider
at the meeting of the Board of Trade
the establishment of quality control
and Export inspection council. This
will initiate movement of regular
quality control and pre-shipment in-
spection in practically all export com-
modities to begin with.

Shri Hari Vishnu Kamath: Is the
Minister in a position to tell the
House from the reports he has got as
to from which countries such com-
plaints or reports of shoddy goods be-
ing exported from India have been
received?

Shri Manubhai Shah: Firstly, the
word is too strong—shoddy goods and
all that. There have been a few com-
plaints and sometimes it happens in a
large volume of trade. 1 only want
to caution the House against making
a broad assumption that the quality
aspect is not being looked into. It is
being looked into. Wherever there
are errors, in future we want to see
that a large number of test houses and
control laboratories come into exis-
tence throughout the country, which
wil] be under the broad inspection of
this council. All these steps are
being taken to eliminate the evil
which the hon. Member points out.

Mr. Speaker: He wanted the names
of the countries from which com-
plaints have been received.

Shri Manubhai Shah: Complaints of
an odd nature come from every coun-
try. It is common. It is not as if a
particular country is making com-
plaints, It depends on the goods,
where thecy go. The trade is with
the whole world.

Shri Vasudevan Nair: Hag it come
to the notice of the Government that
after a thorough study of the pro-
blem, the Indian Standards Institute
has come to the conclusion that in the
manufacture of very many goods,
there is undesirable practice going on
and if so, may I }- ~w what are the
steps taken by this particular In-
stitute to see that it is prevented?
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Shri Manubhai Shah: No such ob-
servations have becn made by the
Indian Standards Institute of  such
general sweeping nature.

Shri Vasudevan Nair: It appeared
in the newspapers.

Shri Manubhaj Shah: I do not know
which report the hon. Member has
in mind. I have seen no report of the
Indian Standards Institute. There will
be no such statement of a  general
nature by the Institute which is found-
ed by the Government with the parti-
cular object of evolving standards
What I plead with the House is only
this. We are conscious of the little
defects in the structure and we are
trying to remove them as much as we
can in course of time,

Shri Warior; When disputes orise
between the exporters and the im-
porters on the ground of some sub-
standard quality or something of that
sort, may I know what mcasures Gov-
ernment take to protect the interests
of the exporters of those goods also?

Shri Manubhai Shah: There are ar-
bitration provisions in all the contracts.
There are also claims committees, and
there are international laws governing
the establishment and the scttlement
of claims. I have not come across
very large claims which are pending
either against our exporters or our
importers.

Shri Hari Vishnu Kamath: In the
case of those exporters—they may be
few in number—whose malpractice
in this regard has come to the Gov-
ernment’s notice, have Government
taken action to warn them, and in case
of repeated dereliction in this regard,
have they been refused export licen-
ces for the future?

Shri Manubhai Shah: Yes, this is
the normal process of blacklisting of
people who offend continuously on a
particular account. But I can assure
the House about quality control, be-
cause, after all, all the export promo-
tion will depend on the quality of the
goods and, in fact, not only the quality
but the nature of the service rendered
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after the goods are sold. So, we are
quite aware of this situation.

Shri Bhagwat Jha Azad: May I know
whether according to the recominend-
ation of the ad hoc committee, Gov-
ernment propose to enact legislation
for quality control?

8Shrl Manubhai Shah: No separate
legiclation as such is necessary. The
Indian Standards Institution Act is
there. Then, there are various other
provisions in the different laws of this
country. What we want is an apex
body to organise in an institutional
way the quality control basis for most
of the commodities in internal trade,
and especially in the external trade.
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Shrj T. Abdul Wahid: Have (Govern-

ment reccived complaints about had
quality of imported goods?

Shri Manubhai Shah: This is all
recipiocal.  We received from a big
country recently a lot of tyres which
today are difficult to sell. So, lapses
of that nature which are inherent in
the trading community are there, but
we do not want to throw the blame cn
the other side; we want to rectify as
much as possible at our door or at our
end.

Shri S. C. Samanta: May I know
in respect of which goods there is
ccmpulsory pre-shipment inspection,
and whether the exporter has to pay
anything for it?

Shri Manubhai Shah: Yes, it is our
aim to have pre-shipment inspcction,
because we want to expand onr ex-
ports. Unless we are assured that all
the shipments which pass from this
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ecouniry, broadly speaking, are pro-
perly inspected we cannot do that.
That is why that will be the first tusk
tha: we shall try to make pre-ship-
ment inspection as much compulsory
as is possible, and to the extent that it
is practicable.

Regarding the charges, ccrtainly,
some charges will have to be levied
for such inspection, and some of it will
be in the form of grant by Govern-
ment, s0 as not to put too much load
on the export prices.

Export of Cloth to UK.

( Shri D. C. Sharma:

| Shri Prakash Vir Shastri:
J Shri Warior:

7\ Shri Indrajit Gupta:

| Shri P. C. Borooah:
{Shri C. K. Bhattacharya:

Will the Minister of Commerce and
Industry be pleased to state:

*1232.

(a) whether it is a fear that the
Lancashire cotton industry have urged
upon the UK. Government for a cut
in Indian cloth import into U.XK.; and

(b) if so, the reaction of Gcevern-
ment thereto?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shahi: (o) Yes,
Sir.

(b) Having regard to the need for
larger exports, Government of India
would desire an increase rather than
a cut in exports.

Shri D. C. Sharma: What is the
amount of cut desired by this associa-
tion, and what steps are Government
‘taking to have that cut restored?

Shri Manubhai Shah: So far there
has been no cut. There have been
talks and representations by the
textile interests in Lancashire, as the
hon. Member has rightly pointed out,
but we have clearly indicated that as
far as our Government are concern-
ed, we would like to have not only no
cut at all, but a share in the new
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growth, if at all, in the intake of
cloth by UK if the overall textile
imports there increase; we have said
that we must have a due share in the
new growth.

Shri D. C. Shana: If the UK. enters
the European Common Market, what
will be its effect on our exports of
cloth to the U.K.

Shri Manubhai Shah: That 1is a
well known thing. Therefore, we
are trying to clarify our situation.
Only the other day, our representative,
Mr. Lall placed the entire structure
commodity-wise before the Six of the
European Common Market and also
the UK. authorities.

Shri Warior: Apart from the desire
of the Lancashire cotton industry, is
it not a fact that Britain has agreed to
the cut in the import of cotton goods
from our country, with the European
Common Market?

Shri Manubhai Shah: No, Sir.

Shri P. C. Borooah: May I know
whether it is a fact that in 1957, the
Lancashire textile industry approached
the Mill-owners Association of India
and requested them to restrict the
cxport of cloth, and the Indian Mill-
owners accepted that, and if so, the
necessity of deviation from that prae.
tice.

Shri Manubhai Shah: The first part
of the question is a hardy annual
Every year they represent and we dis-
cuss this. The second part of the
question implying that we have accept-
ed any cut is not correct. We have
stuck to the ceiling, As a mater of
fact, we have not yet been able to
recach the ceiling; we are trying to.
Also I can assure the House that in
future we are not for accepting any
restriction or cut. We would like to
share in the growth if at all it takes
place in respect of cotton textile
imports into UK. The Indian trade
must have a proportionate rate of
growth there.

Shri C. K. Bhattacharya: Has the
attention of Government been drawn
to the news that the Lancashire
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textile group has decided to make a
bonfire of foreign cloth in London?

Shri Manubhai Shah: I share the
information with the hon. Member.

Shri K. N. Pande: Is the cloth
imporied in U.K. from India for inter-
nal consumption or is it for purposes
of export after being reprocessed?

Shri Manubhai Shah: Some of it is
for internal consumption; some of it
which goe$ in grey condition is
reprocessed for irade abroad.

Shri Tyagi: What is the volume,
and value in money, of our textile
trade with UK.?

Shri Manubhai Shah: It is 195 mil-
lion yards every year, The value is
according to trading prices from
time to time.

Shri Bhagwat Jha Azad: Have
Government examined and satisfied
themselves that the proposed cut is
not duc to any difficulties faced by
the Lancashire industry but because
of the proposed entry of UK into the
ECM.?

Shri Manubhai Shah: Even before
the E.C.M. idea was there, this was a
hardy annual. The textile interests
there have taken up the matter with
the UK. Government and with us. All
this is well known to tic lHouse. So
it is not a new siluiniion. Bul wo wr
alive to both the sit wns, vy of
Britain into the R.C M. as woll as the
difficultics of export trade with U.K.
independently.

Shri Hem Barua: Is it a fact that of
late the U.K. Government have pro.
posed to us a Government-to_govern-
ment agreement and not an indus’ry-
to-industry agreement? If so, what is
Government’s reaction thereto?

Shri Manubhai Shah: That has not
been the approach. The approach
has been that the Governments on
both sides are kept informed of the
discussions between the trade and
Industry on both sides.

8bri Sivamurthi Swamy: In these
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export?

Shri Manubhai Shah: It has not
confined itself to that. It is more for
the organised textile industry.

Indian Troops in Congo
“ T
( Shri Hem Barua:
°1234. 4 Shri Rameshwar Tantia:
{_ Shri Shree Narayan Das:

Will the Prime Minister be pleased
to state:

(a) whether it is a fact that situa-
tion in Congo has of late considerably
improved; and

(b) if so., whether Government have
fixed any date by which it is proposed
to completely withdraw our troops
from there?

The Minister of State in the Minis-
try of External Affairs (Shrimati
f.akshmi Menon): (a) No, Sir. The
situation in the Congo cannot be said
to have definitely improved until
there is a scttlement beitween Mr.
Tshombe of Katanga and Mr. Adoula,
Premicr of the Congolese Central
Government. No progress has been
made on the question of ending the
secession of Katanga, which is the
main prohlem remaining unsolved in
the Congo. Rencwed talks  are now
going on hefween Mr. Tshombe and
Mr. Adoula and much wiil depeind on
their outcome.

(b) Does not arise.

Shri Hem Barua: In view of the
rceent decision of Mr. Adoula and
Mr. Tshombe to integrate their armed
forces into the Congolese Army as
also to tske steps for the complete
integration of the Katanga province
into the Congo, may I know if the
situation is not ripe enough for us to
withdraw our troops?

Shrimati Lakshmi Menon: No. The
situation is not ripe enough for us to
withdraw our troops. 1 would like to
bring to the notice of the hon. Mem.
ber the news that appeared this morn-
ing.
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Shri Hem Barua: I have seen that.

Shrimati Lakshmi Menon: Mr.
Tshombe says that he will not conti-
nue discussions unless the movement
of the Congolese army is stopped and
it does not endanger the Katangese
gendarmerie.

Shri Hem Barua: I have also read
that news. The position is that the
movement of Congolese troops is
supposed to take place into the
Katanga province. On the other
hand, they have already appointed a
committce or commission to go into
the question of complete integration
of Katanga into the Conego

Mr. Speaker: He is arguing. Has he
a question in a definite form to ask?

Shri Hem Barua: Yes In view of
our pressing needs on the frontier
because of the new situation arising
out of disturbed conditions with
neighbours like Pakistan and China,
is it not worthwhile for us .

Mr. Speaker: He is arguing, draw-
ing inferences, using adjectives and
so on. What is the straight question?

Shri Hem Barua: Is it not worth-
while for us to withdraw our troops?

Mr. Speaker: The hon. Minister has
said that.

Shri Hari Vishnu Kamath: The
Prime Minister can reply.

The Prime Minister and the Minister
of Exterral Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): We do not wish to keep our
troops in the Congo a day more than
is necessary. We have given these
troops to the United Nations. And,
it is, finally, for the United Nations to
Judge whether they have finished
their work or not. At the present
moment, although there are some
slightly hopeful signs—the talks bet-
ween Tshombe and Adoula—our past
experience is that they tend to break
up at the right moment or the wrong
moment; and Mr. Tshombe is not a
pecularily reliable individual in such
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matters. So, it would be doing no
scrvice at all for us to do something
now which would upset all the work
that has been done and upset the
further talks that these people may
be having.

Shri Hari Vishnu Kamath: To what
extent has the despatch of combat
troops to the Congo and their partici-
pation in the Congolesc affairs been
consistent or compatible with Gov-
ernment’s of repeated emphasis on
the peaceful settlement of disputes,
internal as well as international and
also compatible or consistent with the
tenets of Panch Sheel.

Mr. Speaker: It is a matter of opi-
nion.

Shri Jawaharlal Nehru: It is com-
patible completely with both.

Shri Hari Vishnu Kamath: I could
not hear.

Mr, Speaker: It is compatible com-
pletely with both.

Shri H. N. Mukerjee: May I know
if the attention of Government nas
becn drawn to Press reports that
Gizenga is very likely in danger of
his life; and, if that is so, if Govern-
ment has any ideas in regard to this
matter? I ask this because the first
part of the answer says that the situa-

tion in Congo has considerably
improved.

Shri Jawaharlal Nehru: We have
read news  ahout Mr. Gizenga in
danger. Butl I should think not,

becausc we would have hcard about
it otherwise.

Shri Vasudevan Nair: One of the
main aims of the presence of the
U.N. Troops was to expel the foreign
mercenaries working in  Katanga.
May I know whether the U.N. Army
has achieved that aim or whether it
has miserably failed in that aim?

Shri Jawaharlal Nehru: I cannot
say whether it has achieved it abso-
lutely. But, if the whole Katanga
Army is put under the unified control
of the Congolese Army, it is clear
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that the mercenaries will either  be
under the control of that Army against
whom they have been functioning r
will go.

Shri Brajeshwar Prasad: Are we
to understand that the U.N. Troops
will not be withdrawn from the
-Congo  till Katanga is integrated
with the Congo?

Mr. Speaker: A hypothetical ques.
“tion. Next question, Shri Yajnik.

Price of Piece Goods
+

1235, {Shrf Yajnik: )
\ Shri C. K. Bhattacharyya:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Government are aware
that the Textile Mills have added the
-entire amount of the new Excisc Duty
to the original price of piece goods
and marked the total price thereon;
and

(b) whether Government propose
to tzke any steps in the mater?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
and (b). Excise duty on textiles
consists of a duty on yarn as well as
a dutv on cloth. Under the new
Excise Tariff, dutv on cloth in the
grey state has bcen reduced while
there has been an increase in the
duty on yarn as well as on processed
cloth. So far as the duty on yarn is
concerned, the industry has absorbed
about 1/6th of the compounded duty.
The voluntary system of price control
on cloth relates only to the ex-mill
price of cloth. In addition to the ex-
mill price, mills can stamp separately
the Excise Duty at the rates in force
from time to time. In view of this,
the question of Government taking
any action in the matter does not
arise.

Shri Yajnik: I should like to know
from the Minister if he is aware of
the statcment of the Finance Minister
that the increased excise duty on fine
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cloth weuld be absorbed by the mills
in their own costs.

Shri Manubhai Shah: There was no
such statement made that all that
would be absorbed. As the hon.
Member is aware, the fresh duty rise
on processed cloth, particularly fine
and superfine, has been steep and it
would not be possible to absorb all
that in the present prices.

Shri C. K, Bhattacharyya: May I
know whether the attention of the
hon. Minister is drawn to the fact that
the prices printed on cloth are arbi-
trarily changed?

Shri Manubhai Shah: No, Sir. As 1
said in the past, the voluntary price
control which is in full consultation
with the government officials in
every region is, broadly, working
satisfactorily. But, there have been
lapses on the part of the trade and
mills which have always been taken
action against.

Shri Bhagwat Jha Azad: The state-
ment does not clearly show whether
it is not a fact that the cntire new
excise duty has been passed over by
the manufacturer to the consumer.

Shri Manubhai Shah: I have neither
said one way or the other. T have
said that the absorption of the yarn
duty is compounded in a manner that
one-sixth has been agreed to be
retained by the mills and five_sixths
passed on to the consumer. For the
rest, the voluntary price stamping
regulates the excise. It is our hope
that to the extent possible the indus-
try will bear the additional burden
of the excise duty.
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Shri Yajnik: May I know if the hon.
Minister is aware that the entire
burden of the increased excise duty
has been passcd on to the consumers
by the producers?

Shri Manubhai Shah: Actually
there has been reduction as far as
the grey, medium and lower medium
varieties are concerned there has
actually been a reduction as a result
of the revised duties, It is only in
the fine, superfine and better processed
variety like the organdy or mercerised
that there had been a rise in excise
duty from 3 nP. to 21 nP. Government
cannot expect that the whole levy
will be borne by the industry. Even
<0 to whatever extent it can be borne,
‘he cffort is to do that.

Price of the Imported Dry Fruits
from Afghanistan

*1236. Shri Hem Raj: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whethetr it is a fact that the
prices of the Dry  fruits imported
from Afghonistan have gone up consi-
derably;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
to improve the position?

The Minister of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): (a)
Prices went up last year but recent-
ly they have registered a substantial
decline.

(b) On the closure of the land route
between Afghanistan and Pakistan in
September, 1961 dry fruits had to be
imported into India by air with conse-
quent rise in prices due to a higher
freight element.

(¢) Government have permitted
import into India via Iranian ports of
dry fruits from Afghanistan. This has
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resulted in a substantial reduction in
prices.

Shri Hem Raj: May I know whether
it is a fact that due to the increase in
air fares the prices have gone up

Shri Manubhai Shah: That is true,
Sir, because the land route was not
possible to be operated upon and they
have to be airlifted; therefore, there
has been some rise in prices.

Shri Hem Raj: May I know whether
it is also a fact that our exports to
Afghanistan, especially of tea, had
also declined due to the air fares
being high?

Shri Manubhai Shah: There have
been no indications of reduction in
our exports. We are keeping a watch
and arc trying to see that the Air
India flies freight services between
India and Afghanistan to keep our
exports up.

Shri Hem Raj: May I know whether
efforts will be made to reduce the
fares and freights of Air India so far
as export of these things are concern-
ed?

Shri Manuthai Shah: Why should
1 commertcial service run by the
public sector reduce its freights and
fares? We have to see how we could
assist the exports but there is no
such proposal at present.
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Shri Hem Barua: May I ¥now whe-
ther it is a fact that ofen pictures with
damaning and derogatory titles by
which a whole city is treated with
comtempt and derision, for instance,
“Dilli ka thug” are allowed?

Mr. Speaker: Was that intended for
my information?

Shri Hem Barua: No, Sir. I will put
the question. May I know whether
it is a fact that often pictures that
bear derogatory titles where the whole
city is treated with contempt and deri-
sion, as, for instance, in Delhi ka
Thug, are allowed to pass through
censorship and, if so, are we to under-
stand that the titles do not come with-
in the ambit of the Censor Board?

Shri Sham Nath: It is not so. I think
the Censor Board takes into considera-
tion the titles also.

Shri Prabhat Kar: May I know whe-
ther the attention of the Ministry of
Infoermation and Broadcasting been
drawn to the fact that the Calcutta
Corporation is so much worried about
some of these pictures emanating from
here and which degenerate the young
pcople of this country, and as such,
may I know what steps do the Gov-
ernment proposc to take in respect of
the Censor Board which is passing
these pictures for exhibition?

Shri Sham Nath: The Government
has laid down certain principles for
the guidance of the Censor Board and
those principles are always applied by
the Censor Board while passing and
certifying those films.

Shri M. K, Kumaran: May I know
whether the Government propose to
take any sieps to put the informal
precensorship of the scripts of films
on a statutory basis?

Shri Sham Nath: That is under con-
sideration. But it would not be very
helpful; that is the general impres-
sion which we have got now.
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Shri Sham Nath: It is a question of
opinion, Sir.

Shri C. K. Bhattacharya: May I
know whether there is any idea in this
respect, namely, that the principles
followed by the Censor Board under
the previous Ministry are going to be
changed now?

Shri Sham Nath: No, Sir. There is
no such intention,

Shri Tyagi: Does the Censor Board
act only after the film is completed
or does it censor the manuscripts
also?

Shri Sham Nath: Sometimes they
see the manuscripts, but usually they
see the film after it has been made.

Shri N. Sreekantan Nair: May I
know whether it is a fact that so
much of puritanism is exercised by
the Censor Board that it has lowered
the quality of films produced for in-
1ernational consumption?

Shri Sham Nath: That is a matter
of opinion.

Shri Inder J. Malhotra: May I know
whether any representation by  the
film industry has also been made to
relax the censorship rules for internal
consumption as well?

Shri Sham Nath: The film industry
has bren making such representations
from time to time. They are taken
into consideration as and when re-
ceived but in the opinion of the Gov-
ernment no change in the present
policy of censorship is warranted.

Shri Warior: How is it that the
Censor Board censors certain scripts
which are based on the works which
have been awarded certificates or
prizes by the Sahitya Akademi?

Shri Sham Nath: We are not aware
of it.

Shri Warior: There are such in-
.stances.

Mr. Speaker: Next question.
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Financing of Small Scale Industries
by L.IC.

+

( Shri Bhagwat Jha Azad:

Shri Harish Chandra
Mathur:
Shri Rameshwar
*1238. Tantia:

Shri Shree Narayan Das:
Shri Vasudevan Nair:
Shri P. C. Borooah:

| Dr. L. M. Singhvi:

Will the Minister of Commerce and
Industry be pleased to state:

(a) whether Life Insurance Corpora-
tion has agreed to assist financing of
Small Scale Industries; and

(b) if so, to what extent and in what
manner?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) & (b). The Life
Insurance Corporation has agreed to
advance loans to Cooperative Societies
& Joint Stock Companies who are
proposing to set up industrial estates
to the extent of 60% of the total cost
of the industrial estates against a cent
per cent guarantec of the repayment
of principal and the interest thereon
by the concerned State Government.

Shri Bhagwat Jha Azad: May I
know whether the LIC has given any
indication as to whether it would put
the funds at their disposal uncondi-
tionally, or whether it will indicate
any preference on the principles of
sound investment?

Shri Kanungo: It is given in the
statement. The LIC has accepted the
principle that it will advance up to
60 per cent of the cost of an industrial
estate provided the rest of the invest-
ment is found by the promoters and
the whole loan is guaranteed by the
State Government.

Shri Bhagwat Jha Azad: May I
know whether by now any State Gov-
ernment has come forward to gua-
rantee the loan?

Shri Kanungo: No, Sir. Not yet.
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Shri Vasudevan Nair: What is the
rate of interest charged for such loans
by the LIC?

Shri Kanungo: That will be decided
from time to time.

Shri Prabhat Kar: The statement
says that the LIC has agreed to ad-
vance. I want to know whether any
advance has been made for the small-
scale industries?

Shri Kanungo: No, Sir.

Shri Sham Lal Saraf: May 1 know
whether this would include loans for
buildings machinery and capital for
industries?

Shri Kanungo: This is for the in-
dustria] estates which will be sponsor-
ed by cooperative socicties or joint-
stock companies, which includes build-
ing and other facilities.

Shri Maheswar Naik: May I know
whether the opinions of the State
Governments have been invited in this
respect and if so, what States have
given their opinion and in what way?

Shri Kanungo: It is too early. This
is a concession which the LIC has
given and it is up to the promoters
and the State Governments to avail of
it.

Shri D. N. Tiwari: In view of the
fact that no State Government has
yet come forward to stand guarantee,
are we to understand that the State
Governments are not willing to gua-
rantec the loans wanted?

Shri Kanungo: It is too early to
come to any conclusinns. The proposal
was decided about three months back.

Shri P. C. Borooah; May I know
what money has been allocated so far
for this scheme for the ensuing year?

Shri Kanungo: It is not a question
of allocation by anybody. It is a
question of proposal going up for ad-
vance,

Phizo’s Cable to Prime Minister

*1240. Shri D. C. Sharma: Will the
Prime Minister be pleased to state:
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(a) whether it is a fact that Mr.
Phizy Ws sent a cable to him appeal-
ing Lo settle the case of Naugas by per-
sonal conversation and has desired to
sce him;

(b) if so, the details of the cable;

(¢) whether any reply has  been
sent; and

(d) if so, the details thereof?

The Parliamentary Secretary to the
Minister of External Affairs (Shri D.
Ering): (a) Yes.

(b) The cable reads “killing Nagas
brings both sorrow and disgrace to us
ull let us talk and settle our affairs as
u truly civilised people”.

(c) No.
(d) Does not arise.

Shri D. C. Sharma: May I know
why the Prime Minister did not have
any negotiation or talks with  Mr.
Phizo? He could have brought about
the stoppage of hostilities.

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
I am not quite clear as to what the
hon. Member said. Apparently he
asked me why I did not have talks
with Mr. Phizo. I did not have talks
because I did not think it proper to
do so.

Shri Hari Vishnu Kamath: Is it not
a fact that the Government’s policy
is not to have any talks with Mr.
Phizo unless and until he disbands the
hostile Naga organisation?

Shri Jawaharlal Nehru: There is no
such rigid policy. But where it is
obvious that Mr. Phizo wants to take
propaganda advantage of this matter,
we do not wish to encourage him.

Shri Hem Barua: May I know whe-
ther the attention of the Government
is drawn to a letter written recently
by Mr. Shilo Ao to Mr. Phizo which
reads as follows:

“Our Naga brothers who still are
underground are always welcome to
come overground and join with us
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in building up this new Slite of
Nagaland.”

If so, may I know whether Gov-
ernment visualises a political settle-
ment with the hostile Nagas?

Shri Jawaharla] Nehru: Govern-
ment always want a political scttle-
ment with all its opponents, whoever
they may be and wherever they may
be. Government do not take a rigid
attitude. But the point is the piliti-
cal settlement should be a right scitle-
ment and should fit in with the cir-
cumstances. In Nagaland we h.v
already gone as far as we can go as
the House knows, a Bill will be com-
ing up hcre presently to make them
a full State. So, it is open to the hos-
tile people to come up and participate
in the scheme of things.

Shri C. K. Bhattacharya: May I
know whether the cable has come
from East Pakistan?

Shri Jawaharlal Nehru: This cable
came from London, I think,

Employment of Children

+
Shri Maheswar Naik:
*1241. <{ Shrimati Maimoona
(_ Sultan:

Will the Minister of Labour and
Employment be pleased to state:

(a) whether it is a fact that there
is a wide-spread practice of employ-
ing children under twelve years of
age in Delhi both as shop-labourens
and domestic servants at rockbottom
wages and the Delhi Shop and Estab-
lishment Act is powerless to check the
practice;

(b) whether any assessment has
been made as to the number of such
employees;

(c) if so, what is the actual posi-
tion; and

(d) what effective measures are

being adopted by Government to check
the evil?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
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tfathi): (a) No. Employment of child-
ren below 12 is prohibited in shops and
establishments covered by the Delhi
Shops and Establishments Act, 1954.

As regards employment of children
below 12 as domestic servants, no com-
plaint has been received. There is no
labour law to regulate employment of
domestic servants.

(b) to (d). Regular inspections under
the Delhi Shops and Establishments
Act, 1954 are made but no children
have been found working.

No assessment has been made re-
garding children below 12 working as
domestic servants.

Shri Maheswar Naik: The hon. Mi-
nister has stated that regular inspec-
tion is made as to the conditions of
employment of children, May I know
whether any inspection has so far been
made to see whether children under
12 years are being employed as shop
assistants?

Shri Hathi: Yes, Sir. Inspections
are made, enquiries are also made
and no instance has come to the notice
of the Delhi Administration where
children below 12 years have been
employed.

Shri Maheswar Naik: In case child-
ren below 12 years are employed as
domestic servants, may I know whe-
ther any arrangements for their edu-
cation are being made?

Shri Hathi: As I said, there is no
Jaw for domestic servants at all at
present.

Shri Hem Barua: May I know whe-
ther the attention of Government was
drawn to the¢ “other” half column in
the Statesman where the picture of a
teenager was reproduced with a double
column write-up in which it was
stated that there are teenagers work-
ing in restaurants and shops in Delhi
who get only 15 naye paise a day; if
so, may I know whether any enquiry
was taken up after this report was
published?



8263 Oral Answers

Shri Hathi: I take the information
from the hon. Member.

Shri Hem Barua: Sir, may I sub-
mit......

Mr. Speaker: The hon. Minister says
that he has no information, he takes
the information from the hon. Mem-
ber and now he will proceed with it.

Shri Hem Barua: It was the business
of the Delhi Adm nistration to go inlo
a serious problem like this where a
teenager is getting only 15 naya paise
a day.

Mr. Speaker: The hon. Member put
the question whether after the publi-
~ation of the report Government made
enquirics. The Minister said that up
till now he had no information and
he takes the information from the hon.
Member. He a'sosaid that he had made
enquiries from the Delhi Administra-
tion and there was no such case re-
ported. What else does he want?

Shri Nambiar: May 1 know whether
Government are proposing to pursue
the contemplated legislation to regu-
late the conditions of service of domes-
tic servants?

Shri Hathi: There is no intention
for the present.

Shri Nath Pai: Sir, sometime back
when thers was a strike by domestic
servants in Delhi Shri Nanda had as-
sured the House that the Government
were alreadv preparing a legislation
and we were also  assured that it
would te introduced. Now the reply
given by the hon. Minister runs abso-
Jut2ly counter to that assurance. May
I know what is the position?

Shri HWathi: For the last 2} vears
we have had a separate scction to look
after the complaints of domestic ser-
vants and their condit ons of service.
Special Welfare Officers also were put
in charge to receive the complaints
and to look after their conditions of
service. In the last 2} vears we have
received only three complaints from
the emplovees and nine complaints
from the employers. That is the sta-
tistics that we have got. That means
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that .there is not sufficient reason for
the present for such a legislation.
But, in case we find that there are
some special circumstances we will
consider it.

European Common Market
+

+1249. / Shri P. C. Borooah:
* O Shri Rameshwar Tantia:

Will the Minister of Commerce and
Industry be pleased to state whether
the British Commonwealth Relations
Secretary is likely to visit New Delhi
towards the middle of June, 1962 for
discussing with the Central Govern-
ment the British proposed entry into
the European Common Market?

The Ministcr of International Trade
in the Ministry of Commerce and
Industry (Shri Manubhai Shah): The
Government of India have not receiv-
ed anv intimation to the effect that
the DBritish Commonwealth Rclations
Sceretary will visit New Delhi  to-
wards the middle of June.

Shri P. C. Borooah: May I know
what ma'n aspects of the question are
pgoing to be ‘Hiscussed with the British
Commonwealth Relations Secretary on
his forthcoming wvisit, and whether
any political issues are also going to
be discussed with him?

Mr. Speaker: Thev have not receiv-
ed anv intimation about hig visit. HHow
does the question of the subjects to be
discusscd arise?

Shri Warior Is it not a fact that
Britain hag already entered into an
agreement to join the European Com-
mon Market and no such talks are
necessary?

Mr. Sneaker: He is not visiting
New Delhi.

Shri Hem Barua: May I know whe-
ther the attention of the Government
has been drawn to a recent statement
by Mr. Khrushchev suggesting that
there shou'd be an international con-
ference under the auspices of the
UNO towards the formation of an in-



8265 Oral Answers

ternational organisation to counteract
the evil effects of ECM; if so, what is
the reaction of our Government to it?

Mr, Speaker: That is quite a diffe-
rent question.
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The Deputy Minister in the Ministry
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Singh). (a) The attention of the
Government has been drawn to an
article in the Pakistan Government
weekly publication ‘Pak Jamhuriat”
which estimates Chinese claims on
Pak-held Kashmir to be around 4000
to 8000 square miles.

(b) The article in the Jamhuriat
refers to the alignments shown in
Chinese maps. However, Government
are not aware that the Chinese have
as yet used any documentary evidence
to support their cartographic claims.

(¢) No, Sir.

(d) The Government of India have
protested to both the Governments of
China and Pakistan on their agree-
ment to ‘locate and align’ “their com-
mon frontier”. Copies of our protest
notes are placed on the Table of the
House. [See Appendix III, annexure
No. 72) No protest had been sent to
the U. N. Security Council.

(e) No, Sir.

(f) Does not arise.

Shri P. C. Borooah: May I know
whether the Government propose to
take up the matter to the International
Court of Justice, seeking an injunction
of that court to prevent such further
negotiations?

Shri Dinesh Singh: No, Sir.

Shri Hem Barua: May I know whe-
ther the complete repudiation by So-
viet Russia of the unlawful claims
of Pakistan on Kashmir recently in the
Security Council is going to have any
effect on the Chinese policy towards
the dispute between Pakistan and
China?

Mr. Speaker: What can this Gov-
ernment say as to whether it is likely
to help that?

Shri Hari Vishnu Kamath: Is it a
fact that in view of this happening
and subsequently reported develop-
ment to the effect that Pakistan and
China have set a date for talks with
regard to the border of Pakistan-held
Kashmir, Government have decided to
tell Pakistan and the Security Council
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of the United Nations that Pakistan
has no longer any locus standi with
regard to the Kashmir issue and that
this dispute should be regarded as a
finally closed?

The Prime Minister and Minister of
External Affairs and Minister of Ato-
mic Energy (Shri Jawaharlal Nehru):
Is the hon. Member referring to the
major question relatingto Kashmir or
to the Pakistan held arca of Kashmir?

Shri Hari Vishnu Kamath: I was
saving that Pakistan has got no locus
standi with regard to Kashmir at all
now.

Shri Jawaharlal Nehru: I do not
understand this. It cannot be answer-
ed in a sentence or two. Our case on
Kashmir wags presented by our repre-
sentative, the Defence Minister, the
other day before the Security Council
very forcefully and very clearly. It is
a fault that Pakistan has done, in our
view, another impropriety and illega-
lity by seeking to discuss this matter
with China. It has not acted within
the confines of legality.

Shri Hari Vishnu Kamath: In view
of this development, is it not time for
Government to tell the Security Coun-
cil and Pakisan that the Kashmir dis-
pute should be regarded as closed
finally and once for all?

Mr. Speaker: That js a suggestion
for action. Next question.

Shri Harj Vishnu Kamath: Sir, the
hon. Prime Minister ig willing to reply.

Mr. Speaker: Should I call another
question?

Shri Hari Vishnu Kamath: He is
willing to reply, otherwise we would
not have requested you.

Mr. Speaker: He asked, Is it not
time that the Government told this to
the Security Council?” That is clearly
a suggestion for action and thereforel
said that,

Shri Nath Pai: We will ask it other-
wise.... (Interruption)
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Mr. Speaker: Order, order. I had to
decide on the question that was asked.
That wag clearly a suggestion for ac-
tion. Now I have -called the next
question. Is Shri Kamath prepared to
ask that?

Shri Hari Vishnu Kamath: I am in
vour hands entirely.

Indian Doctors Serving in Burma

+
( Shri Hari Vishnu Kamath:
| Shri A. V. Raghavan:
J Shri Pottekkatt:
*1244, 7 Shri P. C. Borooah:
| Shri B. Verma:
|_Shri Mohan Swarup: 14

Will the Prime Minister be pleased
to state:

(a) whether Government of Burma
have dispensed with the services of
Indian doctors employed in that
country; and

(b) if so, reasons therefor?

The Deputy Minister in the Ministry
of External Affairs (Shri Dinesh
Singh). (a) Yes, Sir.

(b) According to information avai-
lable, three months’ notices were
served on 24 Indian doctors on the 5th
of May by the Burmese Government.
The notices are in conformity with the
terms of contract entered into when
the Indian doctors were recruited by
the Government of Burma. The
reason for such action on the
part of the Burmese Government
appears to be their desire to Burman-
ise their services,

Shri Hari Vishnu Kamath: What is
the number of Indian doctors affected
by this move of that Government

Shri Dinsh Singh: I have just now
read out the number. It is 24

Shri Hari Vishnu Kamath: May I
know whether this is a fact that these
doctors were sent to Burma at the
express request of thec then Burma
Government for assistance in differ-
ent sectors or activities?
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Shri Dinesh Singh: They were not
sent by us. The Burmese Govern-
ment recruited them here.

Shri Hari Vishnu Kamath: How
many doctors, of those affected by this
order, have already returned to India?

Shri Dinesh Singh: It is rather diffi-
cult to say. These doctors have been
recruited over a period of ten years
for different periods of contract. When
the contracts have expired they have
come back.

Shri Hem Barua: Since the services
of these doctors are being dispensed
with, may I know whether it |is
because of the self-sufficiency so far
as doctors are concerned in Burma
or it is because of a calculated move
to dislodge as many Indians as
possible?

Tie Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri Jawaharlal
Nehru): It is clear that the present
Government wants its own nationals
to serve as doctors. It is not a move
against India or Indian doctors
as such, but the move is,
as has been said, to Burmanise—
it is an awful word to use; I do not
know—its medical services. There the
matter ends. They are acting accord-
ing to the contracts made with those
doctors who were engaged by them
directly.

Shri Nambiar: In view of the fact
that there is already a shortage of
doctors in India may I know whether
the Government proposes to absorb
these doctors in Government services
as and when they come?

Shri Jawaharlal Nehru: I cannot
say that. I do not know who these
doctors are. They may have been
doctors on the retired list or whatever
it may be. Anyhow if it is possible
to utilise the services of trained doc-
tors that should be looked into.

Sbri C. K. Bhattacharyya: May I
know whether these doctors were
recruited with the consent of the
Government of India and whether the
Government of India laid down any
conditions for their recruitment?

JYAISTHA 11, 1884 (SAKA)

Oral Answers 8270

Shri Dinesh Singh: There was no
special condition laid down by the
Government of India. They were rec-
ruited by the Burmese Government
with our knowledge and the terms
were laid down by the Burmese Gove-
rnment.

Shri P. C. Borooah: May I know
whether these doctors have since
been repatriated and, if so, their
number?

Mr. Speaker: That has been ans-
wered. They have been coming from
time to time.

International Film Festival in Paris
+1245. Shri D. C. Sharma:

Will the Minister of Information
and Broadcasting be pleased to state:

(a) whether India participated in
the International Film Festival in
Paris;

(b) if so, the details of the eatries;
and

(¢) whether any of them won any
prize?

The Deputy Minister in the Ministry
of Information and Broadcasting
(Shri Sham Nath): (a) to (c). Gov-
ernment are not aware of any film
festival in Paris.

Mr. Speaker: Is there any hon.
Member who might not have been
here when his question was called
and now wants to ask his question?

Export of Tea

*1225. Shri Subodh Hansda: Will
the Minister of Comerce and Indus-
try be pleased to state:

(a) whether it is a fact that the
export of tea is gradually declining;

(b) if so, since when it is declining;
and

(c) the reason for the decline?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) No,
Sir. Compared to 1960, the export
performance in 1961 was an improve-
ment.

(b) and (c): Do not arise.
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Shri Subodh Hansda: The hon. Mi-
nister has said that there was no dec-
line in export. If so, what is the total
quantity of exports during the year
1961-627

Shri Manubhai Shah: It was 430
million 1bs. in 19680 valued at Rs. 121
crores. In 1961 it was 453 million 1bs.
valued at Rs. 124 crores. So, the im-
provement was of Rs. 3 crores.

Shri Bhagwat Jha Azad: May I
know whether we are able, in view
of the present production, to deliver
tea at competitive prices in our tradi-
tional markets, particularly in view
of the over-production in the world
of tea?

Shri Manubhai Shah: There is no
over-production as such. But cer-
tainly the world production of tea has
doubled during the last ten years. But
we have also done a good perfor-
mance both in the traditional and
non-traditional markets.

Shri Bhagwat Jha Azad: May I
know how our cost of production
compares with the cost of production
in other countries, and is it correct
to say that our cost of production is
nearer to that of other countries?

Shri Manubhai Shah: It is quite
favourable, and the recent changes
announced by the Finance Minister
should enable the tea trade to boost
up the exports in the world market.

Shri Subodh Hansda: May I know
whether it is a fact that since 1958.
59 the total decline was 30 million
k.g. and, if so, what was the reason
for that decline?

Shri Manubhai Shah: Well, Sir, it
is true that there has been a decline
from 1958 to 1959, and again from
1959 to 1960. What I said was that
it has picked up a little bit in 1960-
61.
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Demand for Indian Medicines in
Burma

*1221. Shri Rameshwar Tantia: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether it is a fact that de-
mand for Indian medicines in Bur-
mese market has considerably in-
creased during the last two years;

(b) if so, whether Government have
arranged for the study of the Bur-
mese market in this respect; and

(¢) if so, the result thereof?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(c). A statement is laid on thc Table
of the House.

Statement

(a) The demand for Indian medi-
cines in Burma has been fluctuating.
India’s export of medicinal and phar-
maceutical products increased to Rs.
15'77 lakhs during 1960 from Rs. 1174
lakhs during 1959 but decreased to
Rs. 10°33 lakhs during 1961.

(b) and (c). The Government of
India conducted a survey in 1961 of
the Burmese market in respect of
drugs and pharmaceuticals. Some of
the important Indian manufacturers
of medicinal and pharmaceutical pro-
ducts have set up agencies in Burma.

Small-scale Industries

*1222. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be plecas.d to state:

(a) the recommendations of the
Coordination Committee of small
scale industries on the question of
rationalisation of patterns of Central
assistance as well as problems relat-
ing to rural industrialization and de-
centralisation of industries;

(b) whether these recommendations
have been considered and decisions
taken thereon; and
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(c) if so, the nature of the decisions
taken?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) to (c). A state-
ment is laid on the Table of the
House. [See Appendix III, annexure
No. 73].

Office of Mica Mines Labour Welfare
Fund Committee

+1223. Shri Yallamanda Reddy: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) whether there is any proposal
with Government to shift the Office
of Mica Mines Labour Welfare Fund
Committee from Nellore to Kalichedu
Centre of the Mica Mining Belf, in
Nellore District, Andhra Pradesh;

(b) if so, when; and
(¢) if not, the rcasons therefor?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) No.

(b) Does not arise.

(c) Nellore is the meore suitable
location for the ecfficient administra-
tion of the Welfare Fund.

Public Sector Enterprises

*1224. Shri Harish Chandra Mathur:
Will the Minister of Planning be
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pleased to state:

(a) What surplus was yielded by
Public Sector Enterprises during
1961-62 and what is the estimate dur-
ing each of the remaining four years
of the Plan;

(b) whether estimate given in the
Third Plan is likely to be substantial-
ly exceeded; and

(c) whether a detailed break-up of
Rs. 440 crores provided in the Third
Five Year Plan will be laid on the
Table?

The Minister of Planning and
Labour and Employment (Shri
Nanda): (a) The actual contribution
from public enterprises in  1961-62
will be known when the audited
financial accounts for the year be-
come available. Year to year esti-
mates are worked out as the Plan
proceeds.

(b) No.

(c) A statement is laid on the Table
of the House.

s STATEMENT

The estimate of Rs. 440 crores was
given in the Draft Outline. This was
subsequently revised to Rs. 450 crores,
details being as follows:

(Rs.
Crores)
I. Centve
1. Steel Plants 1
2. Fertilizer factories 33
3. Posts & Telegraphs 28
4. Other enterprises 128
TOTAL 3;
II.  Suates )
1. Electricity Boards 1o
2. Road transport undertakings . 20
3. Industrial enterprises and other depanmemal schemes 20
ToTar ‘1 5:
III. Centre and States (I ; 11) -—4_5—0—
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Cost Prices of Commodities being
Exported

*1239. Shri Shree Narayan Das: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any study has been
made as to the present position with
regard to cost prices of various com-
modities on our export list;

(b) whether it is a fact that the
costs of a large number of such com-
modities are higher by nearly 100
per cent to 200 per cent than those
in many other countries;

(c) whether efforts have been made
to ascertain the causes and steps taken
10 reduce the costs; and

(d) if so, the nature of steps taken
and the results achieved?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(d). A statement is laid on the
Table of the House.

STATEMENT

(a) to (c¢). Cost studies have so far
been undertaken mainly from the
point of view or granting protection
to indigenous industries. Study of
the cost question from the export
angle for some of the major export
industries is now engaging attention.
Approximate estimates show that al-
though our cost is somewhat higher,
the difference is not of the order of
100 per cent to 200 per cent.

Following are some of the major
steps taken to improve the competi-
tive position of Indian products in
foreign markets:

(i) Drawback of Customs and
Excise duty.

(ii) Rebate of Excise duty.

(iii) Facilities for manufacture in
Bond for both Customs and
Excise purposes.
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(iv) Special Export Promotion
) Schemes for supply of raw
materials and components.

(v) Concession in railway freight.

(vi) Persuading shipping com-
panies to reduce ocean
freights.

(d) Studies on productivity and
costs analysis are already undertaken
by the National Productivity Council.
More intensive studies commodity-
wise and productwise are proposed to
be undertaken by a committee of ex-
perts for “Studies on costs reduction
programmes”.

Employment Exchanges in West
Bengal

2379. Shri Dinen Bhattacharya: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) how many vacancies in the in-
dustrial  establishments of Waest
Bengal were fillled up from the regis-
tered list of the different Employment
Exchanges in West Bengal;

(b) whether Government of West
Bengal have made it obligatory for
the industrial concerns to report their
vacancies to the Employment Ex-
changes;

(c) whether the Central Govern-
ment have studied the results of this
step through West Bengal Govern-
ment; and

(d) whether the Central Govern-
ment propose to adopt the same steps
in other States?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) During 1961, the
number of vacancies filled by candi-
dates registered at the Employment
Exchanges in industrial and commer-

cial establishments in West Bengal
was as under:
Public Sector 15,643
Private Sector 6,963
22,608

(b) Yes, under the Employment
Exchanges (Compulsory Notification
of Vacancies) Act, 1959, all establish-
ments employing 25 and above em-
ployees, notify their manpower re-
quirements to Employment Exchanges.

(c) Yes,

(d) With the exception of J. & K
State, the Employment Exchanges
(Compulsory Notification of Vacanc-
ies) Act, 1959 has been enforced in
all States.

Newsprint Factory in Andhra

2380. Shri E. Madhusudan Rao: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether there is any proposal
to have a Newsprint Factory in
Andhra Pradesh during the current
financial year; and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.

Films on Historical Monuments in
Orissa

2381. Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) the number of documentary
films produced by the Films Division
of India on the historical monuments
and various temples of Orissa during
the period from March, 1957 upto date;
and

(b) the total expenditure incurred
thereon?

The Deputy Minister in the Minis-
try of Information and Broadcasting
(Shri Sham Nath): (a) Two.

(b) Rs. 75,208.
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Training in Cottage and Small Scale
Industries

s3g2, [ Shri Ulaka:
‘{Shrl Mallick:

Will the Minister of Commerce and
Industry be pleased to state:

(a) the number of persons from
Orissa sent abroad for training in the
Cottage and Small Scale Industries
during the period from March, 1958
up-to-date; and

(b) the names of countries to which
they were sent?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) From Orissa
five persons were sent abroad for
training in Small Scale Industries
during the period from March, 1958
up-to-date;

(b) They were sent to Sweden,
West Germany and Denmark.

Film Censors Board

2383. Shri Ulaka: Will the Minister
of Information and Broadcasting be
pleased to state:

(a) the number of films, if any, re-
jected by thr Film Censors Board
since the last ten years; and

(b) the reasons for such disqualifi-
cation?

The Deputy Minister in the Minis-
try of Information and Broadcastig
(Shri Sham Nath):

Features  Shorts Total
(@) Indian 56 6 62
Foreign 318 176 494

(b) The films were rcfused certi-
ficates by the Board of Film Censors
as they infringed directions prescrib-
ed by Government for the guidance
of the Board in sanctioning films for
public exhibition.
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Persons Registered in Employment
Exchanges in Andhra Pradesh

2384. Shri E. Madhusudan Rao: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of persons register-
ed during 1961-62 in various employ-
ment exchanges in Andhra Pradesh
(in different trades); and

(b) the number of persons in
different categories of trades who
secured employment through the Em-
ployment Exchanges in Andhra Pra-
desh?

The Minister of Labour in the
Ministry of Labour and Employment
(Shri Hathi): (a) and (b). 1,95,500
and 29,337 respectively. Tradewise
information is not available.

Khadi and Village Industries
Commission

2385, Shri E. Madhusudan Rao: Wili
the Minister of Commerce 2nd Indus-
try be pleased to state:

(a) whether there is any proposal
for the expansion of the Khadi and
Village Industries Commission; and

(b) if so, the details thereof?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) No, Sir.

(b) Does not arise.
0il Ghanis in Andhra Pradesh

2386. Shri E. Madhusudan Rao: Will
the Minister of Commerce and In&us-
try be pleased to state:

(a) the total number of oil ghanis
at present working in various dis-
tricts of Andhra Pradesh (with break-
up of names and places, if, possible)
under the Khadi and Village Indus-
tries Commission; and

(b) the facilities that have been
given to the villagers for opening
oil ghanis?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) 1430.
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(b) Besides supply of improvgd
ghanis at subsidized rate, financial
assistance is given in the form of
loans and grants for the following
purposes:

(a) Setting up of ghani manu-
facturing workshops;

(b) Construction of worksheds;
(¢) Marketing of oil;

(d) Conversion of existing tradi-
tional ghanis into improved
ghanis;

(e) Purchase and storage of oil
seeds;

(f) Formation of cooperative soci-
ties of the artisans;

(g) Training of telis, mistris and
inspectors;

(h) meeting establishment ex-
penses.

Handloom Industries in Orissa

2387. Shri Ulaka: Will the Minister
of Commerce and Industry be pleascd
to state:

(a) the total output of handloom
products in Orissa during 1959-60;
1960-61 and 1961-62;

(b) the total consumption cf yarn
during the aforesaid period; and

(c) the allocation of funds to Orissa
for the development of handloom in-
dustries during the Third Five Year
Plan period?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shwi Manubhai Shah): (a) and
(b) The information is being collected
and will be laid on the Table of the
House.

(¢) Rs. 115 lakhs.

Khadi and Village Industries Board in
Orissa

2388. Shri Ulaka: Will the Minister

of Commerce ang Industry be pleased
%o state:

(a) the total amount of grant given
to Khadi and Village Industries Board
in Orissa during the Second Five Year
Plan period,

(b) the amount of grant proposed to
be given during the Third Five Year
Plan period;

(c) the production of traditional
khadi during the period from April,
1959 to March, 1962;

(d) the total disbursement of khadi
during the aforesaid period; and

(e) the number of persons provided
with employment both part-time and
full-time during the aforesaid period?

The Minister of Industry in the
Ministry of Commerce and Industry
(Shri Kanungo): (a) Rs. 69'69 lakhs.

(b) The allocation of funds to the
State Boards is made on the basis of
the progress achieved in c¢ach year.
The amount of grant given to Orissa
State Board in the first year of the
Third Five Year Plan is Rs. 1491
lakhs;

(c) 1117 lakh square yards;

(d) Rs. 3109 lakhs worth of Khadi
was sold during this period; and

(e) During the period April 1959
to March 1960, 21539 persons were
provided full time employment and
during 1960-61, 13,713 persons were
provided full-time employment. In-
formation relating to the year 1961-
62 is not readily available.

Metric Weights

2389. Shri Ulaka: Will the Minister

of Commerce and Industry be plensed
to state:

(a) the areas where metric weights
have been declared as the only weights
which might be used in trade;

(b) whether any time has been
allowed for the continued use of old
weights in Orissa because of the back-
wardness and illiteracy of people in
most of the urban and rural areas; and
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(c) if so, the time so allowed?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a)
The whole of India except the State
of Jammu and Kashmir.

(b) and (c). A period of two years
which was allowed, expired on 81st
March, 1962.

AIA-ArA |y faag

R3go. WA fadmvar ¢ Fn
qAMA AL Tz ATA & FO OFIT
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(F) ¥a1 77 a9 ¢ f& foaiw
Y WY (<Y F wgr 99 Ygd A
FiTq A AR faar o 0F g
qurar A0 fwar war qr, fami
AT T A owear F1oq o4
E*i K4

(@) afz &, @1 34 w49 §
Far foqr mar § 7

s ®t war I3fme-wrg AqE
a1 A/ wiww war (=@l
age) ¢ (%) A« =wR
9883 @[ ‘gAST F ARI-TA T
g33 ®1 T F-9EVT qEEIK SEAT
gl fFar @t 41 | agEE, ERr
F gy wiw e’ & uF & difew
¥ g e A foE gd oy fam @
g IO F1 Sea@ fearmar  4@r
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2
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Mineral Ores in Goa
2301 J Shri Subodh Hansda:
'\ Shri 8. C. Samanta:

Will the Prime Minister be pleased
to state:

(a) how many foreign firms are en-
gaged in mining and exporting mineral
ores from Goa at present;

(b) whether there is any proposal 1o
nationalize these firms; and

(c) if so, when these firms are likely
to be nationalized?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) There are two foreign
firms, viz., Sesa Goa Ltd., and Mingoa
Sociedade, Mineria Goesa, S.AR.L,
Panjim.

(b) No.

(c¢) Does not arise.

grama-faata saa<

38R, =t faafa faw o
ifrsy  aquIg AT q@ G wY
w1 F41 fF

(%) Tar g a9 ¢ f5 fadw &
ag wrgta WX fate w1 smae
Fxq qta wfgsrm gy @,

qx Az 7 Y wrafg
g

(=) afs &, ar ;r g W
¥ "eg A % wafaagt §1 W g@
famrr # Mg 3 F1 faee w@d
2, =k

(w) afz &, 71 39 Mg F}
e 1 g 7

xifrsa  gar @ wwEw  H
RIS saT W1 ( &t wyAre mng)
(%) & (7). 7g &= ¢ fo enfow
graraat # ¥ qfusm @ T,
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FATAT A AIW F Iq@ TG
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amE F gafa § S ¥ I E
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FIET AT A @ § 1 Al
fawra g1 s & faata &1 @@ 3@
N @ AQREFT F FW G2
gt FreaEt qar fagfa g
F Il wfs @ A=wa qreafas
JqqETIAT K1 sfas F1gga faq &v
¢ AT TR T AR AqlaF
gftz g ggameag gazadiaragfs
st sraras 7.1 faaias =€ st
g aa frarr g1 s=wE ¥ g%
A ard 43 sgrarfeai & gearfea
FE & AT 3 A7 AIEA T F7
ga or gfaf fazaf qarad #=
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¥ =wffesr AL arvasi &Y ALFH
g Faue d A fggaa Aifg & w9
g=Tngt q g fega @i & dwoo
sratg o faTiy egmre &3 o g
TR R

Low Income-Group Housing Scheme

2393. Shri Dasaraha Deb: Will the
Minister of Works, Housing ang Sup-
ply be pleased to state:

(a) the total amount disbursed under
Low Income-Group Housing Scheme
in Tripura in 1961-62;

(b) the total amount disbursed to
eligible tribal candidates in Tripura;
and

(¢) the number of applications made
by tribalg for such loan in 1961-62?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Rs. 2,18,180.

(b) and (c). 81 lJoan upplications
from the tribals were received during
1961-62. No loan could be sanctioned
to them during that year as the appli-
cations were not in conformity with
the provisions of the Scheme and the
Rules made thereunder.

ferrd e, foeet &

wrafaet g
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age ) - (F) 97 afeear & gfom
aFr  Aerden®s WifT ¥ HT § )
gafal, qifeeqta q@ET wugeas
aifast & afq st A2 W Ay g,
3 gfadt av i 7w =7 7 A
g & 3w awg miwrara @ fq A
T qE FTA A0t & T afae
g
(&) R FIFTC qifFeaT 7
FILY 39 a1y 9T fAeag aw gft 5rg
2 o F AR AP & FUT &
SR T FeaAeaw Fifg w1 o7 wfawwi
o faorfagrdt o areE Tt A,
3T 97 MfFea1q AVETT gHEFTY BT
T AT T
Indian Nationals Externed from
Foreign Countries
2396. Shri Rishang Keishing: Will
the Prime Minister be pleased to state:

(a) the number of Indian nationals
externed from foreign countries dur-
ing 1960 and 1961; and

(b) the grounds of their
ment?

extern-

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) According to the infor-
mation available, 3766 were externed
during 1960 and 1867 during 1961.

(b) The grounds of externment
vary from case to case. In general,
persons were externed for illicit im-
migration, violation of immigration or
local penal laws, non-renewal of
foreigners registration certificates and
for other similar reasons.

a¥-a¥ g wayT, TEEA WY
Y IR @Y

38w, =t aeRY @ F4v
afasa @@t IW WA A TATY AT
g o F

(%) fogx dra aat & a7 w777,
@gq W AT 4 ad-g AR R
fear &t fear mr
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(/) w7 sawifagd & am
fag &=t faqr man

(7) ag =w f&a-fes faeim
faaY syaar fanwi & qrdig fagrmar;
7T

(F) =T 29 FT A4 ¥4 2
M = F1 T femdr 7

Ty a9 JEWHA AT |
gt A S (A wTAAN) 2 (F) A
(7). oF faaor awr 9za 97 &7 Tar
Z [gwm R wmat fea
s®q LT-166/62. ]

Employment of Government Officials
in Public Enterprises

2398. Shri P. R. Chakraverti: Will
the Minister of Commerce and Indus-
try be pleased to state:

(a) whether any officer continuing
in Government service holds any im-
portant post in the management of
public enterprises; and

(b) if so, the names of such enter-
prises and nature of thc posts held?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) and (b). The relevant
information is contained in the Annual
Report of the Ministry of Commerce
and Industry 1961-62 circulated re-
cently to Members an up-to-date
statement containing the names of
officials who are on the Boards of
Directors of Government Undertakings
will be placed on the Table of the
House shortly.

Pondicherry

2399. Shri Reddiar: Wil] the Prime
Minister be pleased to state:

(a) the total amount of money
spent on the administration of Pondi-
cherry since its merger;

(b) the nature and number of new
institutions started in that State
after the merger; and
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(c) the number of persons in Gov-
ernment service from the Indian
Union?

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): (a) A sum of Rs. 18,10,66,873
was spent upto 31st March, 1962.

(b) The Government have ecstab-
lished 451 institutions as detailed be-
low:—

Educational institutions . 271
Coopezrative  Societies, etc. . 124
Medical Schools, Family Plan-

ning, Health Centres, etc. 18
Animal husbandry units . 10
Agricultural farms & nurseries |
Industries . 3
Community Development Blocks 3
Information Centres 11
Social, Labour &  Child

Welfare Institutions 7

(c) 483.

Kyanite Quarries

2400. Shri H. C. Soy: Will the Min-
ister of Labour and Employment bc
pleased to state:

(a) whether it is a fact that the
labourers of Kyanite quarries operated
by Messers, Kharswan Mineral  Cor-
poration in Singbhum, Bihar do not
have facilities for medica] aid, mater-
nity benefit and leave with pay even
on the 15th August and 26th January
and also do not gct bonus or gratuity
from the company;

(b) whether it is a fact that the
working conditions of these quarries
were never seriously inspected by the
Labour Inspectorate; and

(c) if so, the steps proposed to be
taken in this matter?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) All statutory facilities for
medical aid, leave with wages and
maternity beniefits are available. There
are, however, no married women
workers. Workers were given holidays
on 15th August and 26th January.
“The Compulsory bonus scheme is not

operative in the quarries. The Com-
pany, however, give some bonus, In-
formation regarding the grant of
gratuity by the company which is not
a statutory liability is not readily
available.

(b) No.
(c) Does not arise.
Scales of Pay in Rubber Board

2401. Shri Maniyangadan: Wil]l the
Minister of Commerce and Industry be
pleased to state:

(a) whether there exist disparities
between the scales of pay attached to
certain posts under the Rubber Board
and those under Government and
semi-Government departments having
similar nature of work;

(b) whether any recommendations
have been received from the Rubber
Board for the removal of such dis-
parities;

(c) the posts in which such dispari-
ties exist; and

(d) whether any decision nas been
taken by Government on the recom-
mendations of the Board?

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): (a) to
(d). The re-organisation proposals of
the Rubber Board inter alia recom-
mended upgradation of the pay scales
for certain posts to bring them in line
with comparable posts in other De-
partments. Orders recently issued
by Government accepting the Board’s
re-organization proposals have re-
moved those disparities.

Gorakhpur Labour Recruitment Depot

2402, Dr. Mahadeva Prasad: Will
the Minister of Labour and Employ-
ment be pleased to state:

(a) the number of labourers sent
out from Gorakhpur Labour Recruiting
Depot from 1956 upto-date;

(b) how many of them are from
Maharajganj and Pharenda Tehsils of
Gorakhpur district; and
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(c) what percentage of these lab-
ourers are landless?

The Minister of Labour in the Min-
istry of Labour and Employment (Shri
Hathi): (a) 1,09,678.

(b) About 30,000.

(c) The information is not available.

A.LR. Station at Gulbarga (Mysore)

2403. Shri Chandriki: Will the Min-
ister of Information and Broadcasting
be pleased to state:

(a) whether Government is con-
sidering to set up an All India Radio
Station at Gulbarga (Mysore);

(b) if so, whtether any site has been
selected for that; and

(c¢) when it will begin to function?

The Deputy Minister in the Ministry
of Information and Broadcasting (Shri
Sham Nath): (a) It is proposed to in-
stal a 20 KW Medium-wave relay
transmitter at Gulbarga;

(b) Yes, Sir.

(¢) The transmitter js expected to
be ready for service in 1963-64.
Institutions for Craftsmen

2404. Shri Jena: Will the Minister
of Commerce and Industry be pleased
to state:

Training

(a) whether Institutions for training
of craftsman are going to be estab-
lished in the country;

(b) if so, the places where they will
be established and the basis on v-hich
those places will be chosen for their
establishment?

The Minister of Industry in the Min-
istry of Commerce and Industry (Shri
Kanungo): (a) Two National Crafts
Institutes, one for textile hand-print-
ing and the other for Dolls and Toys,
are proposed to be set up where
advanced training to craftsmen will
be imparted.

(b) The Institute for nand-printing
is being set up at Ahmedabad because
of large concentration of hand-printers
at that place, while the Dolls and
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Toys Institute will be at Bombay by
reorganising the existing centres of
the All India Handricrafts Board
there.
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Assistance given by Centre to Madras.
State

2408. Shri Elayaperumal: Will the
Minister of Planning be pleased to
state the amount of assistance granted
by the Central Government to Madras
State under various heads during
Second Five Ycar Plan period;

The Minister of Planning and
Labour and Employment (Shri Nanda):
The information is being collected.

Space Flights

2409. Dr. L. M. Singhvi: Will the
Prime Minister be pletsed to state:

(a) whether jt is a fact that Gov-
ernment are considering organizing
an Indian attempt at a flight to the
moon;

(b) whether Government propose to
set up a project for the purpose; and

(c) whether Government have ex-
plored the possibility of sending Indian
scientists to the U.S.S.R. or the U.S.A.
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for training and research in the newly
emerging science of space flights?

The Prime Minister and Minister of
External Affairs and Minister of
Atomic Energy (Shri  Jawaharlal
Nehru): (a) No.

(b) Does not arise.

(c) No Indian scientist has so far
been deputed to the U.S.A. or the
U.S.S.R. for training or research in the
new branch of science relating to space
flights. There is, however, the possi-
bility of India colaborating in the near
future with other countries in the
collection of scientific data revealed by
space flights. Should the need arise
as a result of the development of our
activity in this new field, the deputat-
ion of Indian scientists for training to
countries advanced in this new branch
of science will be considered.

Allotment of Quarters in Rama-
krishnapuram, New Delhi

2410. Shri Daji: Will the Minister of
Works Housing and Supply be pleased
to state:

(a) whether quarters in Rama-
kishnapuram (Manirka) arc being al-
lotted to Government servants;

(b) if so, the date of ‘Priority’ from
which the allotment will b2 made and
upto which year it will cover (cate-
gory-wise);

(c) whether all Government ser-
vants entitled to ‘G’ Type quarters upto
1955 are likely to be allotted quarters
in the above locality; and

(d) if so, when?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Yes.

(b) There are at present 1264 quar-
ters of ‘F', ‘G’ and ‘H' class. Their
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allotment will cover persons having
the following priority dates: —

Year
expected
to be
Class of Date of priority covered
accommo-  covered at present after the
dation allot-
ment of
new
quarters
F Class July, 1944 1945
G Class July, 1943 1948
H Class January, 1950 1953

(c) Probably not.

(d) It is not possible to specify a
time limit. The position will improve
as more and more quarters are built.

Automatic Machine for Tea preparation

2411. Shri P, C. Borooah: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether it is a “fact that a
Canadian vending machine company
has developed an automatic machine
which prepares a good cup of tea in
ten seconds;

(b) if so, the salient festures of this
machine; and

(¢) whether efforts are being made
to develop a similar machine in India?

The Minister of International Trade
in the Ministry of Commerce ang In-
dustry (Shri Manubhai Shah): (a)
and (b). Government do not have any
official information other than that
reported in the Press viz, a Canadian
vending company is planning to set up
a plant in Britain for the manufacture
of automatic vending machines claim-
ed to make a good cup of tea in ten
seconds. The details of the machine
are not available.

(c) No, Sir. The Tea Board is close-
ly watching the developments in the
United Kingdom  where some auto-
matic vending machines have already
been produced. They have however,
Yet to reach the standard of being
able to satisfy the consumers with a
well-brewed cup of tea.
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Subsidised Industrial Housing Scheme

2412, Shrimati Maimoona  Sultan:
Will the Ministcr of Works, Housing
and Supply be pleased to state:

(a) the number of houses for In-
dustrial workers to be constructed
under the subsidised industria] hous-
ing scheme in 1962 in each State and
Union Territory;

(b) how many schemes have already
been sanctioned and for how many
houses; and

(c) what is the progress in the im-
plementation of the Scheme referred
to in part (b) above?

The Minister of Works, Housing and
Supply (Shri Mehr Chand Khanna):
(a) Allocations of funds to the States
and Union Territories under  the
scheme for the ycar 1962-63 have not
yet been finalised. Their programme
of construction of houses will be de-
pendent on the amount allocated to
each State. This will be done only
after the budget for the current finan-
cial year is passed by the Parliament.

(b) and (c). A statement showing
the progress of the Subsidised In-
dustrial Housing Scheme since its in-
ception in September, 1952 to the 31st
March, 1962, in cach State and Union
Territory, is laid on the Table of the
House. [See Appendix III, annexurec
No. 74].

OBITUARY REFERENCE

Mr. Speaker: I have to inform the
House of the sad demise of Shri Pon-
nada Subba Rao who passed away on
the 18th April, 1862 at Vijayawada at
the age of 72.

Shri Ponnada Subba Raoc was a
Member of the First Lok Sabha from
Nowrangpur constituency of Orissa
during the years 1952 to 1957.

‘We deeply mourn the loss of this
friend and I am sure the House will
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join me in conveying our condolences
to the bereaved family.

May I request the House to stand in
silence for a short while to express
its sorrow?

The Members then stood in silence
jor a short while.

12.02 hrs.
RE: A POINT OF ORDER RAISED
ON 31ST MAY 1962

Shri P. K. Deo (Kalahandi): I want
to make a submission to clear a mis-
understanding that has been created
on the point of order raised by me and
on the ruling given by you, Sir.
Yesterday I raised a point of order
on the speech of the Defence Minister
when he criticised the Auditor-Gene-
ral. In his speech he said that it is
not the function of the Auditor-Gene-
ral to range over the field of adminis-
tration and offer suggestions, and he
further said that Audit should not
make independent enquiries, and so on,
In this connection I wanted to raise a
point of order. Before I could com-
plete the sentence you, Sir, stepped
in and said you had understood my
point of order and that you entirely
agreed with me. After that there
was some noise in the House and I
could not catch the latter part of your
ruling, because I did not have the
hearing aid with me then.

In this connection I beg to submit
that there is a Constitutional provi-

Mr. Speaker: He cannot raise that
point of order now.

Shri P. K. Deo: Then what happens
to that point of order, Sir?

Mr. Speaker: That subject is con-
cluded. Now he cannot raise that
point of order.

I am very sorry if I did not quite
appreciate what he wanted to say.
That is a misfortune. Probably I
might have been at the impulse of
the moment overpowered by the re-
actions that I had about the Minister
of Parliamentary Affairs passing this
side and that.
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Shri P. K. Deo: I never wanted to
refer to that.

Mr. Speaker: I am talking of my
own weakness, not of his. But was
it not his duty when I had referred
to a different matter and misunders-
tood him and not rightly understood
him. ..

Shri P. K. Deo: I could not hcar.

Mr. Speaker: Then, he could have
afterwards said that this was not his
point of order but a different one.
Rather, he acquiesced in that, and
there was some discussion also after-
wards. Shri H. N. Mukerjee and otherg
took up that point and we followed it
up. He sat silently and did not raise
even his voice. How could I unders-
tand that he had something else in his
mind?

Now, it is really very strange. But
I have seen today the reports in the
papers, and I really feel grieved on
that that the reports rather have been
exaggerated. Here we have to decal
with delicate matters and sometimes
I have, in order to enforce the rules,
to ask the Members to obey them,
even if they might be the Ministers
and others. Sometime earlier Shri
Nath Pai had brought an instance to
my notice that T had just remarked,
probably drawn his attention to
some—] do not remember what it
exactly was—to some violation of the
rule or asked him to resume his seat.
And then, when it was reported in
the press, it was stated that he was
“rebuked severely by the Speaker.”
When translations were put in Marathi

‘gvE A@E #IE FY it went on
just being exaggerated one after the
other. He brought it to my notice and
wanted my permission to raise it in
the House. I had told him that I
would look into that. This is the
second instance that has come that
even in today’s papers that have re-
ported the actual incident that hap-
pened yesterday, certainly there have
been exaggerations. The same thing
has happened that in the vernacular
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papers that have carried interpreta-
tion and translation, they have just
lost that sense of proportion that ought
to have been there. I am very sorry
that this should happen. I should ask
my friends, though they have every
liberty to express their opinions and
interpret what happens here as they
like, certainly, the sense of proportion
must always be kept.

I am glad to inform the House that
immediately after these proceedings,
the Minister for Parliamentary Affairs
was very kind to see me in my
Chamber. He told me that he had
never any intention to deviate from
the rules or do anything, but it was
under the stress and strain of circums-
tances that the Minister of Parliamen-
tary Affairs has to act. It was a
beautiful phrase that he told me—
certainly I admire that—that he is just
like the fire brigade, when the fire is
on, and he has to render service under
those conditions. Therefore, if the
firc brigade is asked to abide by the
rules of traffic, right and left, pro-
bably, it would become difficult for
the fire brigade to act. 1 appreciated
his difficulties and the circumstances
angd also I know the difficulties under
which the Minister has to work.
Sometimes the impulse of the moment,
is such that, inadvertently, he might
just have acted in that manner though
I expect every hon. Member to abide
by the rules as they have been doing.
But, sometimes, I have to perform
that duty and I hope they won’t mind
it. They have been giving me full
co-operation and I am obliged to them
for all that. I wanted to bring to the
notice of the House that in the reports
that are made, at least the sense of
proportion should not be lost.

Shri Hari Vishnu Kamath (Hoshan-
gabad): With regard to your ruling
that the point of order cannot be rais-
ed now, may I submit with all respect,
that in the First Lok Sabha, if my
memory does not betray me, the then
Finance Minister Shri C. D. Deshmukh
made certain remarks about Audit,
and the Auditor General, a month
later,—not a day later but a month
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later—brought it to the notice of the
then Speaker, your predecessor Shri
Ananthasayanam Ayyangar, and the
remarks were expunged by order of
the Speaker at that time. A month
later it was then. A day later, Shri
Deo is bringing up the matter now.

Mr. Speaker: Order, order. Now,
that does not apply here.

Shri Tyagi (Dehradun): The Auditor
General‘s position......

Mr. Speaker: That is not to be dis-
cussed.

Shri Tyagi: 1 want to submit one
thing. He is an officer of this House
and he checks accounts. Any remark
about him which reduces his position
or prestige, if it goes unchallenged
in this House, will have a very bad
effect. I must submit, whether you
give the ruling today or this matter
may be decided tomorrow, the Auditor
General’s position should not in any
way be belittled in this House. We
have already upheld it. If the Audi-
tor General loses his freedom of ex-
pression, everything is lost.

Mr. Speaker: Order, order.

Shri Nath Pai (Rajapur): On the
point of order, may I ask one question?
If it is open to somebody who is not
even a Member to seek your protec-
tion onc month later, should it not be
open to Members themselves to bring
up a matler one day later?

Shri P. K. Deo: May I submit......

Mr. Speaker: Is there something to
be submitted? We should not spend
time over that.

Shri Hem Barua (Gauhati): Some-
body’s name has been brought in.

Shri P. K. Deo: I beg to submit, I
could not catch the latter part of the
ruling. As soon as this uncorrected
copy of the proceedings came to me, I
took the first opportunity to bring it
to the notice of the House. My in-
tention was quite different and the

else. So, I do not think that that
should take away my right to raise
the point of order which is so impor-
tant on this question.

Mr. Speaker: We can take that up
on some other occasion, but, now,
when that subject is closed, I do not
think that we should discuss it at this
time. I would first advise him to al-
ways have the hearing aid so that he
might not be misunderstood. That is
number one.

Secondly, if the hon. Members per-
sist, I might just give a short com-
ment as to how I feel and what my
reaction to that is.

If the report of the Comptroller and
Auditor-General is laid on the Table
of the House, then, I cannot prevent
any Member of the House from mak-
ing a reference to it. It is usual in
the UK Parliament, that is, in the
House of Commons, that the Public
Accounts Committee scrutinises the
report first and only after their report
is placed on the Table of the House,
the matter is discussed if necessary.
But when the Audit Report is laid on
v~ Table of the House, how can I
prevent a Member of the House from
referring to it? And if one Member
refers to it, how can I prevent the
Minister then from referring to it?

Shri Tyagi: Not the Treasury Ben-

ches, without substantiating the
charges. (Interruptions)
' Shri Hem Barua: On a point of

order, Sir....

Mr. Speaker: As to how far that can
go, if the hon. Members want that
that should be elucidated, I shall take
some time and study it and then give
my considered ruling.

Shri Hem Barua: About your ruling,
may I submit one thing?

Mr. Speaker: Is it going to be chal-
lenged?

) Shri Hem Barua: I am not challeng-
ing it. We are in your hands. But
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the trouble is this. You ‘have said
that when it is placed on the Table
of the House, it can be referred to.
But at the same time, it has been
referrcd to in a derogatory way, and
he has brought in the person also and
said that he went about meeting peo-
ple and so on.

Mr. Speaker: I have said that I shall
give a considered ruling. That would
include this portion also.

Shri Jaipal Singh (Ranchi West):
May I seck a clarification?

Mr. Speaker: Now, let us proceed
with the next item. Does the hon.
Member want to say something on
that subject?

Shri Jaipal Singh: You wecre pleas-
ed enough to quote what the Minis-
ter of Parliamentary Affairs had told
you in your Chamber. As you know,
Sir, and as the Housc knows very
well, T am very much interested in
his movements. According to the
British practice, the whips, whoever
they are, arc treated as invisible
beings so long as they move about
with decorum.

12.12 hrs.
PAPERS LAID ON THE TABLE
MINISTERS’ RESIDENCEs RULES

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): 1 beg to lay on the Table a
copy of the Ministers’ Residences
Rules, 1962, published in Notification
No. GSR. 665 dated the 12th May,
1962, under sub-section (2) of sec-
tion 11 of the Salaries and Allowances
of Ministers Act, 1952. [Placed in
Library. See No, LT-164/|62].

Art SiLKk TEXTILE (PRODUCTION AND
DISTRIBUTION) AMENDMENT ORDER

The Minister of International Trade
in the Ministry of Commerce and
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Industry (Shri Manubhai Shah): I
beg to lay on the Table a copy of the
Art Silk Textile (Production and
Distribution) Amendment Order, 1962,
published in Notification No. S.0.
1501 dated the 19th May, 1962, under
sub-section (6) of section 3 of the
Essential Commodities Act, 1955.
[Piaced in Library, See No, LT-165|
62].

12.13 hrs.

PETITION RE. ISSUE OF STAMP
FOLDERS TO PHILATELISTS BY
PHILATELIC BUREAUX

Shri C. Dass (Tirupathi): I beg to
present a petition signed by a petitio-
ner regarding issuc of stamp folders
to philatelists by Philatelic Bureaux.

12.13] hrs,
BUSINESS OF THE HOUSE

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
With your permission, Sir, I rise to
announce that Government Business
in this House during the week com-
mencing 4th June will consist of:—

(1) Consideration of any item of
business carried over from
today’s Order Paper,

(2) Discussion and voting on the
Demands for Grants relating
to the Ministries of Labour
and Employment, Commerce
and Industry, and Finance.

Shri Hari Vishnu Kamath (Hoshan-
gabad): May I request the hon. Minis-
ter to tell the House whether any
decision has been arrived at with re-
gard to the adjournment of the cur-
rent session of the Lok Sabha? It is
time that he told us.

Shri Satya Narayan Sinha: I pro-
mised the hon. Member the other day
that a fortnight before the termina-



8305 Demands

tion, I would be able to say. Today,
I can tell him and the entire House
thal we are thinking of adjourning the
current session of this House on the
22nd instant positively.

Shri Hari Vishnu Kamath: What
about the next session?

Mr. Speaker: That cannot be said

Shri Satya Narayan Sinha: Hew
can I say it now?

12.14} hrs.

PRESIDENTS PENSION (AMEND-
MENT) BILL*

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
On behalf of Shri Lal Bahadur
Shastri, I beg to move for lcave to
introduce a Bill to amend the Presi-
dent's Pension Act, 1951.

Mr. Speaker: The quesiion is:

“That leave be granted to intrc-
duce a Bill to amend the Presi-
dent’s Pension Act, 1951.”.

The motion was adopted

Shri Datar: I introduce the Bill.

12.15 hrs.
DEMANDS FOR GRANTS—contd.

MINISTRY OF WORKS, HOUSING AND
SuppPLY—contd,

Mr. Speaker: The House will now
pro?eed with further discussion and
voting on the Demands for Grants
under the control of the Ministry of
Wprks, Housing and Supply, together
with the cut motions moved thereon,
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Out of 8 hours allotted, 3 hours and
50 minutes have already been taken
and 4 hours and 10 minutes remain.

Shri C. K. Bhattacharyya may con-
tinue his speech, He has alrcady
taken 13 minutes.

Shri C. K. Bhattacharyya (Raiganj):
1 am thankful to you for the grace—
that you have extended to me in al-
lowing me to continue my speech
today.

I want to add one more argument
1o the contention put forward by Shri
D. C. Sharma before you yesterday
regard ng the provision for the popu-
lation that has moved from East Pak-
istan to India. The entire partition
was carried out on the basis of popu-
lation. The first partition of India
wag by Lord Mountbatten, and that
was a notional partition on population
basis. The second stage, and the deci-
sive stage, was brought about by Sir
Cyrille Radcliffe, and that was on the
basis of population plus some other
considerations. The third stagc was
when the Bagge Tribunal was appoint-
ed to make some revision of the par-
tition, The Advocate-General of Ben-
gal appeared on behalf of the Gov-
crnment of India before that Tribunal
in Calcutta. While arguing Llhe case
for the Government of India, the Ad-
vocate-General proceeded on the basis
of population. His arguments are re-
corded and, this may be found there.
So I suggest that what Shri D, C.
Sharma told us yesterday shouid be
given serious consideration by the
Government, as to whether ‘hat pro-
posal might not be pursued.

Regarding the other provision for
refugees. I should say that the entire
body of refugees who come from East
Pakistan now should be taken straight
to Dandakaranya without any transit
camps in West Bengal or anywhere
else, Then they should be rehabili-

. . .
Published in the Gazette of India, Extraordinary Part II—Section 2, dat-

ed 1.6-62,

tIntroduced with the recommenda tion of the President,
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tated there. That should be the posi-
tion that the Government of India
should take up.

In the matter of relief to others, I
may suggest only some small thing,
that is, remission of loang to some
of the people who are not in a posi-
tion to repay them. There arc a large
number of people amongst the dis-
placed persons who took loans which
they are not able to repay. The hon.
Minister should see that the Rehabi-
litation Finance dea's with them with
humane considerations and they are
not put under any very great stra‘n
in order to exact this money out of
them,

Regarding the other department of
the Ministry, I should suggest that ac-
commodation should be found in Delhi
for pcople with low income and hum-
ble means. This city was orig'nally
built for about 140 Iegislators. some
Secretaries and office staff of the
Secretariat, the Viceroy and his stafl.
By a turn of the wheel of fate, the
same city hag today become the capi-
tal of one of the biggest Republics of
the world, the Repub!ic of India. Peo-
ple from all sides have got to come
here angd find accommodation here. For
thosc people who are required for the
running of the city, there is no accom-
modation. This should be a matter of
the greatest concern to this Ministry.
Some colonies are being buiit, but they
are so far away that want of convey-
ance becomes a problem. Delhj is a
city of distances and unless cheap and
suffic’ent public conveyances are pro-
vided, the construction of thesc colo-
nies far away from the heart of the
city will be of no use to these poor
people.

In the city itself, as it was original-
ly constructed, we find big bunglows
each taking up space, in which four
such bunglows could be constructed.
But at that time it was for the use of
a limited number and no considera-
tion for space was given while these
buildings were being put up.
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I should like to make a few remarks
about the Government Press. The
Governmeni Press seems to be an
orphan with nobody to look after it.
A corrigendum follows every publica-
tion; even before the publicaticn is in
our hands, the corrigendum is there.
Is there nobody in the Government
Press who can bring about a publica-
tion without mistakes? I put this
question definitely to hon. M'nister 1o
find out from the Press whether there
is anybody there who can assurce us
thut a pub’ication will come without
mistakes. What sort of mistakes do
they commit?  The Lok Salha pro-
cecedings come; along with that a cor-
rigendum that there should be a ‘rot’
somewhere. Just note that f this
small slip is lost, the report that will
be with us will give us a completely
opposite idea, other than what happen-
e¢d in the House itself. This has to be
looked into,

My hon. friend Shri D. C Sharma
asked the Minister to kecp an eye over
the Inspcctors. DBut I suggest to him
to keep an cyc over the contractors.
I have been coming to this cily, long
before 1 became a Member of Parlia-
ment, from 1930, The impressien has
been borne in upon me, and it has
now been confirmed by my experi-
ence, that De'hi is a paradise for con-
tractors. While in other placcs, the
contractors have to find work for
themsclves, this is a city in  which
work is found for the contractors.

I would have given a number of
instances; but time will not permit.
I simply make this suggestion to the
hon. Minister to take it up and do
what he thinks best.

There are a few workers in the
CP.W.D. in Calcutta. They referred
their difficulties to me in the matter
of accommodation and house rent. I
would request the hon. Minister to
look into their difficulties ard help
them as much as he can.

The Deputy Minister in the Ministry
of Works, Housing ang Supply (Shrl
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Jaganatha Rao): Sir, I am thankful
to the hon. Members who took part
in the debate yesterday. Shri Dinen
Bhattacharya, who initiated the de-
bate, said that the performarce of this
Ministry in the matter of -orstruction
of houses under the various housing
schemes is rather disappoint'ng, My
hon. I[riend, Shri Guha, said that in
the matter of construction of houses
for the low income group, the per-
formance  is not impressive. 1 am
sorry to say I cannot agree with any
of these two opinions expressed by
these hon, Members.

I may point out that in the Second
Plan period the allocation for the
varioug house-building schomes  was
Rs. 84 crores. Out of this, the States
had drawn Rs. 71 crores. That means
that 85 per cent of the money allo-
cated has been drawn by the States
for the implementation of the various

housing schemes.

Apart from th's Rs. 71 crores, a sum
of Rs. 17 croves was there from the
1.1.C. for the implementation of middle
income group schemes and handling
all the housing schemes of the States.
A <um of Rs. 1.9 crores was utilised
for slum clearance in Delhi during
this period in the Sccond Plan. Final-
ly, during this period a sum of
Rs. 0.78 crores was disbursed as house-
building loans to the Centra! Govern-
ment employces. The performance,
therefore, cannot be desciithed as
entirely unsatisfactory.

1 may also inform the House of the
cumulative progress achieved in the
implementation of the various housing
schemes of this Ministry, both planned
and non-planned, since their inception
up to the 31st March, 1952, Under
the varioug schemes, the subsidised
Housig Schemes, the Low Income
Housing Schemes, the Plantation
Labour Housing Scheme, the Slum
Clearance Scheme, the Village Housing
Project Schemes, Lang Acquisition and
Development Schemes, the Middle
Income Group Housing Schemes and
Rental Housing Scheme by States for
Government employees, in all, a sum
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of Rs. 139:26 crores was spent and
2,22,537 houses have already been com-
pleted, while 1,49,907 houses are at
various stages of construction under
the varioug housing schemes furmulat-
ed by this Ministry.

This Ministry has becen doing all
that is possible within its power to
sce that the various schemes formula-
ed by the Planning Commission are
implemented. The difficulty is that
the implementation lies with the States,
The States are not very enthusiastic
about the implementation of these
schemcs. They may have some diffi-
culties inherent in the implementation
of these schemes. 1 would appcal to
the hon. Members who raised this
critic'sm yesterday to take up this
question with the concerned State
Governments. They can influence the
State Governments and see that the
allocations made to them under the
vorious schemes are fully implement-
cd and carried through.

1 may refer to the criticism made
about the rural housing programme in
the Second Plan. For the housing
project schemes a sum of Rs. 5 crores
was allocated after the reappraisal of
the Plan.  Against that, a total assis-
tance of Rs. 377'4 lakhg was availed
of by the State Governments. This
represents a performance of 75°5 per
cent  which is not unsatisfactory
having rcgard to the fact that the
scheme was inaugurated only in 1957.
The ma:n object of the village housing
scheme is not to build houses as such
to relieve the shortage of houses. The
whole idea behind this, is to create
in the people living in the villages a
sense of co-operative existence. We
have in our country a population of
440 million people. Is it possible for
any Government to see that every
citizen is properly housed? The
total outlay on the Third Plan is
about Rs. 11,000 crores. Supposing
for argument’s sake the whole of it is
spent on building houses, rural and
urban, we cannot relieve the shortage
of houses. In a planned economy
there is always the question of priori-
ties. Having taken into consideration
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the resources available, the Planning
Commission has made some allocations
for house building programmes and
various other schemes. We have to
take these u'locations in the context
of the larger planning which we are
having today. We inherited a stag-
nant economy and we are now going
ahead and developing our ecconomy.
As such people want greater ameni-
ties, better housing and better sani-
ary conditions and so on...Am I
audible?

An Hon. Member: Yes.

Dr. M. S. Aney (Nagpur): Audible
but not visible,

Shri Jaganatha Rao: Wc¢ have to go
ahead with the resources that are
available to us. In this connection, I
may refer to a few sentences in the
Third Plan.

“Becuase of the magnitude of
the problem and its inherent difli-
culties the task of improving
housing conditions in the villages
has to be viewed, not as an isolated
objective, but as a part of the larger
scheme of rural development.
Consequently, rural housing is
intrinsically a part of community
development and village planning.
The specific programme for rural
housing as such is intended to sup-
plement the resources of the
community development movement
at the level of the block and the
village by way of assistance in the
form of technical advice, demons-
tration, provision of improved
designs and lay-outs, better use
of local materials and, to a limited
extent, provision of finance. Its
essential object is to help create
healthy environmental conditions
for all scctions of the village popu-
lation and for balanced develop-
ment of rural life as a whole.”

That being the main object of the vil-
lage housing scheme, it is more or less
a project scheme, Under the Third
Plan the idea is to construct houses in
5,000 villages in various parts of the
country. In our country we have
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558000 ang odd villages and
we have to to take some vil-
lages as pilot projects. The object
is to take up thig scheme in three or
four cont.guous villages. We can thus
get the co-operation of the villagers,
so that there will be better roads,
better planning of houses and better
sanitary conditions and drinking water
and all other facilities and amenities
which are required for a  healthy
living. When all that js there, it is
open for the other villages to copy the
improvements that have been effected
in these vil'ages. That is lthe main
object behind this scheme. There-
fore, it will not be correct to argue
that this scheme has not been very
successful, nor to say that the Minis-
try has not been able to  sec that
houses are built in all the villages in
the country. 1 do realise that our
villages form the backbone of the
country. We have to improve the
conditions. The community develop-
ment programme is there. This
scheme is only to assist the develop-
mental work which is done under
the community development pro-
gramme.

Shri Prabhat Kar (Hooghly): 1Is
there any programme for housing
under the NES? I do not think there
is any programme.

Shri Jaganatha Rao: That pro-
gramme is not for the construction of
houses but for better roads, com-
munity meeting places and all that
The very object of this scheme is to
supplement the programme ‘which is
envisaged by the community develop-
ment programme.

Shri Dinen Bhattacharya (Seram-
pore): Is it under your department?

Shri Jaganatha Rao: It is under a
separate Ministry. Under this vil-
lage housing project scheme, a loan
of Rs. 2,000 is payable to every vil-
lager who wants to take advantage of
this scheme, 66.2/3 per cent of the
cost of the house, subject to a maxi-
mum of Rs. 2,000, is given as loan
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and the balance has to be coniributed
by the beneficiary either in the shape
of material or labour by himself or
his family members. So, it is more
or less a scheme of self-aid. Every
persor. has to help himsclf. It is not
possible for every person in the coun-
try to expect the Government to come
to “in resens ang construct houses for
him

Shri Dinen Bhattacharya: What is
the sccurity to get a loan of Rs. 2,000?

Shri Jaganatha Rao: That is a mat-
ter of detail. The hon. Member can
as well get the information from
the State Governments.

Shri Dinen Bhattacharya: The State
Government say that they are merely
post-offices and that if there is an:-
thing to be done, the Central Gov-
crnment will do.

Mr. Speaker: Order order.

Shri Jaganatha Rao: I am not yield-
ing. The hon. Member may put ques-
tions, if he wants to, after I conclude.

While on this subject, I would refer
to the criticism made by Shri D. N.
Tiwary who asked, why not subsidise
the village housing scheme. A subsidy
is not possible for this village housing
project scheme. For industrial labour,
there is a subsidised housing scheme,
whercas it is not possible to have
any subsidy in respect of the village
housing project scheme.

Then, it has been suggested by my
hon, friend Shri Naval Prabhakar
that this loan of Rs. 2,000 is not suffi-
cient because of the rise in the cost
of building materials, and that the
amount may be raised to Rs. 3,000.
If you take into account the monthly
income of a villager, you will find
that it is about Rs, 150 or less, About
72 per cent of the rural population
has an income of less than Rs. 150 per
mensem. Therefore, it is not possible
for any person with that low income
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to borrow a sum of Rs. 3,000; he can-
not discharge the loan with any con-
venience. So, as I submitted, this is
only a pilot project and attempis are
being made to go ahead with the
scheme.

Then I come to the low incom-
group housing scheme. This is one of
the schemes wunder this Ministry
which can be said to be very suc-
cessful. Under this scheme, the maxi-
mum amount that a person can take
is Rs. 8,000. That means, he can get
as loan 80 per cent of the cost, and
he has to finance the rest by himself.
It has been suggested by my hon. friend
Shri Naval Prabhakar that this sum
of Rs. 8,000 may be raised to Rs.
10,000. His argument is that the cost
of building matcrials has risen high
and the price of land also has gone
high and therefore nothing will be
left to the person who wants to con-
struct a house with this paltry sum-
of Rs. 8,000. But may I inform my
hon, friend and the House that the
whole philosopohy behind this scheme
is to inculcate in the people the sense
of savings. The object is to mop up
savings and to create in the pecople
the incentive to save. Therefore, it
would not be posible for the Ministry
to increasc the sum from Rs. 8,000 to
Rs, 10,000 in the shape of loan. There
is another rcason. The amount al-
located under this scheme for the
Third Planisonly Rs. 35.2 crores. The
target fixed in the plan under this
scheme is 75,000 houses, If we in-
crease the loan from Rs. 8000 to
Rs. 10000, the number of houses would
come down. Thirdly, the liability to
discharge the loan also would be
greater. A person having a income
of Rs. 500 or less would naturally feel
it difficult to discharge 3 loan of
Rs, 10,000 in monthly instalments. So,
it would not be to his advantage.
There are people who are ready to
take Rs. 8000 as loan and have the
houses constructed, The whole ob-
ject is to see that houses are con-
structed, which are not very costly,
but which are sufficient to house the-



8315 Demands

[Shri Jaganatha Rao]

low income group people and their
families.

My {riend, Naval Prabhakar, also
said that the cily of Delhi is fast
spreading and therefore the village
round about Delhi should also be
treated as urban areas. My friend,
while advancing this argument, lost
sight of the fact that if these areas
have to be dcemed as urban areus,
the benefit of community develop-
ment would not go to these areas. I
do not know whether he is prepared
to forego the benefit of community
development, with the object of
getting larger loans for construction
of houses. Under this scheme, till
the end of March 1962, Rs 48,12
crores have becen disbursed to State
‘Governments. The number of houses
sanctioned is 97,560. The number of
houses completed up to 31st March,
1962 is 67,832.

As I said at the outset, this scheme
has been very popular and the State
Governments have  been requested
for larger allocations, So, we have
been trying to sec that we get from
the LIC additional funds under this
scheme, so that the States can have
the benefit.

We have also another scheme in
view, which is an improvement on
this, because the weaker sections of
the low income-group, who do not get
Rs. 500, but only Rs. 150 or Rs. 200,
are not able to take advantage of the
benefits of this scheme, So, we are
trying to see that one-third of the al-
location is spent for construction of
houses by State Governments, local
bodies or co-operative societies for
those whose income is less than
Rs. 150 per mensem, subsidising the
rent to these people, We have taken
up this scheme and I hope this will
come through

My friend, Shri Bhattacharya, has
referred to subsidised industrial hous-
ing scheme, He says that the houses
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are constructed, but the rents fixed
for the houses are high and it is not
possible for the workers to pay the
rents which are fixed by Government.
In a way, his criticism is correct, be-
cause the cost of construction of
houses has risen on account of scarcity
of building materials. There is an
extra duty on cement which was
imposed last year and this year in
the budget excise duty has been im-
posed on certain kinds of stecl, the
result being that the cost naturally
rises. But I have to point out that
the Central Government has been
sub:idising these schemes to the ex-
tent of 50 per cent. We have also
recently announced our willingness to
sharce half the increase in rent, which
has b:en brought about by the in-
crease in building cost by 10 per cent.
Thercfore, it has to be seen that the
entire finance under this scheme is
provided by the Central Government
and the State Governments have been
advised by us to subsidise the rents
still further from their own resources
for a‘ least a short initial period. In
the matter of construction of houses
the tendency should be to see that
the construction costs do not rise and
they take to cheaper methods of con-
struction.

Shri Bhattacharya also complained
that big industrialists in Calcutta are
not building enough houses for their
workers. This question has been
exercising our minds for some time
past and we are considering whether
some amount of compulsion on the
employers to build houses for their
workers should not be made  This
will have to be taken up with the
Planning Commission and the other
allied Ministries.

Shri Dinen Bhattacharya: Sir, may
I put a question?

Shri Jaganatha Rao: I am not yield-
ing.
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Mr. Speaker: When he is not yield-
ing, he may put the question at the
end. Still the hon Minister has to
reply.

‘Shri Jaganatha Rao: About the
slum clearance scheme my hon.
friends Shri Naval Prabhakar and
Shri Shiv Charan Gupta—both are
Members from Delhi, but I am sorry
none of them is present here now—
expressed their dissatisfication at the
slow progress of slum clearance ope-
ration in Delhi and desired that the
Minister should take personal inte-
rest in the matter. It is a matter
which concerns the Municipal Corpo-
ration of Delhi, They have, of course,
taken it up rather late, but they have
taken it up in earnest and we hope
much progress would be made in this
regard.

Shri Shiv Charan Gupta also Te-
ferred to the need for undertaking
sium improvement schemes with a
view to minimising the displacement
of slum dwellers from their sites of
habitation and work. We have de-
cided that slum improvement in fu-
ture will be subsidised on the same
pattern as slum clearance. Hitherto,
slum improvement was supposed to
be Jone with the help of loan finance
only which the local bedies were
finding it extremely difficult,

Here again, the actual implementa-
tion of slum clearance is a matter
within the jurisdiction of the State
Governments and local bodies. My
hon. friend Shri D. C. Sharma stated
yesterday that in Punjab, his own
State, there is a Minister for Slum
Clearance, If other States could
follow the example of Punjab and if
Minister for Slum Clearance could he
appointed. ...

An Hon. Member: Without funds?

Shri Jaganatha Rao: I share the
optimism of my hon. friend Shri
Sharma, that in that case the slum
clearance programme may go ahead
with speed.

JYAISTHA 11, 1884 (SAKA)

for Grants 8318

Mr,  Speaker: There is no separate
minister for slum clearance Punjab.

Shri Jaganatha Rao: I do not know;
I am only drawing on the inspiration
of my hon. friend Shri Sharma.

The Minister of Works, Housing
and Supply (Shri Mehr Chand
Khanna): There is a Minister for
Housing.

Shri Jaganatha Rao: .I think our
friend Shri Ram Krishan is the
Minister—perhaps he spoke in g
lighter vein,

About the Jhuggi Jhopri Removal
Scheme, both my hon. friend from
Delhi have spoken. While they ap-
preciated the scheme, I could find
from their specches that they have
some sympathy for the squatters. It
has to be borne in mind that these
squatters have no right to squat on
the land +t.e. public premises and
Government land, They are not on
a par with the slum dwellers. Slum-
dwellers have a right to live on the
landg bu!, because of the development
of the area, thcy are required to
move from their places and they are
taken to another place. So, they
arc cntitled to alternative accommo-
dation. But the squatters are tres-
passers. Enough time iy given to
them, notice is served on them, en-
quirie; are conducted under the Pub-
lic Premises (Eviction or Unauthoris-
ed Occupants) Act and then when it
is found that they are not entitled to
it, then an order of eviction is made
and they are moved to developed
plots, Fully developed plots with all
convenicnces are given to them in ad-
dition they may get a loan of Rs. 1,000
which has yet to be decided. So, it is
up to them to go there and construct
their houses. Though I appreciate
the sympathy expressed by some hon.
Members for the squatters, they have
no right for alternative accommo
dation.

The other day there was g question
relating to some squatters who were
removed from the site opposite to
Azad Bhavan. They were given al-
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ternative accommodation but they ments to set aside 74 per cent of

were not prepared to go there. My
hon. friend, Shri S, C. Gupta said that
the Minister should be watchful and
see that the slum clearance scheme
goes ahead. I can inform the House
that my senior collcague is very keen
on this. Recently, a few days ago,
there was a conference with the
Chief Commissioner, Delhi, the Com-
missioner, officials of the New Delhi
Municipal Corporation and others in
this matter. Now he is going to have
a meeting every month to review the
progress that has been made and to
resolve the difficulties that may arise
from time to time, So, every at-
tempt is being made on the part of
this Ministry to see that the schemes
which are sponsored by this Minis-
try go ahead with speed,

In conection with all these schemes
I may say that it has been the desire
of this Ministry to follow up the
schemes in the various States. My
senior colleague has decided that we
will be deputing officers of the Minis-
try—Ministers of this Ministry will
also visit the various parts of the
country—to see that the schemes are
faithfully and speedily implemented
by all the States,

Coming to houses for scheduled
castes, scheduled tribes, sweepers
and scavengers, we are opposed to
setting up separate housing colonies
and we have consistently resisted this
attempt. Under the slum clearance
scheme, however, the States have
been advised that they should take
up the clearance of such areas in
which the harijans and sweepers pre-
dominate. The slum clearance scheme
envisages a grant of 3734 per cent
subsidy and 374 per cent loan by the
Centre. Where houses for sweepers
have to be built, however, such
houses can get the benefit of another
12} per cent subsidy from the scheme
administered by the Ministry of Home
Affairs, Then I may say that under
the low income group housing scheme
we have allowed the State Govern-

their allocations for housing low-paid
cmployees of local bodies, including
sweepers and scavengers. They are
also eligible for subsidics under the
Home  Ministry scheme mentioned
above. That is all what I have to say
about the housing schemes.

Reference was made yesterday to
the purchasing missions in London
and Washington and two cut motions
were moved in regard to this subject
by one hon. Member, We have a
central purchase organisation under
this Ministry for the purchase of
stores, plant and machinery required
by the Central Government, the
State  Governmenis, public under-
takings and other quasi-public bedies.
This Organisation operates from New
Delhi through the Department called
the Directorate-General of Supplies
and Disposals, which deals with all

purchases from indigenous sources
and through the agents of foreign
manufac.urers  in India  or India-

based establishments of foreign manu-
facturers for imported stores. Then
we have in London the India Store
Department, which is meant for all
purchases in the United Kingdom and
the Continent for stores not available
from indigenous sources. In Washing-
ton we have the India Supply Mis-
sion which deals with purchases from
North and South America, Food-
grains and capital equipment financ-
ed from US Government Aid Agency
or other credits are also purchased
by this Mission.

Yesterday a reference was made
that the expenditure on foreign ex-
change component should be reduced.
This question has been engaging the
attention of this Ministry for a long
period. In 1958-59 the Special Re-
organisation Unit of the Ministry of
Finance made certain recommenda-
tions for reduction in staff, These
recommendations were implemented.
In March 1961, again the Foreign
Secretary made some recommenda-
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tions for economy in this regard. But
he did not examine the possibility of
reducing workload itself by shifting
the centre of gravity of Government
purchases from the Overseas Missions
to the Directorate General of Sup-
plics and Disposals at New Delhi.

It has been the declared policy of
the Government to affect purchases
as fur as possible on the basis of
tenders issucd from India, the whole
object being that if tenders are cal-
led for in India it would be possible
for Indian firms to participate and
seek foreign collaboration for  the
supply of imported materials, Also, in
due course of time some of them may
succeed in prevailing upon their for-
eign manufacturers to sct up manu-
facturing units in this country as
jointy ventures. The latter was con-
sidered desirable and necessary, that
is, the possibility of reducing  the
workload itself by shifting the centre
of gravilty of Government purchases
from the Overseas Missiong to India
should be examined. The Govern-
ment of India, therefore, deputed the
Secretary of the Ministry of Works,
Housing and Supply, Shri T. Siva-
sankar, to examine the pacc at which
and the cxtent to which the purchases
now handled by them could be trans-
ferred to the Directorate General of
Supplies and Disposals at New Delhi.

In this context I may say that Shri
Sivasankar has been the Secretary of
this Minisiry for a number of years
and as such he did a wonderful ;ob.
He is going as Lieut-Governor of Goa
very shortly and I wish him well and
godspeed.

Shri Sivasankar having examined
these various Missions submitted his
report in February 1962. His recom-
mendations were valuable and the
Government have practically
accepted most of the recom-
mendations and some others
are under consideration, As a result
of the recommendations which have
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been accepted by the Government,
following economies are expected.

First of all, I shall refer to the
India Store Department, London. He
suggested a reduction in staff of 25
Gazetlled officers and 13 non-Gazetted
officers. This reduction will mean a
saving of £50,000 per annum_ In the
matter of shipping and forwarding
agents he has recomended that the
India Store Department should ap-
point a firm of shipping and forward-
ing agents who will be respensible to
ship the cargo purchaseq by the India
Store Department and also other work
connected with the shipment of
stores. Very shortly it is expected
that the shipping and forwarding
agents would be appointed which
would mean that the Shipping Di-
reclorate of the India Store Depart-
ment would be considerably reduced

resulting in an annual saving of
£50,000.
Another major recommendation

cuggested by him and acepted by the
Government{ is with regard to the
transfer of some categories of stores
hitherto handled by the India Store
Depar‘ment, London, to the Directo-
rate General of Supplies and Disposals,
New Delhi, such as, currency paper,
security paper, nickel, plant and
machinery  for the more important
projects included in the Plan, exclud-
ing projects which are being imple-
men'ed in collaboration with the UK
Government{ or Technical Consultants
for the private sector in the United
Kingdom and lighthouse ecquipment.
Thercfore, the India Store Depart-
ment will deal only with the post-
contract work which would include
the progressing of supplies, payment,
inspection, shipment and so on.

Regarding the India Supply Mis-
sion, Washington, the bulk of the pur-
chases made by the Mission relates
to foodgrains under PL 480, Under
the Third Five Year Plan we expect
assistance to the extent of nearly
1 billion from the Uniteq States of
which about 50 per cent is likely to be
spent on  purchase of machi-
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nery and capital equipment.
The  Secretary in his report
has recommended that the
procurement of foodgrains, Defence
stores and spare parts should continue
to be handled by the Mission and
tenders for the supply of complicated
plant and machinery required for
projects included in the Plan should
be invited from New Delhi. The
Director General of Supplies and Dis-
posals, New Delhi, would finalise the
contracts here and these contracts
would be executed by the India Sup-
ply Mission in Washington.

More important than this is the
saving of foreign exchange which I
have stated already. It has been the
policy of the Government of India to
make these purchases in our own
country from indigenous sources to
the maximum extent possible, even if
this means an increase in price. Pur-
chases from other countries are re-
sorted to only when they are not
available in our country. The Direc-
torate General of Supplies and Dis-
posals is also helping in the growth
of indigenous industry in our country.
The various steps taken by this
Directorate clearly show that a fillip
is given to indigenous industry. The
Inspection Wing of this Directorate
has given technical assistance to the
industry. Assistance is also given to
the industry in the procurement of
raw materials. Liaison is also kept
with the Development Wing of the
Ministry of Commerce and Industry.
Various steps are taken which wculd
enable the Indian entrepreneur to go
ahead with his industry so that he
could manufacture goods which would
be required for the planned needs of
our country. As a result of the vari-
ous steps taken by this Directorate,
I am glad to inform the House, a
number of these items are indigen-
ously produced which were not at all
available in our country some time
ago. A long list is given and I do not
want to read it out. But I may say
that the supply of the requirements of
Indian Railways from Indian resourc-
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es has considerably increased. They
are boiler tubes etc.,, train lighting
equipment including dynamos, switch-
gear, etc., carriage fans, buffers and
couplers, boilers mountings, steel and
India rubber springs and so on. So,
as far as possible, attempts are being
made to see that our requirements for
the various Departments of the Gov-
ernment are made available in this
country. I can also give some figures
to show the ratio of indigenous pur-
chases to foreign purchases.
In 1960-61 the total pur-
chases made by this Directorate
amounted to Rs. 222 crores. The
final figures for 1961-62 are not avail-
able, but it is expected to be Rs. 220
crores.

13 hrs.

In 1955-56 our import purchasez
were 37 per cent. In 1960-61 the pur-
chases from abroad were reduced to
19 per cent. And in 1961-62 it is ex-
pected that it would be round about
19 or 20 per cent.

Another outstanding feature of
this scheme of purchases done by this
Directorate is the rapid increase in
the purchase of stores from small-
scale and cottage industries. In
1957-58 only Rs. 2'6 crores worth of
stores were ordered from small-scale
industries. This figure rose to Rs. 4.56
crores in 1958-59, to Rs. 6'47 in 1960-
61 and in 1961-62 the figure is ex-
pected to be round about Rs. 10
crores, which includes also the pur-
chase of khadi.

Apart from plant and machinery
the other imported goods are mainly
fertilizers, petroleum products, non-
ferrous metals, machinery (other than
electric), electric machinery, trans-
port and some miscellaneous industr-
ies which are not available in our
country. So this Ministry and this
Directorate have been alive to the
fact that the indigenous industries
have to be encouraged and fhat pur-
chases from abroad have to be reauc-
ed to the barest minimum.,
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Yesterday my hon. friend Shri D. C.
Sharma referred to the Inspectors who
are sent to inspect the stores that
are to be purchased by this Direc-
torate. He cautioned that these Ins-
pectors should be taken care of and
that there should be somebody to
supervise their inspection.

Shri Warior (Trichur): Their life is
in danger at times!

Shri Bhagwat Jha Azad (Bhagal-
pur): He suggested super-inspectors.

Shri Jaganatha Rao: Or supervisors,
whatever their designation may be.
He said that the inspectors should not
be left alone; that is how I under-
stood him.  The procedure adopted
by this Directorate in the matter of
inspection is this. The work of the
Junior Inspecting Officers is supervis-
ed by the Deputy Directors of Ins-
pection and or Directors of Inspection.
The strength of the Inspection Wing
at the Deputy Director’s level is be-
ing augmented to ensure that there
is proper supervision on the work
done by the Junior Inspecting Officers.

Under the general conditions of
contracts the consignees have the
right of rejection of stores on receipt
by them. The existence of this clause
in the general conditions of contracts
serves as an effective deterrent. If
the goods are not according to the
specifications, certainly the consignee
can reject them. Therefore it is a
sufficient  safeguard against any
irregular or faulty inspection that
might have been made. And I may
also say that the number of com-
plaints from the consignees in respect
of goods inspected by the Inspection
Wing of this Directorate are few and
far between. That is an indication
that the inspection carried out by the
Inspectors or the Deputy Directors cf
Inspection is good and that nothing
really can be said against their ins-
pection.

Secondly, my hon. friend also sug-
gested that the shipment of stores
purchased either from London or
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from Washington should be transport-
ed by Indian vessels. That is a good
suggestion. But I may tell him that
the Indian shipping lines operating
between Europe and India are mem-
bers of the Indo-UK. Conference.
Under the agreement with the Con-
ference, the total revenue earned by
the members of the Conference Lines
is shared according to the number of
ships participating and the cargo
carried by each member-line. The
Indian shipping lines are getting their
due share. Perhaps my hon. friend
did not know this. I am happy to
give this information to the House.
The Indian shipping lines have ex-
pressed their satisfaction about the
arrangements made by the India
Store Department, London for ship-
ment of stores. As regards shipment
of stores from the India Supply Mis-
sion, Washington, there is only one
Indian shipping company, running a
monthly service between the United
States and India. The shipping space
available with this Tiner is booked to
the maximum extent possible by the
India Supply Mission. Therefore, it
has been the policy of the Govern-
ment to utilise Indian shipping to the
maximum extent possible. Both the
Director, India Store Department,
London and the Director, India Sup-
ply Mission, Wishington have been
following this policy of the Govern-
ment faithfully.

A reference was also made about
disposals, as to how the disposals are
made. The stores are disposed of by
tender and also by auction. In res-
pect of stores which command all-
India market, generally tenders are
invited. And these tender notices are
advertised in all the newspapers,
English newspapers and language
newspapers. Only scrap and unservice-
able items, small lots of vehicles and
other miscellaneous stores are sold:
in public auction. Even regarding
auction, the auction is conducted by
professional auctioners of this Direc-
torate and supervised by an officer
of the Directorate General of Supplies
and Disposals. Where the sale is
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above a particular limit, Rs. 5 lakhs I
think, an officer of the Ministry ot
Finance along with a senior officer of
the Directorate supervises it. So
even in the matter of dispcsals there
is no lack of supervision and every
attempt is made to see that every-
thing goes on well.

Shri  Manabendra Shah  (Tehri
Garhwal): Is there no room for im-
provement?

Shri Jaganatha Rao: Well, there is
nothing wrong with it. Sp the ques-
tion of improvement does not arise.
But there is always scope for improve-
ment in efficiency, and that aspect is
never lost sight of.

Shri Bhagwat Jha Azad: Is it abso-
lutely perfect that no improvement is
necessary?

Shri Warior: The main thing is the
delay in disposal, keeping thing for
so long that they start rusting and
rotting. And then Government gets
only a small amount for them. That
is the main problem.

Shri Jaganatha Rao: There have
been no complaints. If a complaint
is made regarding any particular dis-
posal, certainly it will be looked into.
One a general complaint by my hon.
friend Shri Warior I cannot make a
statement.

Shri Warior: The Department
should make sure about this.

Mr. Speaker: The delay is caused
by Shri Warior himself now!

Shri Jaganatha Rao: I have taken
much longer time. There are just
two or three points and if you permit,
Sir, I will briefly rush through them.

Reference has been made to the ris-
ing cost of building materials, and
the construction of houses becoming
rather difficult. In this Ministry we
have got an organisation called the
National Building Organisation whose
main duty is to sponsor research fin
this matter and see how best to mini-
mise the cost of construction. This
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organisation, after deep study, has
given various recommendations which
are published in English and also in
Hindi. We have sent these recommen-
tions to the various State Governments
asking them to publish them in the
local languages so that the results of
research reach the common man, so
that he can utilise the benefits of
research in the matter of construction
of houses. In the matter of construc-
tion of Government buildings, these
recommendations are equally follow-
ed by the CP.W.D. The cost of con-
struction is coming down consider-
ably.

In this connection, I may state, we
have got a Housing factory in Delhi.
The Housing factory has been doing
a good job. I do not know if
any hon. Member has seen the new
building put up by this factory for
the Delhi Administration in the Indrae
prastha  Estate—a three storeyed
building, prestressed concrete, pre-
fabricated building, the foundation
stone of which was laid on 19th
December, 1961. The building came
up in less than three months. It has
not only minimised the cost, it also
saved time. This factory is doing a
wonderful job. I have no time and so,
I cannot go into the details.

Reference has been made by my
hon. iriend Shri Mohan Swarup, {o
the Ashoka Hotel. He made a refer-
ence that the hotel is over-staffed. He
also madc a reference to certain other
countries about the strength which a
hotel should have. The ratio of staff
to gross bed capacity in the case of
the Ashoka Hotel is about 3:1 as
against 1:1 in the UK. and Europe and
ag against about 3:1 in the U.S.A.
But, there are special circumstances
which necessitate the continuance of
this large staff. I think we have about
1400 on the rolls. Firstly, these
people are not well educated and not
well skilled. Secondly, all the main-
tenance and repair work in the Hotel
is to be carried out by the staff, and
we have to keep some extra staff.
Thirdly, apart from the actual guests
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who stay in the hotel, this hotel is
asked to cater to various dinners,
luncheons and tea parties which people
from outside want to give there. That
means that we must have a larger
staff. The Hotel Standards and Rates
Structure Committee has mentioned in
its report that the average incidence
of expenditure incurred in the hotel,
especially on employment of staff in
the U.S.A. is about 37 per cent. ot
the total expenditure. In the case
of the Ashoka Hotel, the ratio was
183 in 1959-60. Thercfore, the best
basis for comparison would be the
percentage of money spent on the
salary and wages to the total earnings
and so on.

About efficiency to which my hon.
friend Shri Mohan Swarup referred,
I may tell him that Ashoka Hotel is
one of the best hotels in the world. I
have seen some of the best hotels in
Europe, London and New York and I
can say with justifiable pride that
Ashoka Hotel stands favourably in
comparison with any of those hotels. He
made reference to Mr. Verghese. This
is a small point. He made a rather
uncharitable reference to him. I may
tell him that Mr. Verghese was never
a butler. But, he did service in the
Indian High Commission as Catering
officer. After remaining in the cater-
ing line for five years....

Shri Mohan Swarup: Has he got
experience for the job that he is hold-
ing?

Shri Jaganatha Rao: Please bear
with me. After remaining in the
catering line for five years, he had
one year's specialised course of train-
ing during the course of which train-
ing, he gained practical experience
not only as a butler but also as a cook
both in England and France. It is this
kind of practical experience that we
need ‘in our senior executives. He
was brought into the Ashoka Hotel
as Assistant Manager and he has only
recently been promoted as full fledged
manager. I am glad to inform the
House that the Ashoka Hotel will
make a profit of about Rs. 31 or 32
lakhs this year. The accounts have
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not yet been audited. The perfor-
mance of the Ashoka Hotel is very
good and fine.

Shri Mohan Swarup: 1 want to
know what steps are being taken to
train the personnel in the hotel?

Shri Jaganatha Rao: They are being
trained. Training is also being given
to them.

Shri Warior: That means
emoluments for them.

better

Shri Jaganatha Rao: I must also
tell my Communist friends that the
relations between the staff and the
management are very cordial

Shri Mehr Chand Khanna: In spite
of them. They are my constituents
now.

Shri Warior: Even then you do not
give credit to us.

Shri Jaganatha Rao: Thank you for
the indulgence shown to me.

s ®o Wo N (HTEX) : "IA-
17 T AgIeg, § UF Q¥ 87 § wraw
g et 9% fF rai wafaEt #Y sgeEr
aget g 41 T agw fF § fmi,
qAE AR A femr a ang
# qEatE & a & Ao ar wres aea
@A ARl §

N dfere a7 afw=wg ggr foar
3, 9OF 139 753 9T foar & fF 8q
98¥s ¥ 92 WY gU 4T FT A A
DL E T FOT AT FUS ¥F A A
Hii@maaw AR g s
7 e AfMET H T ) & F Ay
£ F9 ¥ T9 G9GC AR WAR F, fF
s qifeas q@ U, e g &
AIEEA FT qg @1 97 /I A
aq & fag AT ¥ oweAr g oY,
dauAaT g, @ @ e M@ @ ¢
7g N fF forat ®Y a@mar T § A
fFa aFNs A 4§ | & wiOH FIar
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(s w10 o ]

WS WA, WA #AT S F qrAs
g FYCT TEAT AT g i vt oY g
T FAT AT AT THT THA ITH! 7SS
firelt & 1 WX TR § A g R
78 faelt @ 1 3 g4 37 & framn §,
ZEY AW | 1g @ & A7 A 90 Ag¥
faely &1 F% IR 3AFY AT fAeAT B,
F H4F FT0 F |

T § & 1Y F fwa § azEg
T2 @Y G & AR A 31 a7 K
faarcaTa AT | TH  AWT F AT AR
e fAFHTA 391 9T T AT g/ 7
A ¢ A fF 3T @A Awm
AR §F FAAFTA § J OF A A% 3-
Ta ¥ qF W1 IAF AT g wR
SATAT g ¥ vz 4g faoia g
fF I®1 FamaT 9@ 1 R AT A
¥ aga ¥ o8 weme 9gY f5 i
FZT I TART FHTAT ATAT 4T, 3T AT
9 gRAIfAaT ®1 w7 faar 1 3EF aweq
wfeer a7 7€ fER W 33T TN AW
¥ 37% a0 faa w1 fFg wae
fax & mfg=zrz o AT 3ATF A
iz, qz1dl, T fFAT, AR TE
¥ wgr o fF IHIF &, T AT A% AN
gt fadr &1 344 OF 7 o & Fraw
Q| {9 qrar JAT 9 JfwT A
QY a7 IAA A T3 fady O w7 a@
y & fyam 3% gl faer &, feay
1 A9 faer & A et & faerd
faslY & 1| 3T AW F AN Y fawee
R am AT & 1 3 T9 TG 9F § T
oF T qg W 91 5 3 Ay oo
IR qE IET G 5 ITRr Fa+r
FNT Q AT | @ sfaf g &=
@ s fF agt qT g ¥ womdf
wrgat ® aan fear mr qv 0 wmfad
AN weeTifea IAF 1T A aww gio
@A g 9T AT INT I A 9
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o @ oagt ) 3 fafeq @ da
& TT | FF AR T OGAR F A 9,
R Fg feacres ow@a St fF gifx
gt | 4, IqF ATH 9 FIF F WA
w§ T A7 #T 37 AXE § J7 AWM A
IR FAAT { fRer A fREY g A
AEET @I AAT I T AT HIS FEA
@G W few oawg § SN
HE®A @[ g1, 3HE 919 UE Fvar
gam 2 ) fm amg s FiE
fst fafarex @ a1 37 gqg ag agi
X AT A9 9T ATT 4 37 AT &7
2 w0 & fA7 1 Afwa g d am
q1aq g & fF 73 0F 594 a7 aan
fear & f5 @z quear @1 &2 AT )
Ay | wAE qER s S
I 8, agt #1 FOF el T4v g
77 39+ aff 3TAA 2 g9 N O
v 9 21 F gr=A & fF 7 v 93
T A ¥ gHIL FUT FW ATAN, IATAR
ZAR1 gHL A K A IFAT A0 |
7 93AR FE AT 1 FE G2 A
£ I fgaar € T 3 w99
F At fgewand 2 3|a ey
aEr g o 3P A FF FANA
Z3q A | g7 gwedr agd FHOT
4 faaza w8 fF it owav §1 w9
wq St wvafy A@ & 3R Q@ s
AT WY W guEqT 1 owfad gw
ey 7 et e & fat | 9 Faw
] AT §: AR THT 37 &1 I A&l 8,
7z OF qfAardt Iga F Aqr g 5 A
T ATCAETH §, Y AT AT A,
T IR F q1F TG T W &, AR
faasr aig & mreanwa faar qn, SFF
f2 gq ATTATET B T FAT FAT FH
&4 TG & ? zafam QAT ) gfeeal @
I AfaF T 7 AT qwT IgAT A
T Y e ¥ g@ AwEr w1 wigwa

T FTU Wi 1
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0 I W 7 [ ag ug
N gEATET AW AT A g § I
FAAT & qIX F A d9d AH 9 @7
¢ ) TEEE @R § 3fewm w9k
AT qER F gfeewior § 9 § 9
W TR RAAT G ET AW
wor sfas feafa & w9 ot qfa
qq FEt g1 T €, 9EE WA
IT FAAET F FHA TE T oAwS
EARE A 1C SR C AN SR -1
¥ "E, A 28&Y F foT @wl & A%
fafreer & us wifer gand | 3AA
grafeaa syt & gfafafadi ®1 qam
w1 3% 3§ fafrez ma o
Nz 4 1 39 Aifer #1 Srfem AR
a9z § 1| 39 ae faeaw g fa
A T &I ¢ FUS §AT IT T
FM AR I ITHT VLA f7A A@AY |
>fFA 77 A § AT IV I A1 6%
Tt g 1 3w faeda @@t 9X Y faw
¢ ag u¢ € fo o qgzr7 @wl o @@
gT & I 9 FHT IGF KT SOAAT A
f& A 9 A w77 9f7 @S uww
Ffeaa & qewfagi Ao g wm
TEET AqN I AT A1 fF AT
T FAT § 9g a9 TAT Y AT & 7 @A
F qEITGT AR 37 ATE ®Y FAT 2T &
ferd §AT &Y, T8 TF9a A8 &Y qaT |
agt T 3o fad 9w AweE gy g,
arr A7 w4 8, fuZ # 1 gafad 4 fada=
&1 {5 37 fawg 1 94 w@eg aga
o=dh a@ ARG |

WET TF AT FT 9 &, IAHT
Wt feafy = & 1 gt wfs e
¥ T ITY FEY FYAT SAT AAT TEI & |
IAFT AFEIT AR AT @G |
wsaE ag ¢ fr agt w1 feafa w1 7
AT & FRO AR AT A T g
I FTOT AR ISATE | qoAITE
&% 7% 3aL & faars sot @nd gfa
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FF § AR AW oW DA E ) AW
| a1 ¢ fF I $1 K qewtiadt
A I I IFAANTTI
7 9347 § fF 97 ag q7 ¢ afe @
FH 9 q1 9g F 2 7 qg €T @€Y
arad & 1 qft qui @@ 5 ™,
IqE FHI FT G qgT & fHaEl F1 A
fas, g@ #1007 fF g § goAT AR,
# qwaar § f& ag 1% arfwe o
g 1 I aFIT F1 owoT A9 A
TR a9 FIAT IAET )

gafag agi#Y T THAT 1 qweT
g JWT aE § IAdAr gL & | ¥ R
ag fawr 7 @ § AR gt 91 €
I FI FIAT FT ATS[ T TGN &Y TG |
ST GAT g, A AASA 7 AZF ATAT AT A
g IR &1 ANY WNE § | A=
9 ¥ S |IS @A § T AR
FHAT Y YT FIAT & | W[ F v aw
# 4 fagew #ge 5 agt OF ¥4t w1
e gr9T a1 | SHH §F (eve H
qerdf T T 1 *fwA S@w %
AR qGA FoA & FA(E FIFHC FT
&5 & & 99 F1 wenfgar g 2, w9t
R, T a7, 39 TR fAat &) 7 A
q wE, A & fgd T W A GFE a9
™ | AR OH A I ®IE ) A
T & o 9% & FU | AT TN
& fad v & Aremae aR ¥ 43 gQ
¥ 3% I3mT 9@ /Y @agr dar gar
&1 7w TrgaT § i ag | g
F forrderr § Wi g A fae-
TR & i g9 AT B AF FT | W
TR qFTC TLEE F@T ¢ @
I B FHIA TGS AT WITT THT T
g | gafaq S awed § g for
T 9 T @ 9 qET € 3R
IAH! T 1 T1fgh | feT v T@
galm Y am § f& A femeR
@AF AEf R AN A &) I awr
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[ F10 U0 7]

F) gHEATHI F1 I q ) qg {T gANT
1 7 & fF I A0 § AR € Ay
9g9 g3t 9@ &\ 3Af9d 39 &9 Fwi
1 2@y gy W faaga & fv ww 3@
qFAY § el § TRT AR F
g  fF Y AR wgA e o, wfe
za%T wfeam &Fer g1 It JifEg
AT 0¥ q§ a1g AY haar T gumw ar
Fa grm 7

o F AT & @raeT § g FA0
AT g | W A an & faw
2\ ¥ quear g 5 az 1 F9 oa A
AFTAL HT FIAAT FATE TE &, ST Teq T4
FAT & FFAT Y QFAT AL T8 ITHT
W ARG | FF2H 9 § T
& #7 o7 1% 9 397 F €747 AT AT
IgF! @I E A A g g fF @y
AT AT A1 FAT ALY AFIT F, JT AT
ATHT H HTHL 45 74 4, 349! (6%
TEY T TTF TIAT 34 F7 | AT AR
TFEY FT AAT, T8 AT FIATF,
g 1% fg 33 99 75 &, fF ag=r
faeT 71 ®aqT F37 AT, fHa AR F a9
TIT | HTTRT A FA OF ww ¥ g,
TEAE Y 5% 5131 & AR ¥ F ¥
FFar g, Famdi 7 7z faar A g
& 721 far, 7€ ada aF & fFar
Z,000 {o f’\ﬁ'{{*‘l’ ﬁl’r‘-]T G’H‘:{ Ro,000
%o FT FFA FATTAT | W FAR IU-
7t At Fg @ 9 fF Imar aga Kafad
Y g 1 Fgr uF Aar Qs @
fre man | g wERET AT & Ty
¥ fear a1 AR Q0,000 ®o F FAW
Y, 000 Fo FT FFHM FTATAT T4T AR
AT AT qEE 1 fFOF 97 3 faar
T | 3afed 5 3 g & o9 Aw
W FIF TqT g o AT {6

(AR A | 39 q@ ¥ T AT
Tirg N IA T AR TG ITN
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gAFH WY gRiY 1 T waT 9g @ fe sw
FIAT F TRATIE FIT FT AT A7
1 39 a@ # fawd oF Q) oAg), 9
A 72, a5l fawr gy 1 agr =g,
ggi a% famd faa SO fF o
qIH FAGL AT @+ a1l 2, o q|
THI @, qE FUYT { I AR a9-
qTAT @ | qET W AT § HX SEY a6
TRAT FX T 9T I3 | R 1 AW
9 39 a9 &I JF R [T { &L ar
TYFI AGH M fF A1 ¥ FAT Fo
IgmEag @ ag a @d gAT &1
AT AR IT5 qTAT AT g T H Ao
F1 97 AT &, IAHT 3 freFior aE & fw
TGE ¥ 9T 9913 9, f5 a@ § g@d
1 I g, aIfE T IAH GG @
T gfte ¥ AR s g § AR R SEH
HTAT FIAT 98T & AL AN FT | G-
FTI FHATCGT FT HT JIAT FET T3q7
& 1 98 T FHATY S I S A3t
@, ga0 TET I FIAR G A @
qHE a7 § #R) fFag 91 9N §
qR gt & fF g9 g T & @
qgi UF Fgrad g1 e & fI8 AW qamw
FgiefF:
"HEE A FT I, A d@ A e,
o TrgTE g1 A, 9@ a9 gz 0
T aE ¥ GF Fd § fF W
HYFT &1 Al BrEIT IS 1 Fqeq
fagza % fr gz AT eATHT 37 € 9@
FaR 4 fFa+1 yrafaear & s, 1@
A9 USH T % FTC T GT | 949
aF ST gy T | ) | wiaew & fad
T fF Ig+T Ifaa Swam gar  an
g 1 afer 7 ar agm fF s Sfaa
IYERT AE AT & ar 39S |t #¥
T T FIfIR |

qEqH A A7 FgHT S A wefa
2o R Ed H faar g
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"f& @ ¥ faww & qrge)”

W g Mg o &G
wE, W IAT FT Y ATAF G
e Fo WE F a1 A1 qGT AT F
A ag @ e fme o§
TE | I T & @) w g 1 AR Tg
& Wt § awaa g oo sfe
§ mqrs T 1 93w AR & S fafa-
€T § IR g f A1 Koo To WEY
q SATET TAFA AV q TH Hq T04T |
w@fad IFIT 98T 000 To F AT
1Y, 9 99 {,000 Fo ¥ FART TA-
&7 I T AT IFIA %o Fo qIfEH
F e, gt 2%, 000 To T F far
WIS 95 TAT agi 9% § T g Fhr
I@ F § N 39 BEST BT § 7
gATSATE FT AT 9¢ AY & fF g S
Il F WM TG4 A q=gF TAA F
g T8 W@y § 7 T0E F1 g F
e g s@ & ? I v @@
fraga & f& wm fremda &w
TR A9 AMId  wwd § amv
ART & A Ig BN AT T 7@ I«
oY 39 F AT KA I[GT 1 F w3
AT § fF oo, RRY MR 4o %o
T AT HEH] oot ¥ ad qfewa ¥
U QT TOA FT q6qT &
IqF 9 FG 99 G GHar | AT BT
Y AR I A9 | ¥ fod Iqw
arg afar wgr ¥ gei, ¥ § IgH
9T G 1 AFFT W B TTH FI @
g1 for fmm @ Y sg w
FFA T F AT | A g HAfad
2 IF ATE I FY  FAA FT AFH
AT T AfST 9 IqA I T H
Iq T & £ o A 5 W
Tde g3 ¥ fgmma ¥ awmw w0 qm }
TEE F fgara ¥ =51 9@ 1 WK v
§ A ag 2 3 gwar 21 Forg Tt WY
Y TT { %o o FFMAT figarar § 4T R0
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R Y %o Sft afEr F fgamw ¥ forw
N AT E A 5 AT Lo To WEAT A
wfaw feaar a8 % gwar

qg TA9 SATST ATAT HF FT qHAT
ARG EE VECE IR E ORI
| f o F &Y fwe | Ao
AN FAT BT AW HT AT 7 ForarT
g AT ¢, FAT qYA F A9 T -
fadr ag w, FfEA W TREE 92
T @ SAET ®T g gem ?
a1 T IE A ;! FENFEY A @]
¥ gz ot 1 gEfaq faet 99 @@
TG § 79 ¥ F7 @A fFadg wy @
F1 smark 3Ifaa gEAr Tifgd | g
faeeit ®1 A @ #7 a www A gE
¢ 1 a7 ag AT A F AR )
9T T I1fEn, THHT AHIK AR
AT AfFT | A S ST TR o
ST T & Iy WA 9§ @T & | /9
%37 & {55 gw) Toan A faen aaifs
g g A & 1 e g A
IgF! &7 fa=ar & | ag dm F sfee-
®I I TAT | T AT AT A
TR IO § | WRER
g F AT Fr g A
AIHT 39 GISAT ¥ 3T ¥ WRTHI a8
@1 ], Tl TEE AR Teq AT
92T 2 | WA S g e -
AT § IAFY THAAT FT FHY AGT AHT
ST S1fEw fF FErs 9% faEr v fe
fFaY w9 a9 WU, afeF g [/
ifgafs 99 a4 § WA =\
sfafenr gé, ST &1 AEAC T
o w gfeEwor a9, IAwT $wew
RI<T a7 97 45 @T WY I\

9 ATREd F41 6 TF T W
g, fr O v fafest g q@ arelt
¥ fag v I g ¥ ¥ A frav
T A ATEE FT AT FI & | IR
g AT\ AFE T § fAg d far m
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[ #To 1o )

T AT g fF S W Ay wv
SR FIJ §le, STHI LY AT R0 FAK
Frar F91 faar qar ? T g9 99 |t
& T q&T d1 & WOE I AT -
<0 § fA3ZT M fF ITHT qreafasar
T T a7 1§ fAdeT F€M fF a8
9wt fF foge ¥ ast & s wwn
faarmr g waai @ ark § P A
AT F F AR IAHT ATEAfIE
ITERT G ATALN | AR g R aw
T QO JT &I FLET F7 OZIA X
qWT @ |

1333 hrs.

[{Mr. DEPUTY-SPEAKER in the Chair]

o At FGT AT HEH AT 9T F
&9 IFTC AT I @Y &1 Ty
e 93 ar fead agT m=g a A &
AT o A qHIE F9 T AT FA
{AAT T AT |

ol 39wl RRA F R4 fR
qg FTH ST &G F1 2 A7 T
T TR0 FT T 2 | 39 747 Hf-
s &7 o TS wEER FwIAr & at
foT oY T@ER AUAT BEAT A 3
&3, W19 F4 ITH FEAG A7 § FafF
AGHT HIE FET A9 AR 9T
A%t & AR T A T FIH F qHA
¥\ 9@ AW TEE §Y A A7 aET a
w9 39 & & {7 awre 790 aqnr £
TST TR WF A9 H97 I M
MNT 3% fod [Waw 7 FI N 7/
w1 afFr drar dar g 7 97 F1E | el
gL @ IEH 9 FER TS fam
I ¥ WX T FHATEY §E g ITF
fag wra Fa T AF ¥ gg Afa a1o
a8 gRiT 1wt ag Aifa ager gl o
WY FHIATE FT A A A F
& afe oaw 3N IR FOA E M

JUNE 1, 1962

for Grants 8340

A T AR fofeq gaem g & fag st
TIAT T a7 TAo ATEo Hlo FT FATA
TZ I AT § TOF0 ¥, 7 AT AV
W@l 2 99 dnit & 97 faadr wmaeAT
LY AT &7 AT TF gAY & | HA-
L Rl e o S e 1
AT § ITHT 98 TYAT § | AT AT Y
arfafagt 1 399 Traey Ag 21 T
AT FgH A FAAR F & AfFA
A gar g 2 e fafza s
a1 g S F 1 A7 wPN gYET A
A 39 IF7 F AT F fAw amw §
oA 2 A s sar 2039
SFE AT wrh A g fafza Ty
93T &4 E | A T AET A0 T AR
% 77 ey # H oAvm 9T 2 A
o1 fa3z & 5 oo T & o A
& o7 g9 F197 &1 TR0 A7 7 7
1 FFAT fF Fem=m 7 §7

g 7T W F AT = oA Am
a9 KT AT FAT F HIT HAT § 7 |
v 7z Wt 3T fF faAar gradr A
T 2 oY% fgAw A & fA A
FATAY &)

TET A% AW JITAT A gAW § H
o5 F® f& IAFT AL ¥ wAL T AN
Ham3 I @& oF Fam g fF F q@y
TgE a1 q& T A, gw Fgan
¢ 5 F wmw g A A7 T omE
ford o g & 1 7w 3w 2 v ag A
Fratfea & @ & 1 wEl § g g9
2 ¥ W AT I AR TAAT &
e agt v wrd ARz d A R
f& ag 3% 7 w1 A 3T A A
a0 awed g gt 2 wafad aw
YT FTETL AGT g5 & | T8T F1 99
#g, ¥fFT gaw # s adiogf &
AT THHT FTATT FAAT & AT HHT
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*g gl § f wiw #1 wiw Aew WE
LY AR A F) K@y ) @ 1w
geq & fF &9 g g%ar & | w=r
fafa a8 & f& am I g
T5q # aga @afaat A} st § AR
FART AT TH GT TG FGT qg AT
G AGH &1 aFAr | ar A fAEeE §
f& AT & AT FY GG Afey |

TF AT A e nfFeE F ar ¥
ﬁmnm&waﬁglm
ar # foar § fF gt aomdt 7 g
t%*iﬁ'(aammﬁq’ammiw
qiffear # f6T FAN 9T TETT 9T @1
9T @& | 9% gueqr A [;| F AT
FY gHeqT & W] TART g9 F ¥ fo
WE AW ®1 IRIET 7 =T
P | 39 AR ORI R S FRA IS
aifed Ag) &1 aHEaT 0T g I |
F8 WL 7 F71 {6 arfe are an
BT YT & | 78 q1 94 few W @
T AT AT qIFE 4T 97, TiFe
a1 & TH AR 9 97 | SAFT gy
AAFT & | I A FIOAT A9 T A
S F § WX 6 FYEI TG FH T
R E | gH BT IR {FEAT FAT §
A 1 gAR ATE AT § AR aFATE
FT FH F FT gH 1 T S
afgm 1 dT @ H agT FW T |
T fAdew & f& ag ot guenn @ 9y
u¥~ 7@ faam N gwen 98 g, 9%
MmN T | R T@ ™
Y Fmar wifg

77 § & oF arq /I FgAT gl
§ fr v ag 78 v freet & sTod @@
IF IR A0 F W gEE A
Tt ¢ fogd a1y ¥ st war
¥ f& 33 wm@ w1 QAR gR | AfEE
w19 2| f5 fem = & Awr gad ww]
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BEX & AV WTH AT &7 oE are #
¥ faame § \[9w O Ww W@
g fear & 1 9wT g T A A W
F1 71w g f wrar amgar & fr g
STt 3 aga GUTT FY sTaTEwar g |

T H & growy gegare 2 §
gy 77 "y o=y smaw w7
TaHY 93T T )

To faro WG (wEawz ) : ST
AgT, g W1 AT ATHY § TR
a9 2 guT AST arl ¥ far H 2 IR
T & 1 TF 9T FTAT I qIT AT
TfgT | 9% T H F 2 q wg W
TFT F AfFT 37 a6 w1 A fxar
AT | FA 9T q9RT q97 @AT AlfEd
aTfeh TAY g7 ST H1 AFATE 7T |

& Yo Ao WuaW (AFTAT) © T |
W?mmt%ufma HI |
FH & g AT qifamie & v
ST FIT & A7 A1 @ § 1 I I/
ai §, Foraer afeamite & amy &=
g &1 afFT 3 faz g ¥ g
F T AT AT F geAT T 4T ATAT
IFFT NieATHe TS HAT g
#F1 9T g9 gfAw 7 T fAm
EONIR 51 1. & (T

Mr. Deputy-Speaker: There is no
point of order.

&t o Ao weTW : qiferaniie &
R a8 AT HRER 7 § fad
ar @ & 1 aiferaniie &1 fdem &1 @
qHAT ] |
Mr. Deputy-Speaker: Order, arder.
He should resume his seat.

s Ro Ao HOFW : AT & HET

Mr. Deputy-Speaker: Please sit
down.
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st |l (]\RFA) T g
a1 qifag

&t Yo Avo worw : § wiwz ¥ 7eA
q aTgR o §

st g (fgare) o W o 99
g

13.40 hrs.

[Shri B. N. Mandal and Shri Bagri
then left the House]

st Wo Mo qr¥w (A7) : I9-
e qEYEA, § I, grafan oo qears
fafvo f1 ge@ A aurd Q@ g f&
IFA OF TAT €q-3@T 39 F qIAA
T=qq &1 &, fogar @ § aw @
qAwa grar & 5 frger ot 3§ uw s
AT FTH Z9T1 2 |

FET TF FATC I ATTTT &1 qraa
3, ot 5 &z afeeam o7 $= aifs-
W A o0, IART qWAT KT @ FT
sgaaraar ¢ fF Ame ¥ feet of
¥ # O 9z 4@ g fF w0 T2
aT@ F1 UF a W qIarEy oF Ay oy
AT E HaE 1 A9 & ofqEw &
i S EE I AR AR 1
q FHTY qET A AT FY UMW T A
TF WE A IAIT FIGE A AT
U g1 gz ® O A gET AT A,
g fafaet 3 4= ar@ 1 39 g
F dgfafade i | 9% 37 A &t
#rew ¥ TET, q9 THTL T I KT qEGAT
&, z@ 13 # wifwm D o s
9 2@ ¥ w4, 39 &1 gEEIEE
qEfgefadr & o, 39 # wow 497
9T @87 g1 & G0 JATAT ATH, IT &7
TN T@ AT IR qG A WH
g fear o fe @ fet gt 3w @
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o # ) 3AE w1 gy A9 & oreE
M@ FT AR R AT AT, AW
&, Aoy 31, S feo samqre &y
feafa Je1 71 17 39 ST 9T FY
AT OF agd agT w9 41, v R
T T A fwar 1 3w @ oaw
IY gew H qUTE A7

AYFIL 7 40T H13q 4 & &
ZISfAT weem #1 0% sgafryd ®q
# gt w¥ &7 fa=r far /i sy g
Iaq (8¥} | grefawr gmeedt gt
F17F FgAfeaq T ¥ Ffad I AT
feafa 421 €1 | 299 @F FEY gL 39
SHFT FT FI5 IFEW @1 fawar &
TATE FHANT & e grefaw & faq
F1¢ sgaear #y v g1 fog § qAm
T2 A g T FE1 g ez gt
419 T W AT 39 & fAa g
qAT dgT-ATe fFar gt euR ¥ 3R
wifads @1 T BT a9 § 28ey A%
¢c .oy FUT ¥qU 1 fFamFawer o
T A7 ¢,¢3,3%3 3 faw aqmU U

99 g grsfaw &1 gwear &°
Tga g, Ot oar Amar § fv ag sw
Tga a3t &, fFa 5w & fag wai=
fonfaae @&t & 1 3fF7 &7 us
TISAT & AT | 98 G199 K'Y FArazgEar
A g ) AET A TH W qQ aE
¥ fra #x & 39 g &1 fafyeg
ATHTX €9 237 F1 Fifaw $1 ¢ @t
% GO g1 §%T &, 39 7 9 fRATmer
frafag ot &0 +37 s RfTT AT E
afsr i g@r gefer &wm =t
TIIYE FAT A(eA! §, Tl A7 T
aredt & 6 23 0F T grefan @@
g @l F cgafeqd wEE W
23z o, gl 98 Fg N AT @
fe g & A 93 #Y feafs Sw @,
Al ¥ whg W W w o
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WH-FEE A AE wFwT FAO
owEAT g

T |, ¥7 91 a5t § g fow
A # AW R E AR gefeaw
Tz gar 8,  wET AF carfaw AR
AIEST CATH A I #T a9g ¥ IS
frafs A @ EAR ST FT Ao qg 2
fs Ifs @i wg> F1¢ @ 4@ @,
& AT A ALY 91, 59 fod fow
A st srg arg, Agi §IE) geAfeern
B AR IF F HE-I19 TG F AGG
¥ @A W g qw 7% | qfF qw avad
T 9797 §, 39 f9q & u1v #7 eqia
A1 AR qrHfga F3AT TRATF )
oTY @ fF agi A0 &1 A" TH
qA-¥7 234z &, oIgi 79 79, 958 9%]
AIEL OF TF FAL § @I & AR I9
& F5 WY unFFe giagr, wfa=er
a7 afafa?) a8 faat &

ATLH R FTOF gAtw ag & fF
1 wrEfas  ArgrEaor g K owiEy ¥
e N AFATE, AF AT, AG IA
MNT @y qraTaIw, IgY gH af9q
Frana § 1 3fN9 & wra-arg I wEFT
Y ¥ aad & 3w o feafa ww
A gra€, FEFHTT AW FTAGT H, I w09
&Y 9ar 97 f =gt 9w wgAr fEae
FETE | TR AAZ AR, AYE T
A A qg a@Ew § 1 ¥ AR
Ffarel F qrgda Wt A ia g | I
¥ 19 1 & a2 99 Afq% 9T deF
3 a A W & fod ot J) frean
oD ad, 9T ¥ fad N9 F o Ay
sqaeqr AEF ¥

7 g/ I At Y feafa o< fa=m
FQAE, A AT ST qfeq o F 99
[ N qTE war g, A fF IR
s & sefgaw ofan ) 2
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qUY FET AT | ST AT I F 01§
@ 95 # g feafa o g
f& IR Far, fF 37 T afeqal w2
| 7T A weaT 79 faeed 9 agEmar
g fF 37 ® 5o« ¥ awfgm
oY FHA a5 & fF g agw fafarex
for| wF17 & gre< AW #1 fmior =
F FoadT FY ge5-fw § 99 IR 7
=<t afeqat 3@, a1 T TFTC FY AEAT
FTEH T F qargd | agh o AT A
a1 AgY, ¥ a2 7E) AT | AT G 0
e 37 71 I @ aw ar fF
gt fadt a1 sREW www g, 9@
faat & aui fasear @), W@l dE
9 FLE! 31, 39 ¥ HE-O9 93
TEA-9g9 T J@TEI0 §Y, v FEES
AR g7 THFT F g sgIEdr g
gifax ag a9 9 F1F Fa0T 7 AT
TR 7T 39 fafaedy 7 39 @ =
foar a7 0F a9 AT a9 §

H-FAET ® foId = FA®
wqg &1 grfawd fFar m@r § 1 A
T 9T J AT WK HT GHEGTH
FF FLHE sgaeql £3, a1 F guEAn
gfe c O qod aga &7 § 1 W
g 9 & fF 4y 1 3t wfears ol
AR 70 1 Afus §a1 faamn wfeq
3, dfFT 9w IFH o 41 feafa 9=
#1 &, faw # ag raw-wflg@ A
AT aAT &7 FAFT HT FAGT W7
% FT AR &, AV IW A IR
g ag sfre AT ¢ fd g A d
%2 fF 98 @ 3 FOT & WE
200 FUT §IA FT FTWH ® | T
%1 ST qg & % ew-aigia &1 O
feqfa gAR & & ag T AT A A
g | TF @ T afeadl F aTH FAT
¥ AR T X @ A AR
@t am g ¢ fF oA
9 §g Tiwedw At aErl q@dy,
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[ 7o firo qroda)

far ¥ &t wa B foamw w1 &R
R @ Tm wR dfR &
a1 | R T9-87 9% 2Z-
& 23T aY a2 ga & feT g agt
arel @ym oy § o 5 fm, o=e
&g wfg a7 feoar a8 T vy
g

Tt ¥ oF afar } FARga )
AT geeg Y AR, 98 #F a o
g 1 § 37 %1 Jufeafq & §r 77 a0
argar g i agt R dfm 9 e ew
& S T FeIaE E——aF O qwly afqar
& 1 gdF & TTgH # § F wear fea
fo FO= T9TH qTS g AIRHY FET A
q5 A arEARS § T & AT
# §z aTq QW T, dEde g e
N TT AN FETE T AT R ATHL
9T 37 A A1d  fF AT am g
Afseq | azt 7 Avsfes fr 787 5T AFAT 2
T T 7 ot Arvfear agdy ¥ ar e
qrfy @A &, et Afers 7 a7g A @
azF T #, g #7 T A 2,
T A5 AT 9T g7 qILAT F21 A1
Fagas fag & Afeew w1 fawm
gAaf s @a a1 1 g3z 3
TIF FTHE TS 59 2 957 TF F1 909
F g azimr st € s ufar § @R
= AN F AT FI WX AT HIHY
arE ¥ IWT AT AT W a9 oW B/
SR A A ¥ A(AT F ERA |
9 & gy At @ gfee & am
qeaH frmy smar € arefos gfaed
% 99 # Jgt faeelt & 1 wwfa
gfaard 1 F1 w@T wA Y T T I
FART A & 1 fATT § fr w3
N T FUT AT, T F TGF 9T 99
BT ¥ &7 A FOT W |
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9 gg ft vz TEE § fF dm
TR ¥ w09 gfow avaf ¥ oy §
A G AR AT ARG IH§ | AN
faz T s AT A a7 ¥ w7 $faem™
g Afed, 3§ &1 W #1E wfaw
o9 F s ¥ e s owifgd
N IGI A TR E S W@ IARG *
7F & 5fFT § oF qdper e A
T AT F ATAT IH a9 @ Q@I |
I7 Fr Fdax &1 g w9 {aw aE
far ar Y 737 WA & fF F fre and
a1 37 7 fear T aed T &
AT N | I A7eqT  ag7 9 TF
=T AT wfeqer ¥ A7 sadr o qEr |7
&Y, 37 A% 1 qIT FT AT WAT AR

93 # Frefan @1’ ¥ X A 7y
FIAT AZAT § | W 7w FAE H
frar 2 f& 9 s ¥ getan A9
T g ¥ § mwAa g 5 sa "q9d
ar3faer &1 g1 a3 F19 21y 7 foar @
At Fa1 T9E € F A7 A0 W AT 2
F1ZA A1 famior aft gar & F Iwen g
fF 77 5 of wT 7oA sy

AT AT ATE W AT FY e #
T fpar waw & 1 3=1At & T qAT
F qea & w7 & Fav @ f {fefaqay
fewi® a2 3 goR §93 aF fa@ 74T |
o # feafa % w@ fF awm qrnh
FqWag R &, FAf@IF I @
™ & & g a7 gafer € &0
Af T & fF = Afusaw afa £ q@v
F I ST AT AT FETT T fqn sivew
fgd 1 OF AEHY N A F qF g9
TER T AT ¢ AT FT A T F
fadt & w1E e 48 & fF 97 Y g
T 7 fear s e ¥ fs qafr s ¥
g WETT T 9% |
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& qg Y vz g fF we<t & ww
T & faq o F I A I A}
fafae <@t &, 39 &1 1 A9 FY FET
fex

aF AT 79 3 FF 997 T/
& UTCT FT W 1 3sfEgaw AR
a $wsr W Fod fafae g w7 T
£ 1 a1 faaz § 5 s {sfgam ansdw
S AT AT g I 499 IT A FA AR
‘airdz F7 foar sy Srfey 5 7 avT
#fqea & 7 nF afzgAx wArIE g9
s % g fmem fv 9 fsfeae
%% ¥ fAq 9w 799 & fA7 geaAT
guir | F SZmfrsdr 1@ a1 F1 FEAT
A g fF A7 A% 39 F1 WIEET
g 7 fea s w7 a5 3 W qdEE
H A FCA | AT AR Fsfgas awd
* arq UF faears g1 @ e | WA 3T A
wifad &1 W& 93fr 8 @ IAwr @
T J1FT F7 F HfET I & wA
# &1¢ i A8 $37 &1 A a
sfrard AT a37 W& & 59 7% fafaed
az F2A1 73 AFA & fR 7 gefeaw
&y ¥ faq arsfa awnd i qafadt
€L AT T AT 28uR F g oAy
sfafade e w2z madnTE w0
MY oo dfid 97 G ZAT 7% foFar
9 W A1 a¥Wd &1 W6 W FEmy
3 fr 5% ungl av fefeaa seAw
ARG, s am qw & w7 g
T ak # A #7 fafadt 7 sfafaafoa
7 famy g a1 @@t ¥ ove uw oY [
WEIT TG AT | g aga &1 srvay A
T T qTE & gATE AR agA &) wegr
TR ISAT AT | 39 FY Foraelt g
XY ST T E | T TE TEA 7 09 A
2 f5 w7 uwegiT AT @ el w0
W9 5 W9 § 7w 9y a7 Efeaw
AT T T & AR e dar F 7
1 &, afiiiz foraar foar o
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gl Tga <SET wr W@ G,
Trgie ZEAT &1 @ & AT I
¥ ogg % @1 g oW, A
% weg weg grefm AT &
fag g & fo= ® ogarw &
ot gawrm @, we3 w3 ardA AR
TT & w9 Weg 7 9AH sk Y
¥ o agd & wFeq arqrERy § Iw
987 @ )@ & | ¥ AR Jq97 FI@
g AR 31 qay F¥A F faq g7=R
1 g TS WY FARAT Y AT T
T3 Z@r & 1 Tt ¥ R 0F 4K A}
frre FTAY &, STei 9T a2 "= R
¥ gwrd AT &, 937 F774 ATIET §,
agt gq8 AR FARGET & A1 O0F @7
g, AF Jog & | W1 R AT FQ AT
T3 W AT IAA FE AT IFATE
Fdt ¥ 39 frgw fedi 7 aga qIR
gaT &, a7t 9T uF g fadar 2, o9|
15 wrafadi w1 0F dF =T ¥ fAg
frerdy & =re g2l Afgx g g,
w21R & fag o 7 F fam s aat
farar & 1 & a1 Fgar 5 7 9|
4T WIEHY 37 A § @F A
safaai & ag<oer wsar &, 39 WEHT
¥oAeEas ¥ wg wwy ¥ oW WA
qT &, W 2 Afww afemi §
TEar § "R 9 &1 A6 AR G
F9 eqTq 3 & 1 H WgA1 § 5 3w
ATHE FIFTC AT <A T

€7 R % 919 ¥ 99 K1 qqas
AT ¢ A1 W A AR AT a1 qE
frar

Shri Biren Dutta (Tripura West):
Mr. Deputy.Speaker, Sir, while I rise
to participate in this debate today, 1
must first of all express my gratitude
to hon. Member Shri P, C. Chakra-
verty. He has ably put the problem
of East Pakistan minority before this
Parliament. But I do not know whe-
ther the Government of his own party
will give any heed to this appeal.
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While going through the report given
to us by the department of rehabilita-
tion under the Ministry of Works,
Housing and Supply, one can see how
clear is the attempt to refuse responsi-
bility for actual rehabilitation of dis-
placed persons who have come from
East Pakistan. In the introduction
of the report itself, it is stated:

“In respect of Eastern region..
it was decided in December 1957
that the migrants from East
Pakistan to India after the 1st
of April, 1958 would not be eligi.
ble for any rehabilitation assis-
tance and the problem was thus
determined. The relief camps set
up in Bihar, Tripura and Orissa
were closed down by 1960 and
those in West Bengal by the end
of 1962”.

Thus, the policy of rehabilitation of
East Pakistan displaced persons had
been determined by the policy of
negation of rehabilitation assistance,
although the influx of displaced per-
sons continued and is still continuing.
One hon. Member has stated that
there are lakhs of displaced persons
in West Bengal, Assam and Tripura
whose names had not been enlisted.
There are displaced persons who
have given evidence before the courts
but the rehabilitation department
did not recognise them. There are
displaced persons who came with
forged migration certificates and they
have been deprived of rehabilitation
assistance, While I was hearing the
speech of some hon. Member regard-
ing the abolition of Immigration Act
or something like that, I was think-
ing of an incident that took place in
the year 1961-62. Some tribal people
had been forced to enter Tripura from
Hillittagoon area of East Pakistan
due to communal disturbances. On
the advice of the Home Ministry
these people were driven out of the
Union Territory of Tripura at the
point of bayonet. I do not know
what has happened to them during
the recent communal frenzy. Why
were these people driven out? Why
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are they so strict about the issue of
wmigration certificates? Why is there,
by the stroke of pen, reductionin the
actual numbers of displaced persons
who have come from East Pakistan?
Because the Government is unwilling
to assist the displaced persons of East
Pakistan. That is the most unfortu-
nate part of it.

Sir, with your permission, I would
like to pass on a cartoon that appear-
ed in our Calcutta daily, Jugantar,
It may help him to find what is the
plight of the minorities of East
Pakistan in India. In reply to a ques-
tion our hon. Prime Minister has
given the figure of migration from
East Pakistan very recently and if
1 am not mistaken it is about 26,000.
You know the vast areas of our
frontiers with East Pakistan. One
cannot control even illegal entries of
Muslim people in India. Very many
displaced persons enter without any
legal authority. These are becoming
a great problem to the States of West
Bengal, Assam, and the Union terri-
tory of Tripura. The economy of
these parts of India is greatly affected
due to this reason. I would request
the Government not to take such an
attitude of refusing assistance to
those people who come to India not
because of any special reasons hut
due to reasons which the Ministry
and the Government as a whole know
very well. I do not like to repeat
them here, namely, the incidents that
had taken place at Dacca and other
places.

14 hrs.

If you look to the report itself, you
will find that about 3,74,000 displaced
persons have been rehabilitated in
Tripura. As I have said, the actual
number of the displaced persons will
be not less than double the number
which is given in the report. You
may understand that before the beg.
inning of the influx of refugees, the
population of Tripura was only
three lakhs. Now, it has become
about 12 lakhss In a backward



8353 Demands

economy like the Union territory of
Tripura, what havoc has been creat-
ed by this increase in population?
A surplus area in food has been
turned into a deficit area. The Food
Ministry is sending huge amounts of
foodgrains every year. The hon.
Shri Mehr Chand Khanna has visited
Tripura more than once. He knows
personally what is the state of things
there.

When 1 look at the part of the
report which deals with Dandakar-
anya project, the  project, the
thought comes to my mind as te
why the hon. Minister has not thought
of such a project for Tripura. You
know that Tripura is a hilly area. It
has got a large number of tribal
people. They need rehabilitation on
land. Any good land reclamation
scheme could have provided land to
the displaced persons as well as to
‘the tribal people as is envisaged in
‘the Dandakaranya scheme. Even at
this stage, T would request the hon.
Minister to bring some officers from
Tripura, who are entrusted with the
residuary work there, and also some
representatives of the displaced per-
sons and tribal people to visit
Dandakaranya and to see whether any
of those schemes there can be adopted
in Tripura in the existing colonies of
refugees or the tribal people. I would
request the hon, Minister to consider
the proposal with regard to the
existing colonies of refugees and
tribal people and to get finance for
such schemes.

Unfortunately, the Minister has
‘developed an attitude of hostility to-
wards the displaced persons of Tri-
pura. I would refer to the hunger-
strike movement launched by the
displaced persons in Tripura. The
main demands of these pegple were
that the Rehabilitation Ministry
should not be wound up so hurriedly.
Even after the calling off of the
movement, about 170 p2ople—men and
women—are still involved in court
cases. It is about two years since
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the case is dragging on. I may refer
to some of their demands. They
demanded that the land given to them
must be handed over to them without
any encumbrance. They cannot have
any loan even in times of the plough_
ing season, because they have not
got the title-deeds with them. Now,
the administration is attempting to
force on them a new bond to have the
land question settled. They are charg-
ing a premium for  settlement. As
you know, the people are not in a
position to pay the debts, and they
have demanded the cancellation ol
debts.

You have hcard, Sir, many hon.
Members demanding the cancellation
of debts up to Rs. 3,000 in respect of
this matter. 1 think this ques-
tion must be settled forthwith.
The displaced persons there demand-
ed that in Tripura some irrigation
system should be introduced in the
Tilla areas because almost all the dis-
placed persons had been settled in
Tilla areas of Tripura. They also
demanded the continuing of the facili-
ties for education, and for continuing
the aid to students and T.B. patients.
They want a new scheme for the
award of loans for house-building,
and they want agricultural loans
through co-operative and other socict-
ies; for speeding up of the land pur-
chase scheme, the ‘type scheme’
system of loan has to be continued.
The other demands are: for posting
of ‘Touris’, there should Le no
‘Nazrana’; ‘Adda Taxes’ should not be
realised from them; stopping of en-
croachment of forest department in
the colony of displaced persons;
prompt help to be given to the politi-
cal sufferers; immediate starting of
small-scale and medium-scale indus-
tries and starting of an investigation
committee for assessment of the re-
habilitation work; withdrawal of court
cases. Sir, you may understand that
these demands are not in anyway
irrational.

As far as the residuary work is
concerned, it should be carried out by



8355 Demands

[Shri Biren Dutta]

the department now. 1 would re-
quest the hon. Minister to draw the
attention of those who are in charge
of this work to these demands which
require immediate redressal.

In the end, I want to refer to one
matter regarding the Printing and
Stationery Department of the Govern-
ment of India. I have received a
letter today which is in respect of
this department. The signatories to
that letter have stated that the de-
partment has introduced a scale of pay
which is not in conformity with the
Pay Commission’s recommendations.
The department has introduced a scale
according to its whim. So, the
people are suffering. I therefore re-
quest the hon. Minister to see that
these matters are looked into and the
grievances of the people are removed.

Shri K. N. Pande (Hata): Mr.
Deputy-Speaker, Sir, while 1 would
like to congratulate the hon. Minister
for the splendid work that has been
done in rehabilitating the refugees, 1
want to remind him about the condi-
tion of those refugees who had settled
in many places ten to twelve years
before but no care is taken about
them I shall name some of the places
just now. It is good that we should
look ahead, but before going too far,
we must have an idea as to what is
going on behind us. For example, I
want to let the House know that 1,400
refugees have scttled in Ganga Khadar
in Hastinapur, in Meerut district. In
1960 I had put a question here asking
about the number of people still
living there. The reply of the Minis.
ter was that about 400 had already
left the place. Now, the condition at
the moment is that about 400 are
remaining there, and about 1,000 have
gone away. In 1957, in order to give
employment to those people, a licence
to establish a sugar factory was given
to one Mr. B. D. Gupta. The condi-
tion was that he would start the fac-
tory in 1961. For the purpose of
constructing factory building he had
brought some bricks also, but now 1
see that even the bricks have gone
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away! 1 do not know whether any
factory will be established at Hastina-
pur. I do not know what will happen:
to remaining refugees.

Then, I want to say a few words
about the condition of workers work-
ing in the Government Printing Press.
After all, when an industry is estab-
lished, it is natural that the griev.
ances will also arise. If grievances
can arise in private industries, there
are many chances or occasions when
such grievances may arise in the Gov-
ernment industries. But what is the
machinery provided to solve these
problems or to settle those disputes?
There is a provision that the works
committee can be formed in the print-
ing presses. But in those works com-
mittees, matters of an economic nature
cannot be solved. The reason is that
the committee has not got such a
power and objections are raised by
the Finance Ministry. If any dispute
of a financial nature is not settled in
the works committec, there is no
machinery provided further to settle
that dispute. There is no such machi-
nery which could give some decision
about those disputes. My request is
that if the Government wants peace:
to be maintained in Government
industries, some machinery has to be
found out to settle the grievances of
the workers. Similar is the case with
the Heavy Electricals Limited, Bhopal
and other places. This is a great
drawback. We are making Acts for
other industries, but there is nothing
for Government industries. If you
take such steps that there is no cause
for any grievance, then it is all right.
But if there are so many causes,
grievances will arise and naturally
some machinery has to be found out
to set the things right. So, my sub-
mission is that some machinery of any
nature that the Ministry wants to
establish should be established after
the matters are not settled in the
works committee, The works commit-
tees or whatever machinery is pro--
vided to settle the disputes remaining
unsettled by the works committee
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should include representatives of the
Finance Ministry also, so that matters
which are of a financial nature could
be solved.

There is another thing. Although
I made representations several times
to the former Ministers—Shri K. C.
Reddy and Shri Gopala Reddi—those
problems are still remaining unsolved.
That was about the revision of scales
of some of the workers. Some time
before some of the works such as
book-binding and gold finishing were
done outside the country. Now the
efficiency has increased to such an
extent that these works are done here.
But still, their scales are the same
and no revision according to the
department is possible in this connec-
tion.

There are three instances about
scales of pay. Three categories of
workers—book-binders, hand-fed
machine men and compositors—start
on a similar sum. They were
starting on Rs. 75 per month
with some annual increment. But
there was some difference in the end.
Some ended at Rs. 100 and some
at more than Rs. 100 and odd.
Although the names of these catego-
ries have not been mentioned at the
time of the revision of the pay-scales
by the Pay Commission yet the revision
has taken place in such a way that
there is a difference even in the start-
ing pay of these categories. I put this
matter before the Miinstry for consi.
deration, because at least according to
the workers, there should not be any
difference so far as the starting is con-
cerned, in case of these three catego-
ries. The Ministry said that if the
problems of these three categories are
solved, similar problems will arise
about other categories. But their
number is very small. If you agree
that the efficiency in the Government
presses has increased, naturally the
workers should not be penalised for
that.

I come to another thing, i.e. the
scheme of incentive bonus. The
normal principle is that before intro-
ducing any incentive scheme, you
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have to judge as to what should be
the normal work and what should be
the minimum pay for that. A scheme:
was introduced. I do not know whether
it should be called incentive bonus:
schemes or incentive wage
scheme. Anyhow, this scheme was
introduced without taking the workers.
into confidence, with the result that in
some cases the wages of the workers
have fallen down. After all, the pur-
pose of an incentive scheme is that the-
workers may get something over and
above what they are getting at the
moment but here it is otherwise.
Incentive scheme does not mean that
whatever they are getting at the
moment should also be reduced....

Shri Mehr Chand Khanna: Pena.
lised.

Shri K. N. Pande: Simply because
of their hard work, they should not
be penalised, as the Minister suggests.
I do not want to blame the Minister,
because this Ministry has come to him
newly and 1 have not got a chance
of putting all these matters before
him. 1 want to bring to his notice this
matter, because I know he is a kind-
hearted man. I want that this incen-
tive scheme must be considered by
him, because the workers are aggriev-
ed by this scheme. They are putting
in hard work, but still they are not
given in some cases their minimum
salary. I want this matter to be
considered by the Ministry.

There is another thing which I want
t> know from the hon. Minister whe-
ther the principle of depreciation
applies in the cases of this Ministry
or not? I have in mind the furniture
supplird to the M.Ps, not only to
the M.Ps. but to others also. I was
elected in 1957 and the same furniture
continued till 1962. The same amount
continued to be deducted every month
as rent for the furniture for filve years.
After all, everywhere the law of
depreciation applies. Some valuation
of the present furniture must be made,
so that the people may know as to-
how much can be deducted for a par-
ticular furniture. We are at present
going on paying the same rent. I do
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not know how long we will be going
on paying like this.

Shri D. N. Tiwary (Gopalganj): So
long as you are there.

Shri Warior: There is no deprecia-
tion.

Shri K. N. Pande: I want to put this
matter before the Minister, because
so far he was looking into the griev-
ances of refugees. There is another
set of grievances now which also
requires serious consideration.

Shri Mehr Cnand Khanna: Griev-
ances of M.Ps.

Shri K. N. Pande: Yes. I hope the
Minister will give some thought to

this matter.
=t Fo o WY : WTAATY JuTUE
W3I=G, HaTd F1 J AEEAT @ qg A4
g 7 aueat 3 5 o7 aF a7 qfi w1 &
g AL T AT IF 9T AF FT AT
guanfag s 1 @R E T 0F woms
1 ST & W 39 T ¥ R
AT FFTAT T § ) 39 WAA A
T3 FI9 7 AT E A TF A R
g7 foar mar & ) o &1 o foar
ST & 3 A7 I A FRAT T
gARTIAMIg e WWItgAWH
T FT &1 ITITCFF =TT {Y F0r
AR IT A X AR AFTA I FT
AW TTIFTCA TF T NARIT
ATTHT 9T HHTT FrT #9377 7 A}
T3} 910 ) AT AT GAT § qg FA
IT A AT & | IT EW A IF
qrEHl ®1 FfF amaw ygrarafy 2
Fal § I9 &1 BT T & 1 AfFA
faa w0Al qx a8 FW AT §, TR AT
T HT T & 3N AT ST FTHRA HY
T g, qgr g AT Femardt
A
g ¥ 9=T &% A a5l ¥
€q as AR Gfad w1 ww gy
frr 2 5 w9 @ w1dw a@ ¥

3ITART L1 FET WT TE &IYT @GN
HI GIEARTAT #7 faar o udw FA w5
fear sar & s & sw & fesa ad
FXA | A Afana g £ 8§ s
a3 fam smafegi &1 ag= gt 2 57 1
gg &qq faar A AT E AEIA @qTA ¥
fag v a7 39 1 A7 37 F A Ho
& F9 9 37 qAF A7 F4T g1 FFAl
CA

UF ARG qgE G A1 A F

g

Wt go fagoe <ttt : “fFT a3
AT FI9 AT 7€ & |

ITEAN AT, F AT T AELH
TF g alq #AY wgRg &1 F@wr
AT g AT 9 me d fr owa |
s #1 A 2 fF %A aa R
e ¥ T U3y g8 2 fF ANEr ¥ 9w
W ¥ ¥FATHE ¥ a3F A F1H O @
R & fom &1 &%ar aga w=dr § A
wafed ag aga Afega & f5 wo fafa-
fez s %1 3|d g1 SATWHZ F
FHI &1 U 73 g d21fas o awm
1 39 WHTA Y a7 A I, W1 fF
qIIE F qEET K g FE & fod
T AT @RE )| FART A T@
aaATa I zar § fx 9l o @
T {3 mrfy &1 gana g, 3ar naRde
€ Al 9x T & # fo Jarw aff
¢ fx fom w2t gy fawear 2—
# et & forgeata § A Y gy
AR AT ARFAA -, F2T X AHIA
B T3 ¥ AT IF | A AT J A
&1 2R P Y &1 FAY 7 R,
—faw #v a9z ¥ a7 A F AFE
# W qEAT), A1 TAIZ H T AT WY
s FTEFT & fF gw 37 ¥ fasqr AvA
wEFr S frd A & W
faqre § @ IF F % FAY AR,
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#7ifE g7 3 & f aver fpar o g3
MR T IT JTE AT A &
qR A AaTH: Cgqrd 31 INT AT
o giw I @ Gifewdy sam
grifam & 1 3 ¥ v waTAT A gAY R
o fa amta &1 19 At fagr aar 2,
T 37 B A N7 w17 0 far 1w
fagd e2om @@ 7 X 3T arg w N
ST wTT B A Bifore w907 frew g
¥ frmram s awe §, v A #
gr3femr Y 7T K1 g FIT H FH
mrAr fag axft @ 1 ew AT Efw
@ycafaa iRy gag A a7 AEITA R
werEa q¥Y 3% 30 19 9 mamt faa
ATE w1 AFT Fgart o fuaxr 7 a3
T E FFHsAfggT A ase v TN
BT A AT T AT T AA
7197 W&

e & ar 7 fefgrm Ok
agdiar gegaed # ag =ww fagraw
g & fF oF oF " #7 d|, 9w
FAT@ET AT TEAT &, AR AT Ay
grye % fa¥ g g 9@ 9% TR
FETILATE | 1 gAE §F 7wl faar g,
I ¥ 59 THEAT F1 g fFar T avar g |
g1 TH7L i Tgrat o7 AR fasaar g,
gt T ;Y gEA AHA T AT & 7T
qFE a0 o, @ w3 faaw § o
a3F Q1 §6 9T &7 g9 fAwA s
2T gEdl aTF IF F 7T fr 77 79T
F 5o &Y gg Y garar wizar g
fua qet o a1 fagaar & agr @
FTHY GET ILATE | §HATH ¥ IfEqony garss
# 97 A oR § daraae {17 gl
fafee @€ 7€ & A g7 T W WA FZ
gy & fo o 3 gefan fafas &
TATT GY IANT WAT A AAT A A
TGI T A § M A= { 3AE-
fadr & 3 97 & &7 A T &0

Fard AT gEL & 9 A AL
837(Ai) LSD—S5.
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TR AT T RE T T O &
Y e AT ATEATE | WE aF A &
3: W 37 Fau;T{ﬂ' m * T?ri
w9 ¥ UF THRIS F AT T AT,
fum & fiF 9@ A7 5T AR FT AT I
AT /R 39 T qrq v
IOHET qg TF gl WIF FY I Y
fF@mam & 7 o= & Wiy B
Faman A, N @ AW & qrarEe {
&Y e, fuw #1570 W F AR FrAw
F AW AG 170 H A% oF g
fegeamt FRT & wFEe ¥ Iw@
T IT ATYA AT FT ART WA g,
fua & wrw &9 1 aga € awEd
g g uTdlt & T T | & vy
o gEm & gafes fw g &
HETT TG I TG S AUigd, I T
A IR AGT FA A E |

W gEg § 97w SRR
FT IR AT § X Fwwan g v aga
¥ o1 A g Y @7 GRT W I
fafreest Y ®fsqt & gemar wR
faw ®1 ot |@T FT HTEC ALY FuT
T | W A qg B e T
foF 37 AFET BT T4 AT FY T A
g agTan W@ ¥, d1 @ § w1 A
Tty 7Y gnft | F fadas F STEan
g fF fogema oF ™ qew ¢, uel
are & w1, A, @ WA i wd g
>fFT 1T 1 qg WA FT EIAT g
fF wfrg & wEEI § T Ay gav A
FEAE A A G F A T E |
AT At T WY T g W A
F1% ey Y ST fafezw awrh @Y,
AETT A N o7 FAfAS T qE g
% fiF g1 wrw ¥X, F9I0E T8 T [ ¢
o @ FT AT AGT LEG qHET
LTET € ) ¥ gAYV avd &7 >gl 9%
s A @ T agr 9T Qe
g ImEYE 9
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57 7o fire werdY]

sfey & faom § &= ag ama gri
fog aw w9 ¥, uF 7% qF LA,
HETT a1 &, I aE & ggi Y g%
7 fed w1 g avg A v i,
o o st AT | w1 fZar T g,
o faeft SRfAa & a9 & mame 9%
o fpan man, for % femr F fergeaer
¥ w¥OE W e & g e #Y
wE ¥ a7 9 Ay At & A ifw
a1 |

ot T Srre S (SrF T TR )
e gfar 9w #r o I wd@r
T

ot go o WYWQY : & 5ot w7 f
SR TG & qEOY H A3 A A a7
ggdY 2, SfF7 wwa aamT @ w8
A a6 e ag @ R 9w a fag
AT H AIIHY Y 14 7 3 FY 77,
q7ZR BNTT  ®IAT a-eaTs &7 W | g,
AT FTE AT AR 2 ¥ ANE G g,
A I §YF T FTFT T ATAT o FFHAT 2
# 1§ wgfam gfezsio g0 ag7 ¥ awa
I A FX W g awR A F
QR & AT A IBW ) I F A
I W1, ST A I awt WNE
fore #1 agt & SoNfAaT T T wraE
¥ FT T §, 9 9T AqETET ®@aAT
T g FAT UF s A oam
g

wgl % wonfadi &1 o5 g,
tfafadaw vaem wio: & &
fear mr & A% fewigm # &9 #7190
form oft 7t @ 1 SfeT g7 F F
AT G A q9 aWea &) a3
qAE FA St 7 @ wriaa fear
t ey F Iy e
g § f5 ag wonfaal £t awen
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F¥aR K qg A awd fr ag 9w ¥ &,
g i & afer ag 59w @
qEaT q9F | & gg YAraAy AT Sgar
# 5 ag mE 3w A A7 oo fewm
# 7| &7 99 o QA qrfeearT # foaet
it fgrg mrawdy &, g ar< ¢ vy g9
7 | wrae WY 39 A & ferd o A,
T 19 foay qvgTTon BWATE gAY
q¥fY | dasie, r3faw @ dgwfeow
& 13 fRAa &Y A1 e ST, & A At
gt wrRr,  #itE qEt feEae i
TRt & qgr aifAdr & | g
Fr A EATT @ I T w2,
ag IfmAra 37 Am i famm i agr 2 )
wfad o 7@ @Y &7 qr aen gdt
aifeeara & fgegsl &t 7@t wmr @
T A7 39 & g T 7 " a1
Aqre TeAT wifed o7 07 ama s
73 a1fgd & a8 97 F1 I9 97 qAaw
T TH

T grgsT R § grenRat
ZEF KT a7 FFT 7 fgoRa F%,
AY ag oF TEqIET FY am R AT -
Afsw qv fam@m 77 arem a8 2199
WA 9¥ g7 93, FfAq & Fgwm f
graTfet Y wee qEA) 4 53 agi W
HAARTAT FY T8t €Y T4, AfF= A7 AAA-
AR qifEaA & ®F g, qifEeaA
& duest §, 99 &1 ggi 9T Y S
ST T8 & | Og A1frs snitaw 93 feam
# a8 vt § A FIEHY agr 9v HIAA
w7} E9a w o i e
gife FaTaY g7 FETAn 97 77T § fF agiav
gt 1 dar wsifEaT § o asn
I AT 7 q9T] TYHE I § | TaHeE
F faanifr gfam 59 am 1 geFa
Fafsm s agsg Wi fe d am
atffea & @i WA F |

ot @R FEr AT S g
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st go fao wtedt . amar w2
AT § 1 & AR A1 WA
F1 for% Adf F7 7@ g4 wgiE
for® &7 TgT §, el 9T AW ET qT4T
T & )| EF ATE T REAT §7 GAAT
arfga sitT miffear & o aT fregest
Y TR FT AHON 7 AT DAH AT
Tifed

Shri P. N. Kayal (Joynagar): Mr.
Deputy-Speaker, Sir, I wish to speak
about the refugees in West Bengal,
and the East Bengal refugees in parti-
cular. I am very happy to learn and
see that some hon. Members here
have spoken so much about the
refugees who intend to come to India
leaving Pakistan. These refugees, we
must all here know, this class of
people, have been created not by the
refugees themselves but by the whole
nation, I should say, as our leaders
agreed to bifurcate Bengal to have
independence for this country and to
enjoy that independence. Now, for
the benefit of the nation, for the enjoy-
ment of the nation, the lot of those
East Bengal refugees today happens
to be so. Therefore, this nation, this
country has to got to think about
those people. They cannot live there.
It is not possible for them to live
there. They have tried to live there.
Even after the last killing and rioting
they still wanted to stick to that place.
Even after Martial Law came in Pakis-
tan, they were there. But unfortu.
nately, things have come to such a
position now that they have got to
leave their hearths and homes and come
to India. It is not only their hearths
and homes and whatever they posses-
sed there that they have got to lose,
but they are frightened that they have
to lose their lives even. So they
want to come here. It is surprising
that this Government are still think-
ing whether they should be taken in
or they should open the doors so that
they may come to this country. It is
really very surprising and the whole
of Bengal is very much agitated about
this. They are thinking in these terms
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that they are perhaps treated today
as the Jews were treated in Hitler's
Germany. They are being persecuted
wherever they go. In Assam they
are kicked out; wherever they try to
settle down they are not properly
treated by the local people there. This
is the plight of these poor refugees.

Today we will have to think over
this whole matter again as to whe-
ther it is not a very wise decision
that the Ministry of Rehabilitation
should be wound up. It cannot work
efficiently as a branch of the bigger
Ministry of Works, Housing and Sup.
ply. I have the highest respect for
the Minister, Shri Mehr Chand Khanna
and he has got a soft and tender heart
for the sufferings of the refugees; but
curiously enough things are happen-
ing otherwise. So I request the Gov-
ernment to throw open the doors, so
that those people who are frightened,
who are in fear of their lives, may
be allowed to come, not as migrants,
but as Indians. They should also be
enabled to rehabilitate themselves.

About non-camp refugees I wish to
say  something. The non-camp
refugees are a head-ache to the Gov.
ernment of West Bengal. They have
settled round about Calcutta, with the
vesult the planning and development
of Calcutta are neglected. When the
refugees came to this country, these
non-camp refugees did not ask for any
help of the Government because they
did not have much confidence in the
Government. They thought that per-
haps they may not get any help.
After long struggle they were able to
resettle themselves and they did not
think of seeking Government help.
Now the time has come when they
are thinking that they must also get
some help from the Government. That
is the feeling of the refugees and the
sentiment of the whole of Bengal is
with them. I think Government
should think over this matter with all
earnestness and seriousness. Other-
wise, I think, things might go from
bad to worse,
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Shri Kohor (Phulbani): Mr. Deputy.
Speaker, Sir, everybody knows that
Orissa is a most backward State in
India. Orissa consists of a high per-
centage of Scheduled Castes and
Scheduled Tribes population. They are
generally illiterate and they do not
know about the ways of democracy.
So they cannot raise a hue and cry
about their problems, difficulties and
grievances. Naturally, they have been
neglected in so many ways in the past.

It was expected that after indepen-
dence they would receive a sort of
paternal care from the Government.
But the hopes have been frustrated.
They have been rather more and more
neglected. Simple allotment of money
for their welfare does not solve any
of their problems. Sir, if enquiry is
made as to how the allotments have
been spent in Orissa, I am sure every-
body in this House will feel shocked
and surprised at the result of the
same.

Huge amounts have wrongly been
appropriated by intelligent persons
with the help of officers-in-charge in
the name of Scheduled Tribe people.
The tribal colnies built up in
different places have mostly collapsed
within about six months or a year.
The houses built, I have seen, are most
uninhabitable. The tanks and wells
dug for them generally get dried in
March or April. The tube wells also
go out of order every now and then.

At the same time I would like to
tell the House that fortunately or un-
fortunately, I do not know, a number
of various kinds of projects have been
established in Orissa by the Govern-
ment which caused displacement of
so many Tribal and Scheduled Caste
families. To cite an example, so many
families have been displaced for
Hirakud. and Mandira Dam wnrojects,
the Hindustan Steel project at
Rourkela the construction ~f railway
lines, the Machkund Hvdro-electrie
and so many other projects.
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Shri Jaganatha Rao: What the hon.
Member says has no relevance to the
demands of this Ministry.

Shri Kohor: 1 am coming to the
subject, Sir.

Mr. Deputy-Speaker: We are now

dcaling with Works, Housing and
Supply Ministry Demands. It has
nothing to do with the Tribals,

Shri Kohor: If democracy were to
function properly, the Government
should have taken this grand opp.r-
tunity to rehabili‘ate the displaced
persons in a suitable manner and
carn their gratitude. But instead, Sir,
vou will find inexcusable negligence,
lack of sympathy and utmost indiffer-
ence on the part of the Governmen'
ab ut their problems, Even after so
many years of displacement you will
find many tribal families are still
wandering homeless and hearthless
taking shelter under the shade of
trees. In the past the jungles of
Orissa could provide food and employ-
ment to the tribals, But owing to the
large scale of devastation of forests,
owing to demarcation of large areas
as reserve forts and owing to the
cruel laws and regulations, these peo-
ple do not get food from the for-sts
and als» because there is nobody to
back them. And also due to their
ignorance they do not get employment
in industrial undertakings.

Mr. Deputy-Speaker: All this has
nothing to do with the Demands under
discussion. They are all irrelevant.

Shri Mehr Chand Khanna: Perhaps
it may be relevant when we take up
‘he Hrme Ministry.

Mr. Deputy-Speaker: The hon
Member may reserve his speech for
the Demands of the Ministry of
Home Affairs.

If he has anything to say on the
demands of this Ministry he may do
so; otherwise he may resume his
seat. The hon. Member has to be
relevant,
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Shri Kohor: My submission is this

vir. Deputy-Speaker: If he wants
to speak on Scheduled Castes and
Scheduled Tribes, he may do so when
we take up the Hume Ministry’s
Demands, not now.

Shri Himatsingka (Godda): Mur.
Deputy-Speaker, I was not much in-
clined to speak on these Demands but,
after hearing two speeches yesterday
1 felt that I should take part and
point out some of the facts which,
perhaps, are not known to the hon.
Members who spoke yesterday, 1 am
here referring to the hon, Member,
Shri Bagri, who spoke feelingly as
though he was addressing a meeting
at a public place without reference to
the subject he wanted tp speak about.
[ find from the synopsis of his speech
circulated to members that he has
blamed the Government by saying:

Uil was regretabae  tnae Gov-
ernmeut nad not aeclased a.
nouse” (he was reserning to die
Biria House in Lewnl) “as a place
ol  nauonal umporance.  ‘laey
should have snown tne same
courage In acquuring that buud-
ing as they usuauy showed in
acquiring the lands of the poor
peasants, That piace had a mes-
sage noi only for our country but
for the enwre worid....”

[ feel the hon. Member is not aware
of the correspondence that passed
between the Prime Minister and the
owner of the Birla House and, per-
haps, he does not know that the place
where Mahaumg Gandhi was assassi-
nated is now almust a public property
where anyone can go. That area has
been separated from the main build-
ing and is approachable by a separate
way and is open to the public. The
reason why Government did not
acquire the House, or did not declare
it as a place of public importance, is
because that place is already being
used as a place of public importance,
accesible to anyone who wants to go
and see the place. As a matter of
fact, a large number of visitors go
there every day, see the place and
show their reverence by
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tlowers there and placing them at the
spot wnere Mahauma Gaununi was
assassiated, 1 feel that the hon.
Member is not aware of what took
place between the owners of the
House and the Government. Perhaps,
lWere are some persons who want to
speak and attack some persons simply
tor the sake of attacking. That may
be one of the reas.ns why the hon.
Member, Shri Bagri, spoke in that
strain. If only he wan.ed to ascer-
tain the facts, he would have known
the reason why Government did not
think it fit to acquire a larger portion
of the house than was necessary. In
fuct, it has been offered to Govern-
ment free, without any payment.
Therefore, there is no quesuon of
acquiring that pruperty, As a matter
of faci, the owners of the same house
have donated a much bigger house,
the Birla House at Calcuita, for a
public purpose, for the setting up of a
museum which has been started by
Government, Therefore, there was no
occasion or nccessity to use any com-
pulsion or to compulsorily acquire the
place. The place has been given out
of free will and is available for any-
one who wants to visit it and take
the message of the Master. But I do
not think Shri Bagri wants to take
any message from the teachings of
Mahatma Gandhi, because the first
teaching that Mahatma Gandhi gave
was that one should not speak on
anything unless one is sure of facts.
Now he has spoken incorrectly, with-
out being sure of facts.

Another hon. Member condemned
the C.P.W.D. outright ag if every
officer there is corrupt. So far as
building contracts and contractg for
roads are concerned, there is a general
feeling or complaint that every con-
tractor is required to pay a certain
percentage of the amount of the con-
tract to the officials. In such cases
where these complaints arise, I feel
the hon. Minister should have some
kind of arrangement whereby it can
if not completely checked, at least be
minimised to a very large extent. I
find from the Report that there are
some vigilance units started and they
are doing some useful work. Even
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\Shri Hunatsingka)
then 1 would say that this genera.
¢.mplaint should be looked into and
some steps taken to see that ihus par-
ncular kind of illegal gratification
that js paid by contractors to the
officials is stopped,

I know many instances where the
engineers and top officials have been
very honest and n.t a single pie has
lo be paid by the contractors for getl-
ting the contract, Therefore, it is not
proper that we should condemn the
whole department outright, But
wherever corruption is there, it should
be enquired into and steps taken to
remove it. There is only one thing
about which almost all the contrac-
tors who had occasion to talk to me
complained, and that is about this
percentage of money of tae contract
which they are expected to pay to the
(fficials. If they do noi pay thu
amount, they have difficully not only
in getting the contract but, even aft r
that, in inspection and allied matte:s.

Inere is another maiter which s
mentioned by the contrac.ors as  to
now the deparument tries to g.ve coa-
iracts to persons whom it wants 1o
lavour. une of the tricks, 1 shouiu
say, 1s that certain items are shown
as very small items and those con-
tractors to whom they want to show
tavour are told to quoie a very high
rate for those small quantities and
lesser rate for other quantities and
then the quantities for which higher
rates have been quo‘ed are increascd
considerably. That gives an advan-
tage to that contractor, So that, even
if the contract value is less than what
the other contracors have quoted,
ultimately he gets much more because
the quantity where he had quoted a
very high rate is considerably in-
creased, a fact which is not known
to the other contractors, This kind (f
‘rick that is followed by the officials
can be easily checked from the initial
quantity tendered and the ultimate
quantity for which the contractor is
paid. This is the one item which is
generally mentioned by contractors to
show how the officials manage to give
contracts: to their favourites,
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These are some of the things whicn
I would request the hon. Minuster to
l.ok into and see tha: those defects
are removed.

Shri Mehr Chanq Khanna: Sir,
ihrough you, I would like to request
the hon. Member to give us the spe-
cific instances, may be even in con-
fidence so that we can see to it that
cach case is thoroughly examined.

Shri Himatsingka: I will certainly
do it.

Shri Sham Lal Saraf: Mr, Deputy-
Speaker; 1 follow my predecessor in
saying this that I too had no mind to
cpeaker on these Demands but yes-
terday when I heard some hon, Mem-
bers I felt very strongly that I should
say something, particulariy on re-
habilitation.

Sir, I come from that part of the
country where we not only suffered
mass evacuations, movements of re-
fugees to and fro but privation; and
what not that was perpetrated by the
Pakistan raiders and others continual-
ly for a year and a half. As far as the
refugee problem is concerned, I should
say that in North-Western Jndia it
lasted for a few months; in any case,
it did not continue as much anywhere
as it continued there. So, I will at the
moment speak specially about the re-
fugec problem, both in the North-
west as well as in the East of the
country.

As far as the problem in the North-
west is concerned, I have to say that
the Government of India has done its
best, under the able guidance of one
Minister after another, first under
Shri Mohanlal Saksena and thea under
Shri Ajit Prasad Jain, for whom 1
have great respect. They did their
best; no doubt, crores of rupees were
:pent and a lot of work was done for
the refugees. But one thing was lack-
ing til] my elder and respected friend
Shri Mehr Chand Khanna, took over
as the Rehabilitation Minister. What
was that? The lacerated hearts of our
refugee brothers and sisters found
some rort of echo of their powerful
emotions in the heart of the Minister,
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for a lot of these things have happen-
ed in hi; presence,

Therefore what I feel 1s that they
wanted somebody who could go near
their hearts, someby who could under-
stand their problem a; well as Shri
Khanna has understood it. It is mere-
ly because he himself has suffered.
tie has come as a refugee having lost
all his property in the North-We.t
Frontier of undivided India. T per-
sonally know him from the early
1930s, 1 know’ having lived in
luxury, how he worked and took pains
in order to solve our problems. As
far as the refugee problem in the
North-Western part of (h. country is
concerned, I can .afeiy say that hc
has admirably solved it.

But when I talk about my State of
Jammu and Kashmir, unfortunately
our people who came from those areas
that are occupied by Pakistan are not
considered as refugees in the  strict
sense of the term, There were two
terms being applied to the refugees
from that area, that iz, those from
the liberated areas and those from
the non-liberated areas. 1 may tell
you that people from the liberated
areas—l mean the areas that were
liberated or recaptured by our Army
—have suffered the most. They have
suffered because of some technical
difficulty. About them I would only
submit to the hon, Minister through
your good offices that something may
be done now.

With regard to the property that
refugees who have come from the non-
liberated areas have left there and
about the property that evacuees from
this part have left in Jammu and
Kashmir State, time has come that
some solution must be found. I re-
quest the hon, Minister to see to
this. After all, it must end one day.
Those of my kith and kin who are
rolling in riches just across the cease-
fire line have not got a place to live
in today, After all, how long can they
wait and suffer? That is also a pro-
blem which needs a solution as early
as possible,
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I would bring another example to
the notice of the hon. Minister. The
world knows how Baramula in Ka.h-
mir province was raided, plundered
and razeqd to the ground and what at-
rocities have been perpetuated there.
| hope the hon. Deputy Minister will
please take note of that till the hon.
Minister is back. There is still a
small part of that town where a small
number of bohras are living. It was
only three weeks back when I wa; in
Srinagar that I still saw them without
any place to live in and without any-
thing given to them to fall back up-
on. For the last 14 to 16 years noth-
ing has been done for them. They
do not want any relief, If <ome
loan: were advanced to them in order
to enable them to settle down some-
where and make both ends meet, that
would go a long way to rehabilitate
them. Having worked in the Govern-
ment of Jammu and Kashmir I per-
sonally  could not do anything for
them, 1 would, therefore, very
earnestly request the hon. Minister
through your good offices that he will
do something for them, They do not
want any relief but some loan on easy
terms which will be returnable.

Here I have to pay a compliment to
our brethren from the Punjab and
Sind who have really settled down
in spite of the privation; that they
have suffered and in spite of the dif-
ficulties that they have faced, As far
as that part is concerned, I have to
say that much only.

With regard to East Bengal, 1 may
convince and assure my hon, friends,
cisters and brothers from Bengal that
there is hardly an Indian whose heart
is not going out in sympathy for our
suffering brothers ang sisters in East
Bengal today. I can assure them of
that, For the last 15 or 16 years I
have been coming across people from
every nook and corner of India. Who
is there who does not feel for them?

Some solutions were put forth yes-
terday by some of my hon. friends.
may submit respectfully that I do not
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agree with them because no :olution
based on emotion can solve this. No
solution that will involve us in nation-
all and international involvements and
vomplications will help them. Of
course, there is one thing. Some peo-
ple say that now because East Pakis-
tan is a foreign land we may have
limitations, But I may caution my
hon. friends and the Government that
it is a matter where psychology comes
in. Show me a single Indian any-
where in the country who does not
fee] for our East Bengal brothers and
sisters when every day they have to
suffer from privations and humila-
tions and so on. Therefore some solu-
tion has to be found for that and that
has to be based on psychological ap-
proach in the fir-t instance. We must
not also forget that Bengal has contri-
buted in a number of spheres, in
philosophy, culture and science etc.
I know it personally because in my
own family for the last three genera-
tions I have seen men af high culture
and learning, sanyasins coming from
East Bengal and staying in my own
humble home. I know that also. But
today we see that our brothers in East
Bengal who have contributed so
much, are now separated from us, Is
it their fault? I would say that it is
not their fault,

Yesterday my hon. friend, Shri
Chakraverti, quoted cur hon. Prime
Minister as having said something.
1 questioned him as to when it hap-
pened. It actually happened long be-
fore partition took place. Therefore
it will have no bearing on the subject
and on how we should get a solution
of the entire problem that is before us.
Therefore I would respectfully submit
t the hon. Prime Minister and to his
Government that they must somehow
find out a solution for this once for
all T may tell you that this is an open
sore all over the country. My hon.
frends, whether they are in the Op-

sition benches or in the Congress
benches, should treat this as a nation-
a] problem. Every Indian is with
them as far as their fellings are con-
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cerned and as far as getting justice
for our people in that area is concern-
ed. Everyone of u: is with them, But
things cannot bhe done in haste.
Things cannot be done without apply-
ing proper thought to them. Therefore
through you, Sir, I will request the
hon. Minister in charge of Rehabilita-
tion who has done wonderful and
splendid work in this behalf for these
areas that he will very kindly put this
matter up to the hon. Prime Minis-
ter and his Government. We must get
some solution something that would
satisfy us. I will again request my
hon. friends in the Opposition benches
not to exploit the refugees or their
cause. It 1: not a party question. Let
us have one voice, Let us put our
heads together and see how and in
what way we can get an accepted
solution so that every time these
heart-aching news do not come to us.

1 would speak a little about hous-
ing. I know 15 minute; for a speaker
mean that he can only touch upon the
introduction of a subject. I apologise
for the other day. Honestly speaking,
I never knew that I had to sit down
because you had rung the bell while
I was speaking.

An Hon. Member: Now the time
limit is ten minutes and not fifteen
minutes,

Shri Mehr Chand Khanna: His time
1: already up.

Mr, Deputy-Speaker: I have to
call the hon. Deputy Minister at 3
O’clock; So, he has to wind up his re-
marks by 3 o’clock.

Shri Sham Lal Saraf: About hous-
ing a number of thing: have to be said.
About works, a number of things have
to be said, Perhaps we may have
other occasions to talk about them.
But one thing I may tell you. Only
half an hour back 1 got a bill for the
house where I am staying for the last
one month. Till now I have not got
the furniture of my choice. I have
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not got the entire furniture, but the
bill has come, I do not know whether
it is reasonable or not, I will be
voicing the feelings of most of my
hon. friends who have spoken yc:ter-
day and this morning also when 1 say
that in the bill there is so much for
flower beds but I have never scon
person who i; in charge of flowers .ur-
ing the last one montn or so. Anj)-
way, that has to be seen. If smaller
things here and there are improved,
that will certainly keep all of us in
good trim.

15 hrs.

With regard to the Supplies and Dis-
posals I have to say a lot, but permit
me to say only this much that while
I must congratulate the Government
for the work of supplies and dis-
po-als, how speedily and in what way
they are working, in certain respects
certain considerations have to be
shown, These are not being shown.
For instance, through the Supply De-
partment you get Army blankets from
a number of places. What happens
unfortunately is that each and every
supplying centre is treated on par. For
instance take Jammu and Kashmir.
We have to manufacture things from
Kash'mir and supply them here. In
certain cases we have to gather raw
materials from different place; in
India, then they are manufactured
there and then sent here. On account
of this break-up in the operation it
costs a little more. Consideration to
this aspect is seldom given. It should
be kept in view,

In regarqd to Purchase: this is a
wide subject and I am sorry that
I wil] not be able to do justice to it
within a few minutes. I will only
mention three things which need help.
Co-operatives, small-scale units and
backward areas may be given all
sort; of aid so far as making pur-
chases and manufacturing things are
concerned.

That is all that I wish to say on
this.
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Mr. Deputy-Speaker: The hon, the
Deputy Minister, Shri P. S. Naskar.

The debate wil] continue on Mon-
day. He is just intervening in the de-
bate.

Shri Hari Vishnu Kamath (Hosh-
angabad): Eight hours in all have
been allotted for this.

Ilr. Veputy-Speaker: Yes. About
an hour will be left on Monday.

The Deputy Minister in the Ministry
of Works Housing and Supply (Shri
P. S. Naskar): Mr. Deputy-Speaker,
I wanted to intervene in the debate
because for thec last five years 1 have
been as ociated with the Ministry of
Rehabilitation, specially for the work
in the Eastern region and I wanted
to speak a few words about what we
dig for our refugee brothers and sis-
ters in the Eastern region,

Sir, it is really something extra-
ordinary that our brothers and sisters
put up with which we do not see
under any normal conditions. I have
secen with my own eyes what hard-
ships they put up with, to start with.
But in the last few years, when 1
moved about in West Bengal and the
areas around it I have seen that their
condition by and large 1i; ditferent.
Our DP friends from East Pakistan
are very hardy people, and honest and
sincere, If ways and means are found
for them, if we tell them what we can
do for them and how much they
should help themselves, they are with
us, Sometimes certain organi ations,
just for their own aims, exploit them.
[ have been telling my DP brothers
and sisters for the last few years,
“Please do not indulge in political ac-
tivities while your economic condi-
tions have not been settled; first settle
yourselves, then let us indulge in
politics”—just as one piece of advice
that is given to & student is “You
finish your studies, then enter into
your profe sion or politics or what-
ever it may be”. And I think I can
say now that for the last two years
our DP brothers and sisters have
found out who their friends are.
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in the last clections, in West Bengal
and most of the other places where
our DP brothers and sisters are living,
they voted for the ruling party. 1f
our rehabilitation policy was so un-
popu.ar in West Bengal, the results
would have been different—what-
ever my friends opposite might say.
The results in the last general elections
have shown that, by and large, tney
.gree with the Government’s policy
on their rehabilitation.

Shri Dasaratha Deb (Tripura Ea:t):
The election results have shown in
Tripura that you have not done well.
You do not have any seat in Parlia-
ment from there.

Shri P. S. Naskar: I said 'by und
.arge’.

Somc¢ hon. Members have made
comments on the closure of the Reha-
bilitation Ministry as such. Opinion
has been expressed in certain quarters
that the rehabilitation work has not

cen completed and that the Depart-
ment shouid not be closed down, and
that such a Department should con-
tinue longer to deal with the problem
in a special Department as it was donc
so long. Most of this criticism appears
to emanate from an incomplete, and,
in a certain measure, uniformed
appreciation of the implications of
the said decision and is based on the
apprehension that with the  closing
down of the special Department, the
displaced persons would altogether
cease to receive further assistance
for their resettlement. I think this
apprehension has no basis. The posi-
tion in fact is just the reverse. The
closing down of the separate Re-
habilitation Department, which had
been created for a specific purpose,
only signifies a stage in the progress of
the rehabilitation work. Sir, you will
agree with me that today, after
so many years of the partition and
the migration one should not call him-
self a displaced person. The time
has come when my displaced friends
should integrate themselves with the
local community wherever they
are. And whatever residuary work
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is left over should be integrated
with our genera] development schemes
and programmes in the country. That
is how we could finish the job.

As 1 said, the rehabilitation of
the displaced persons would be ac-
complished only hen they become
integrated in the life of the commu-
nity in their surroundings. This can-
not be achieved unless a displaced
person ceases to regard himself as
such. One cannot look back and march
ahead at the same time.

The work of the assessment of the
residuary  problem in  the Eastern
region was done over a year back. In
four States in the Eastern region,
that is Assam, Tripura, Orissa and
Bihar, the residuary problem has
been assessed. The decision was taken
in concurrence with the State Gov-
crnments and the Administration. It
was agreed, in consultation with these
State Governments, that apart from
making financial provisions for resolv-
ing the remaining problem, it is no
longer necessary to continue to deal
with it in a special way through the
agency of a special department as
Rehabilitation Department. The re-
siduary work would be looked after,
and is now being looked after, by the
normal Departments of the State Gov-
crnments or the Adiminstration.

Reference to the residuary problem
in West Bengal was made by a few hon.
Mcmbers, a few friends of mine whom
I know personally, and I have much
faith and respect and regard for them.
I am glad that hon. Members from
West Bengal took so much interest
about a problem in West Bengal. 1
myself come from West Bengal. And
in the last few years I worked with
my senior colleague Shri Mehr Chand
Khanna. I have much respect for him
and what I found was this. The way
he dealt with the subject was really
admirable. I have watched him from
a very close quarter, and 1 know
how much he did, how much he
thought about and how much he
felt about the displaced persons im
West Bengal and the Eastern region.
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He himlsef is a refugee. 1 watched
him. I know what his feeling was.
Anyhow, I need not mention all that
here. What I want to say is that the
residuary problem of West Bengal
nas been assessed, discussions took
place between the State (overnment
and us, and the final acceptance by the
State Government is being awaited
from this side.

I say this that the decision to close
down the Rehabilitation Ministry as
such will not affect any f(urther assis-
tance that is necessary to rehabilitate
our brothers and sisters who are still
partially rehabilitated or who in
other ways are not able ‘o rehabili-
tate themselves.  The money will be
found out by means of this Rehabili-
tation Department in the Works Hous-
ing and Supply Ministry. It does not
make any difference. Because, if you
notice the steward, the man who wili
look after the Rehabilitation Depart-
ment, he is the samec man who nas
been there for the last twelve or thir-
teen years. So for all practical pur-
poses it does not make any difference
whatsoever regarding the work of
solving the remaining problem—I do
not say remaining “problem” but the
remaining work.

If you permit me, Sir, I shall just
highiight a few items of what we did
for the Eastern region. I personally
was looking into these cducational
and medical facilities that were given
to our displaced brothers and sisters
in the Eastern region. Up till now,
we have spent about Rs. 20 crores on
medical aid and educational facilities.
Out of that Rs. 16 crores was for edu-
cational facilities. You know, after
Partition, in the eastern region, there
was influx of displaced persons and
more or less there was a little chaus
for some time in regard to education
and medical facilities.

Shri Dinen Bhattacharya: Now, you
are curtailing the expenditure on edu-
cation by 20 per cent. every year.

i Shri P. S. Naskar: T am not yield-
ing.

‘Mr. Deputy-Speaker: Let him con-
tinue.
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Shri P. 8. Naskar: 1 :un talking of
what we did and what we are still
deing on education and medica]l faci-
lities. I do not think any hon. Mem-
ber who comes from the eastern re-
gion and who has anything to do
with educaticnal institutions, toiay,
can say that not much has been done.
I Jo not say that we have done very
much. I say, whatever we have Joupe
is no mean achievem«-nt. Gut of Rs. 20
crores a sum of Rs. 16 crores has becn
spent on educationai institutions, not
only to help the existing institutions,
ior expansion of thewr buildings, but
also we have set up aew schools and
colleges. You ask aay bon. Member
here who comes from West Bengal
who does not know Narendrapur., It
1s really a lighthouse so far education-
al institutions are concerned in West
Bengal. 1t has attracted attention not
only of the persons coming from West
Bengal, but aiso from zll over India
and sometimes, forcigners have also
paid tribute to the way the Narendra-
pur Ramakrishna Mission is serviug
the cause of students. I do not want
to say, but I must say that the credit
goes to my senior colleague. Those
who know will corroborate my state-
ment. Narendrapur, 1 forgot to men-
tion, is really an institution worth
sceing. I invite any hon. Member who
comes to Caicutta to please let me
know so that I can make arrangement
for his visit to see this institution. It
cost us about Rs. 55 lakhs. We do not
grudge that amount. Already this
institution is  producing brilliant
students who are competing in the
University examinations.

Coming to medica! facilities, the
average death rate in West Bengal is
about 7 in a thousand or something
like that. People say that we were
not sufficiently looking after the dis-
placed persons. The death rate among
displaced persons was less than what
it was with the local population.

Shri Mehr Chand Khanna: The
birth rate is more.

Shri P. 8. Naskar: Naturally, be-
cause there was no family planning
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there. Today, we have helped Gov-
ernment institutions and private insti-
tutions to extend thcir activities in the
medical field. In the medical field, we
laid special emphasis on T.B. patients.
That part of the country has got quite
a large number of T.B. patients. We
have built a home at Niramoy in
Birbhum district. I want to know
from any hon. Member from Birbhum
whether he will not agree with me
that there is really a wonderful insti-
tution. We have also helped many
other non-official institutions. I come
from that State. This will go a long
way in helping pcople. Whatever
work this Ministry bhas left behind
there will not be easily forgotten.
Some people tell me,-—I do not
know how far it is  true—
because of your financial  assis-
tance, it has become possible for many
educational institutions to build up
and expand. I will not say it wouid
have been absolutely impossible; it
has partly made it possible and it has
certainly contributed to one or two
more Universities in West  Bengal
especially in the Northern part.

In the current budget year, we have
made provision of guite a large sum
of money for education and medical
facilities in the eastern region. One
of my friends, yesterday, referred
some grants for educational institu-
tions in the western region, It is a
fact that we have not so far made any
provision in the current budget year
for grants to educational institutions
in the western region. Now, we feel
that the neeq for grants i; still there.
It is proposed to examine this ques-
tion some time this year and if neces-
sary  provision' will be made in the
Revised Budget Estimate;,

I will not take much of your time.
I want to put this through you to my
displaced brothers and sisters in West
Bengal, ex-campers. It is well known
that after initial difficultie; were
removed the Dandakaranya Authority
has made satisfactory progress, The
Rehabilitation Minister of West Ben-
gal Shrimati Ava Maiti has paid a
visit to Dandakaranya very recently.
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Her impression i; that it is progres-
sing at a {fast rate. Both the Chair-
man and the Chief Administrator have
been doing wonderful work in the
difficult situation. The families who
have already moved there were on
their way to prosperity. I appeal
through you to the ex-cump families
tv move there. It is a well known
{1 thay West Bengal cannot take
any more agriculturist familie:, The
Jand position has reached the statura-
tion point in West Bengal so far as
occupancy is concerned, There is not
cnough land even for the local land-
less labour. How to accommodate
our displaced brothers who are agri-
culturisis?  We have tried it some
time back. Even to those who are
settled on land, their holdings are
un-economic. We cannot find cxtra
land. That is another problem. That
is also a residuary problem in We t
Bengal, Through you I put it to
them that they should take my hum-
ble request as a brother, as I know
them well, to go to Dandakaranya
for future prosperity. The next
generation really will not excuse us,
including my displaced brother: and
sisters if we do not accept this op-
portunity to settle at Dandakaranya.
If they chose to continue to stay in
West Bengal, it will surely cut short
their own progre s of rehabilitation,
because West Bengal is definitely
over-saturated. I again appeal to
them to take advantage of the present
facilities that have been given in
Dandakaranya, It is not only in their
own interest but it is also in the
national interest and in the intere ts
of the State and the country at large.

I thank you for giving me this much
of time,

Shri Dinen Bhattacharya: What
about non-campers who want to go to
Dandakaranya? What is your at-
titude?

Shri Mehr Chand Khanna: You
leave it to me till Monday morning.
I will deal with that fully.

Shri Balkrishna Wasnik (Gondia):
Mr. Deputy-Speaker, Sir, I am glad
that this Ministry is in the capable
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hands of the hon, Minister Shri Mehr
Chand Khanna and he i; being ably
assisted by two of our young friends.
Shri Jaganatha Rao, the Deputy
Minister was speaking about Stores,
Supplies and Disposals. From the
tone in which he wa: speaking, I
could find that he was feeling that
there is nothing wrong in this Minis-
try, particularly in the branch of
Stores, Supplies and Disposals. 1
believe he must have heard a lot of
complaints and a lot of grievances. I
would onlv request him that he should
not be self-complacent, because if this
kind of complacency is there, and if
he feels or if his Ministry feels that
there i: no room for improvement any
more, then I am afraid that there can-
not be improvement any more. From
the complaints and from the gossips
that go on about this Ministry, we
find that some of these complaints
are genuine, and, there is still room
and cope for improvement in this
matter.

If we see the works done by the
CPWD, we find that they are sub-
standard. No sooner are the houses
completed than they are ready for re-
pairs, If this kind of thing is there,
we cannot say that cverything is all
right in this Ministry, If we go and
see the houses built for the class IV
employees we find that they are piti-
able, They are in a shabby condition,
and they are very unsatisfactory for
human habitation, particularly dur-
ing the rainy season. The rainy sea-
son will be coming soon and I would
only request the hon. Minister to visit
the colonies of closs IV employees and
see what insanitary conditions prevail
there when the rainy season comes.

I do not know how the architect
who has designed these quarters for
class IV employees has designed
them, because in some of the quarters
which I have visited, the kitchen is in
the front and the living room is at the
back. So, if a guest goes there, first,
he has to visit the kitchen and then
only he can go to the living room.
Who was the architect, and how did
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he design that house? And how was
it passed by the Ministry? I do not
quite know.

Furthermore, I would like to sub-
mit that when quarters are construct-
ed for clas: IV employees, one thing
should be kept in mind, name-
ly that those quarters should
be nearer to the offices, be-
cause these class IV employee; do
not have conveyance. They have to
come in the buses, and we know very
well that the Delhi buses are not very
regular or punctual. Therefore, we
should keep in mind that whenever
quarters are constructeq for the class
IV employees, they should be cons-
tructed nearer the offices rather than
far away. But what we flind now is
that the quarters for class T or class II
officers are constructed near the cffices,
and those for class IIT and class IV
employees are constructed far away
from the offices.

Another point of view that I would
like to mention here is this that we
are now having a socialist pattern of
society. In a socialist pattern of
society, the houses for all classes of
employvees should be similar. If we
see, however, the quarter for a class
IV emplovee and that for a class 1
employee, we find a lot of difference.
T can well say that the living room and
the kitchen of the class TV emvployees’
quarter are not bigger than the bath-
rooms or store-rooms of the quarters
constructeq for the class I employees.
This ig the state of affairs that we find
in a socialist pattern of societv. T do
not understand what kind of society
will come when the class IV em-
plovees and the class TIT. elass IT and
class T emplovees will all be treated
on tha same fanting. T enhmit that
there should be the same kind of acro-
mmodation for all ~f them. Govern-
ment should feel that these class TV
emplovees are alsn human beines,
thev have alga got their children: they
have their wives, brothers and sieters,
and aged fathers and mothers to Inok
after. and thev alsn need the e<ame
accommodation for them as the others.
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One small living room which is no
bigger than the bath-room or store-
room of the quarter for a class I em-
ployee is not at all sufficient for these
class IV employees and their families.
Therefore, I would request the Minis-
ter to see that this kind of difference
is no longer there. There would not
be any harm if the houses for the
class I employees are made smaller
and those for the class IV nmployees
are made bigger than what they are
at present.

Now, I would like to say a word or
two about Nagpur. As the hon.
Minister knows, after the reorganisa-
tion of States, Nagpur was decapita-
lised; that is to say, the capital from
Nagpur was shifted to Bombay. And
it was stated here at that time that
some of the Central Government
offices would be shifted to Nagpur in
order to retain its importance. But. a
few days back, there was a news item
in the newspapers, and I also asked the
hon. Minister whether it was a fact
that the offices at present located at
Nagpur were being shifteq out of
Nagpur. The hon. Minister said that
two of the offices were proposed to be
shifted out of Nagpur. I do not know
the reasons therefor. The hon. Minis-
ter has said that the accommodation
there at present which is available
for these offices is required by the
State Government. I feel that if
earnest efforts are made, accommoda-
tion would be available from the State
Government, and if not from the State
Government, from private sources. I
may even go to the length nf saving
that Government should see  if there
is no accommodation available, that
they construct their buildings a< thev
are constructing in other places. but
thev should not shift the offices at
Nagpur to places outside Nagpur.

Dr. M. 8. Aney: May I usk one
question of my hon. friend? Does my
hon, friend mean that the shifting of
those offices is taking place at the
instance and for the convenience of
the State Government?
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Shri Balkrishna Wasnik: I have not
said anything like that. I had asked
a specific question to the hon. Minis-
ter, and the answer given by the hon.
Minister did not contain this kind of
thing.

I would like to add one more point,
ang that is about the claims of the dis-
placed persons which have not been
settled so far. Filmsy grounds are
given a number of times. I have my-
self made representations in one or
two cases, and for the last six or seven
months, I have found that some
ground or the other is given, and the
claims are not being settled. In one
case, the ground was given that some
land had been given to the father of
the claimant. But, actuallv, the father
of the claimant had not been given
any land. as he had already died. And
vet this kind of objection was being
put forward. In spite of the fact that
this was made known to the officers,
that no land was given to the father of
the claimant. nothing has been done to
settle the claim. FEven after a letter
from a Member of Parliament to the
Deputv Minister, after waiting for six
or seven months, still, matters have not
improved.

In conclusion, I would like to refer
to what my hon. friend over there has
spoken about East Bengal refugecs.
He was referring to them and sayving
that the Bengalis were being treated—
in the same manner as the Jews were
treated in Germany. I woulg only
submit that this is a point for intros-
pection for the Bengalis themselves.
They should themselves see why the
refugees coming from West Pakistan
have settled themselves, and why the
refugees coming from East Pakistan
have not been able to settle them-
selves during the last fourteen or fif-
teen years.

Shri Dinen Bhattacharya: The hon.
Member should put that question to
the hon. Minister.
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Shri Balkrishna Wasnik:  They
ghould consider whether there is some-
thing wrong with themselves or there
is something wrong with Government
or there is something wrong with the
conditions that have been created and
the facilities that have been given un-
der the Dandakaranya scheme.

I have been reading the rcport, and
from the report, I have found that the
East Bengal refugees who are in the
camps are reluctant to go to the
Dandakaranya area. Now, there will
be another influx from East Bengal

I woulgq only like to suggast that
those who want to come now to India
because of some pressure from Pakis-
tan should, if it is humanly possible
to settle them be sent to the berder
areas.

15-30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

FIRsT REPORT

Shri Ham Raj (Kangra): 1 bheg ta
move:

“That this House agrxecs with
the First Report of the Committee
on Private Members’ Dills and
Resolutions presented to the House
on the 30th May 1962”.

Mr. Deputy-Speaker: The question

“That this House agrees with
the First Report of the Committee
on Private Members’ Bills and
Resolutions presented to the House
on the 30th May 1962".

The motion was adopted.
15-81 hrs.

RESOLUTION RE:. NUCLEUS CO-
OPERATIVE FARMING SOCIJE-
TY—contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the following Resolution moved by

JYAISTHA 11, 1884 (SAKA)

Nuclcus Coopera- 8390
Farming Society

Shri Inder J. Malhotra on
May 1962:—

“In order to create a coopera-
tive tempo and achieve the target
of the service cooperatives in all
parts of the country, this House
calls upon the Government to
take immediate steps to organise
at least one nucleus cooperative
farming society in every State
and Union Territory of the Indian
Urion and to mobilise more vigo-
rousiy all resources and public re-
lations channels available in the
country”.

the 18th

Out of two hours allotted for the
discussion, 17 minutes have already
been taken up. There is an amend-
ment tabled by Shri B. K. Das. As
Shri Warior had only just begun his
speech that day—having taken onlv a
minute-—and as it could not he moved
on that day, I would allow Shri B K.
Das to move it. if he desires.

Shri B. K. Das (Contai):
move:

“That for the original Resolution.
the following be substituted.
namely:—

1 heg to

‘This House is of opinion that in
order to createc a ~o-cperative
tempo throughout the country and
to achieve success in the rapid de-
velopment of agriculture through
cooperative lines. vigorous sfcps
should be taken to set up without
delav pilot proiects for coanerative
farmine in as manv selectod States
and Union Territories as possible”,

Mav I speak also?

Mr. Denutv-Speaker: Bonth the ori-
ginal Resolution and the substitute
Resolution are before the House

Shri Warlor (Trichur): Last time
when T had just begun tn speak in
support of the Resolution. T wanted
only to bring to the notice of the
House that this problem has been en-
gaging the attention of not onlv the
Government but also of the public for
sometime now. But actuallvy there are
many questions, both of an ideological
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nature as well as of a practical
nature, which have to be solved before
a large-scale attempt to introduce co-
operative farming can be made.
Actually, the problem is now between
a rabid attack from the Swantantra
Party and people who are following
that ideology and the diffidence, natu-
raj or traditional, of the peasantry inr
India.

As far as the peasantry in India are
concerned, they are always susceptible
to suspicion because the entire edi-
fice is built that way. Industrialisa-
tion has come only of late and actually
all the problems more or less centre
on the rural population of India. So
this peasantry which had been the tar-
get and victim of exploitation for cen-
turies on, take everything, whether it
is advantageous or otherwise first
with a grain of suspicion. Hence the
idea of co-operation is also taken with
a grain of suspiclon. The co-ope-
rative movement in the wurban
areas has come to stav. In the
rural areas the movement first took its
root in the form of credit societies,
naturallv because the land was owned
not by the peasantry or tenantry but
bv landlords. These credit societies
were also under the control of the
landlords. The real tillers of the soil
did not get any benefit or as much
benefit as they ought to have got.
Hence susvicion about these credit
societies b-uzan at that time. Now.
all of a sudden. we find that these cre-
dit societies are called service societies.
T know as far as these credit societies
are concerned, wherever and when-
ever thev are formed. that they arec
not viable economic units. Some
attempt has been made to maka them
stand on their own legs. Most of these
credit sncieties which were earlier con-
trolled bv peonle who were not lonked
unon with favour bv the vast maio-
=ity of the prasantry are now consti-
tuted into the new societies with the
same peonle in charge. Thev have
onlv chanred their heard an4 nomen-
clature. So peonle do nnt take them
very lightly. They think that the
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same people are continuing in some
other garb—a more modern garb.
Hence these service societies also are
looked upon with suspicion.

The idea of the peasantry or the
thought current among the peasants is
this. Whenever there is an advantage,
naturally as in the case of other per-
sons, they will also grab at it. But
whenever there is a slight disadvan-
tage, they are not ready to take any
risk at all or even to experiment with
new ideas at all. Hence it is very
necessary that the entire structure of
these credit societies which had been
now renamed service co-operative
societies, their working, their manning,
their procedures, the history at the
back of these societies—al]l these must
be gone into and new confidence ins-
tilled in the peasantry. Then only the
service co-operatives are going to
function properly.

After all these years, spending so
much energy and money, we wil] rea-
lise, if we go through the results of
the statistical rcports and research
work done in the matter of the work-
ing of co-operative societies, service
societies and farming societies in this
country, that we have reached only 80
per cent of our villages. At the same
time, we will be amazed to know that
only 19 per cent of the rural popula-
tion has been affected by them. The
vast majority of our people are living
in the rural areas. Not only that. It
is interesting to note that in our
country the population is always in-
creas’ng by leaps and bounds in rural
India and not in urban Tndia. In such
circumstances, if only 19 per cent of
tha people are touched. we can say
that we have not touched even the
fringe of the problem.

Another point is that there are ever
so many societies which are liquidated
—credit societies and other societies.
Whv these societies faced such a situ-
ation and how they were working,
must be the subject of study. Then
only we can understand why the peo-
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ple did not support them, why they
did not enjoy the confidence of the
people. We will know that whatever
credit the Governent had allowed had,
in the long run, been swallowed by
some people, and the societies closed.
Compulsory liquidation is ordered and
they do not transact any business. If
we make a study, we will find that
most of these societies do not run on
proper lines. Thousands and thous-
ands of subterfuges are employed.
Benami transactions are resorted to
and the money is all grabbed.

I will give some illustrations. Take
the multi-purpose societies. Every-
where wherever the co-operative mova-
ment has spread, you will find multi-
purpose societies registered, without
any specific or special purpose by &
group of people. Their main business
is something hidden. This is actually
what was happening also. Whenever
Government sponsors a scheme, say,
a colliery scheme, the multi-purpose
society goes there like a serpent and
grabs it. If Government announces
a cashew nut or plantation scheme
on the co-operative basis, the very
same multi-purpose people go there
and grab that also. If the commu-
nity development programme gives a
village chakki for co-operatives, the
same multi-purpose people go there
and get that also. Whatever comes
in handy is swallowed by these peo-
ple whose society has no specified or
special purpose except that of grab-
bing.

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Co-operation (Shri
B. S. Murthy): There are no multi-
purpose co-operative societies.

Shri Warior: I wish I would get
some time to speak to the Minister
afterwards, because my time now is
limited. I will explain these things
then to him. If he has not looked
into the studies made by the Govern-
ment of India and State Governments
as regards the working of co-opera-
tives, well and good. He can carry
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on. This sort of thing must be stop-
ped. Restrict the number of people
who are actually engaged in the
management of the co-operative
societies, working and non-working.
The central idea, the origin of the
co-operative  movement, everything
denotes that it is to help those peo-
ple who have not got the capital;
that it is to help those people with
small capital to come together and
save themselves from huge capital
and huge exploitation. But, this is
not being done.

I can quote instances. Take the
case of Rs. 14 crores which the Gov-
ernment of India gave for subsidis-
ing the coir industry. Wherever the
coir business is at a loss, the co-
operative society is debited with it.
And, wherever there is a profit, the
private owners swallow it. This can
be done because they know how to
do this. Businessmen are business-
men; and they know how to make
money.

These things have created in the
common people a feeling against the
movement throughout the country. 1
do not know of all the places in the
country. But it is more or less the
same everywhere because the pea-
santry is the same throughout the
world, and they are afraid to come
into service co-operatives.

I now come to the service co-
operatives. Simply by changing the
nomenclature of a ‘society you can-
not make a service co-operative.
There must be an element of com-
pulsion, economic or otherwise and
also an element of ‘voluntariness’.
The element of compulsion comes
like this. I am quoting an instance
in our place. There is the lake bed
cultivation. It is a huge area and
one single individual cannot raise the
bunds and have the water pumped
out. Naturally, the cultivators of
small holdings are compelled to come
together to raise the bunds and to
have the water pumped out into the
sea. So, that sort of natural com-
pulsion is there.
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So also in the mountain valleys
where it is very difficult for an indi-
vidual cultivator to go and stay there
and cultivate. There also people
come together for certain special pur-
poses.

If Government make a study of
these problems, they will see that in
every place there will be some com-
mon factor or other. It might be the
erosion of a river or floods in a river
or might be attacks from wild beasts,
something in cammon which will
bring all these cultivators together.
If the cooperative movement tackles
that problem, then, the confidence of
the people will be there. This must
be attended to.

Then, another problem comes. A
change has come about in our irri-
gated agriculture. This agriculture,
irrigated agriculture, is assuming
proportions for the agriculturists.
Formerly, our poor peasants and
agriculturists depended, more or less,
on rain water and water which was
available through small canals or
rivulets; and the main manure was
from natural resources. The rivers
carry the silt from the mountains or
some green manure or something
like that.

Now, by the damming of many of
the rivers, possibly, all the silt that
would be coming out of them as
manure, is now stopped. Only sur-
face water is flowing into the flelds
and, thereby, the natural fertilising
is not there. That is one problem.

Mr. Deputy-Speaker: The hon.
Member’s time is up. Fifteen minutes
is the time allotted for a speech on
resolutions.

Shri Warlor: I have also just
touched the problem. Two minutes
more, Sir,

Mr. Deputy-Speaker: I cannot al-
low. The hon. Member will have to
wind up. Fifteen minutes is the
maximum time.
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Shri Warior: I will wind up, Sir.
That is why this problem has been
taking too much of our attention. It
has to be tackled from different
angles. Unless we have some sort of
machinery or some sort of organisa-
tion to tackle this, it will not be effec-
tively done and we may have to
suffer for that in the long run.

Our people are realising that this
is the only method in India, which is
a highly populated country, where
land is not available in plenty, where
industrialisation is not as much ad-
vanced as it can absorb the surplus
population from the rural parts.
Therefore, the only solution is to de-
burden the land, to have more inten-
sive cultivation, as far as possible,
and to bring in a sort of a newly
mechanised, modernised farming with
the help of Government. For that
the co-operative movement will give
a great fillip. And, I hope this Reso-
lution of my hon. friend, Shri Inder
J. Malhotra will be supported.

Mr. Deputy-Speaker: Shri B. K.
Das.

I think ten minutes each will do.

Shri B. K. Das: Sir, the speaker
who has just preceded me pointed
out the difficulties about our co-
operative problems and also the diffi-
culties that the cultivators are facing
in tackling the problem of agricul-
ture. Really, we have a bitter expe-
rience. Our cultivators are not able
to take risks. They have not the
capacity to invest and to procure all
the requirements that are necessary
for proper agriculture. It is for this
reason that service co-operatives
were proposed; and we have taken
up the problem of service co-opera-
tives.

When we proceed on that line, we
have in our view the programme of
co-operative farming also. But the
regret is that we are not progressing
in that line as much as we desire. It
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s for this reason that the Mover of
the Resolution expressed his anxiety,
and, to a certain extent his anguish
also, at the progress in the line of co-
operative agriculture.

The report that was given to us
about co-operative by the Ministry
of Community Development and Co-
operation shows that there is a pro-
gramme for the setting up of 3200 co-
operative farming societies in pilot
projects and that for 1962-63, the
programme is to organise 800 more
farming societies. What was the pro-
gramme for 1961-62 and how far we
had been able to achieve success in
that is not mentioned in that.

After a study of the co-operative
farming that was in vogue or is in
vogue in our country, the Study
Group found it necessary that we
should have some pilot projects. The
Study Group made a tour of the
country and found that there were
several societies which were running
on proper lines; but thcre were a
good number of societies which had
many defects. Those, defects could
not be corrected unless some of the
pilot projects were taken up. So,
there is a programme for 3200 co-
operative farming societies in the
Third Plan; each district will have
about 10 schemes under a pilot pro-
ject and there will be at least 320
pilot projects during the Third Plan.
But it was not done in 1961-62 at all.
In the Plan it is mentioned that
about 60 districts have been selected
for starting those pilot projects but
I am not aware how many have been
started or what has been the experi-
ence. Of the 60-85 districts selected
for carrying out the programme, we
do not have any data or experience.
We have not made much progress
about service co-operatives also. In
our programme of service co-opera-
tives, members could get all the re-
quirements; they could get loan and
also other consumer goods. The idea
of co-operative farming is pooling of
the land and its joint management.
We have to go a step further from
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the service co-operative to the co-
operative farming and that was the
idea behind the starting of co-opera-
tive farming. To begin with, if we
could have some progress about ser-
vice co-operatives, it would have
been much easier to go in for co-
operative farming also. It is neces-
sary that in the co-operative farms
we have already in our country the
programmes have to be reoriented in
many cases and correctives have to
be introduced. Because of lack of
experience, knowledge, money and
other things we have not been able
to run those co-operative societies on
proper lines. The study group laid
stress on pilot projects. It is neces-
sary that we should start pilot pro-
jects first and their experience has to
be utilised in other spheres. In order
to achieve success continuous effort
from the people as well as from the
Government is necessary. In the
pilot projects there is one great ad-
vantage that the Government parti-
cipates in the share capital. Capital
becomes a great handicap in our
farming societies. In the pilot pro-
jects when Government takes up a
share and advances money and loans
also and supervises their work and
tries to run it on proper lines with
the help of the extension workers
attached to the community develop-
ment projects, there is every hope
that the pilot projects will be suc-
cessful and from their experience the
cultivators who will go in for co-
operative farming will be able to run
their co-operatives on proper lines.
So, I have stressed in my amendment
that pilot projects should be taken up
at first and the programme that we
have taken up for ourselves should
be fulfilled so that the other societies
which will be started outside the pilot
projects may succeed.

Shri Parashar (Shivapuri): Sir, at
the outset I would like to thank the
hon. Mover of the Resolution for the
opportunity he has provided this
House to discuss this subject which
is so necessary for the development
of our country. For the proper
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understanding of the development of
the co-operative movement, it is es-
sential for all of us to have a clear
picture and clear understanding of
the well deflned functions that we
have to perform for the development
of the co-operative movement. I have
come across occasions when very
confused thinking has been expressed
by persons regarded by us as very
eminent so to say about the move-
ment and its economics. In one of
the conferences the word ‘consumer’
was being used in connection with
marketing which was being discussed
and it was said that in order that
the producer might get fair price for
his produce consumer co-operative
should be started. It is the producer
who supplies the goods: it is not the
consumer. Therefore, it is most essen-
tial that whether we be officials or
non-officials we should have a clear
understanding as tb what the co-
operative movement is, what are its
furctions and where it leads us to.

Without intending any disrespect
to the hon. Mover of the Resolution,
I may say that there is something in-
coherent in the body of the Resolu-
tion. The resolution reads:

“In order to create a co-opera-
tive tempo and achieve the tar-
get of the service co-operatives
in all parts of the country, this
House calls upon the Govern-
ment to take immediate steps to
organise at least one nucleus co-
operative farming society in
every State and Union Territory
of the Indian Union........ ”

It appears as if we suggest that in
order that our stair case may be good
we should first erect a good
pavilion. After all, if service co-
operatives are properly organised and
successfully run, they may lead to
the formation of farming societies. Tt
is not that farming societies may
lead to the success of service co-
operatives. We create a service
society to run some services to the
farmer so that they may know the
advantages of the co-operative move-
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ment and in the ultimate analysis
they may organise themselves into
co-operatives farming societies. That
way it weuld lead to better produc-
tion and better amenities for the
members of the co-operative societies.
We have reached a stage where we
have got to organise some refresher
courses and some conferences and
some congresses. Howsoever emi-
nent or educated we may be, we must
realise that this co-operative move-
ment is a technical subject. It may be
a subject where only a very small
technicality is involved, but vyet,
sometimes, the leaders themselves
may be confused with the working
of this movement. What happens is,
we sometimes quarrel with the Re-
gistrar or the Deputy Registrar or
the Assistant Registrar. Then there
is a quarrel between the officials and
the non-officials. The Registrar sits
tight with the bye-laws, rules and
regulations. We being ignorant of
these technicalities, say that they are
bossing over us and that they do not
listen to public opinion. All sorts of
things happen.

16 hrs.

What I mean to say is that we
should know what amenities have
been provided by the Government
for the education of the co-operative
workers in the country and what
fields or scope have been provided for
the non-officials for the education or
educative value of the masses at
large. Now, I must thank the Gov-
ernment—and I congratulate them—
for having provided a large oppor-
tunity for refresher courses and
member-education and non-member
education in respect of the co-opera-
tive movement. There are instruc-
tors throughout the country going
round from village to village and
from town to town, giving an idea of
the rudiments of this technical move-
ment to the members and prospec-
tive members. Then there are clas-
ses being started. Then there are
some institutions being organised by
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the Government. We should sit
round, take this opportunity and in-
vite our colleagues from outside to
take part in these organised camps
and schools and institutions and
learn to man them and manage them
properly and to take advantage of
them. TR

In the same way, there are non-
official agencies also which have got
to be taken into consideration, and
we must take all these factors into
consideration, namely, the officials,
the non-officials, etc., and organise
these institutions, I am much morc
in agreement with the hon. Mover, 1
have praise and appreciation for the
feelings and the spirit which lie be-
hind this Resolution, ang I com-
mend it.

So far as 1 have been able to
understand it, the spirit of the Reso-
lution is this: the Mover wants to
have a tempo of co-operative deve
lopment, He wants that g tempo
should be created to such an extent
that the co-operative movement may
be successful; so that the movemen’
of service co-operatives may also be
successful; so that co-operative farm-
ing societies may be successful. That
appears to be the spirit of the Mover.
I am in full agreement with it. I wish
every success to the co-operative
movement. 1 hope that my hon.
friends, especially the Mover, will re-
draft the Resolution in such a manner
that it may be of some value to the
country at large.

The Government also may take
specific and pointed inspiration from
the Resolution and take some steps
towards its implementation. With
these words, I commend the Resolu-
tion.
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I T T ATH GG & | 981 TF
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mifaer gy @ 91 | 9 AR W
TR AT ® e F I G g AR o
framl & s €Y oY F ST 9X AR
B3 FT S T § | T ASATG qHA
g g &l |

w9 AT gR fF < F Gl aremr
S T A | TG 98 TEw g1 T
& R T FTOT FAror S A FAT g
W I WTHAW FT @Y § g I @
AT FTITI NG & | T AT T T A
1 TR e W R g w
TT T TGLERTI |

Shri Guari Shanker (Fatehpur):
Sir, I would like to say that the co-
operative movement from jts very
inception was confined to credit socie-
ties. In 1904, the first Act was passed
and credit societies were registered.
Then there was the Rural Credit
Survey Committee Report and now
we have before us the Balwantrai
Mehta Report. During the last four
or five years, we have had so many
changes. First there were multi.
purpose cooperative societies; after
that, we had large-sized cooperative
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farms and now we are having service
cooperatives.

I am not here to oppose this reso-
lution. I simply say I quite agree
with  the principle of cooperative
farming, but I would also like to say
that this resolution is premature.
There has been much tension about
this  cooperative farming. People
were given to understand by certain
political parties that the land will be
taken forcibly from them and they
would no more be owners of their land.
Such sort of propaganda was going
on. But we have to form co-operative
farming societies voluntarily and not
under compulsion. There is much
difference between these co-operative
farming societies and the collective
co-operative farming societies. Here
there is absolutely no risk of the
ownership being eliminated. But still
I would suggest to the hon. mover of
this resolution, let the things come in
a natural way. We have just intro-
duced the service co-operatives. Let
us see the working of these service
co-operatives. Let an atmosphere be
created in the rural areas and let the
people living in rural areas under-
stand what is co.operative movement.
There is no use forcing this scheme
from above. There will be absolutely
no purpose served if we introduce
service co-operatives and we give a
target that within a fixed period the
entire country should be saturated and
every State must have a service
co-operative within an area of the
gaon sabha with 3000 population.

Sir, I have been connected with the
co-operative movement. I have been
the Managing Director of the Central
Bank in the Fatehpur District for
eight or nine years. I can understand
the implications of the co-operative
movement. I am convinced that if
there is any method if there is any
way of bringing about a socialistic
pattern of economy it is through co-
operative movement. But it is oniy on
one condition, that the co-aperative
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movement in run with sincerity and in
a proper manner. Then, of course, we
can attain that socialistic pattern of
economy.

Therefore, what I would request
the hon. Mover of this resolution is
this. Let the members and those who
have joined the co-operative move-

ment in service co-operatives be
prepared. They should first of all
get the advantages of the service

co-operatives. The scheme is very
good; I quite agree, provided the
implementation is done in a proper
way,

But there are certain defects and I
would like to just caution those
things. I find that there is some
political play in the running of the
co-operative movement as well. There
has been State’s share participation
at the stage of large-size co-opera-
tive societies, then Central Bark and
other societies. If there is State’s
share participation, that shoulg not
be made a rule that they should
nominate the directors over those
societies so that according to their
own sweet will they may turn the
majority into a minority and a mino-
rity into a majority. The other
day, when I was speaking in the
Consultative Committee 1  pointed
out some instances of my own State,
the State of Uttar Pradesh, where
there is political play in running the
co-operative movement. This js very
unfortunate. This movement should
be above party spirit because this
movement is confined to economic
development. This movement will
actually solve the economic problem
of the rura] area and, therefore, this
should not be made a political arena
of our party feelings.

There is one thing that I have to
say. I have seen the amendment and
the main resolution. I do not find
any difference. The amendment
suggests that there should be a pilot
project. If we study our Third Five
Year Plan we will find that we are
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going to have pilot projects in a
natural way. As a matter of fact,
these pilot projects and the running
of these service co-operatives are a
corollary to bringing in, in the longer
run, co-operative farming. Therefore,
let the poor peasants feel and realise
that now they have started getting
their resources and they are able to
produce more yield. The main pur-
pose of service co-operatives is to
increase the yield per acre of the
land. We fcel there are holders of
uneconomic holdings. They are not
able tp secure manure, irrigation,
seeds elc., at the proper time There-
fore, in order to pool the resources of
certain other members it is better to
form a sort of g society. Then there
is proper arrangement to get manure,
to get fertiliser, to get good quality
seeds etc. Let this experiment con-
tinue and let the tenants realise that
these service co-operatives are giving
them some benefit. Then in the
natural course they themselves will
be aitracted towards this co-operative
farming. If you enforce it by pas-
ing this resolution or by any other
legislation, I say, it would not prove
congenial at this stage. Then there
will be enough chance for all those
political parties who are talking
against this co-opcrative farming to
do their work. What I say is, so far
the members of the co-operative
movement have not been able to feel
that this movement is their own be-
cause certain schemes are being
implemented from above. There is
the scheme of the State Government.
There is also the scheme of the Gov-
ernment of India. A circular is
issued to Rajasthan and other States
that so many service co-operatives
arec to be formed. The Registrar
issues the circular to the Assistant
Registrars and other officers. Then
what happens? Resolutions are pas-
sed and one fine morning all the
multi-purpose co-.operative socities are
converted into service co-operatives.
We do not want such sort of imple-
mentation. That will not prove
beneficial.
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Sir, in the end, I am not opposing
this resolution. I only want to say
that there is no difference between the
amendment and the resolution. My
only suggestion is, let this resolution
be withdrawn at present being pre-
mature, and let the congenial working
of the service co-operatives itself
convince the mecmbers to accept this
and towelcome this co-operative
farming.

=t frmromer () o SuTSae
wgrRE, F-mRfed wfHAT 3@ 3q &
fog frgram & wriemaw fag g o
9T, | gHIR AET AT AW @Y A
wigars fFe ge §, ddt 9= Fear R
gud, 59 7 ¥ w1 aiferdie & dvax §
L afdq F § 1 oW TeE F wwgd
T o1 W § AR A9 7 Fored &1
wR fre F3 & Y W, ) aagl B
qagdt faady, @ # gwear g
g AR A fae FT o7 NGH | 39
FmFrexgfe danrgmm

o wa # feafs ag 2 fF R
o &1 dd A § WK uw A & g
F qrg g9 A3 a9 § AR 0F &9 8
M g T fE & T A AT qT 8
AR CF 9 § | AT TAT HTH F B
T q AT 9T T AT ey A ALY &
HAY | TGS AN AT YT Gai B
TFA T A, A1 99 d9 §h g T
R ATTE & LT 7 SIF a9 I [ATS
I e A o A &, o & gy
HE oG AT TATET &Y qHAT § | WIS
Tt 7 7 g & F @ Faw o g
FT a9 q FIE AT & I A A
g 3T | HC F-TaRfed wrfdwT
AR F-grRfeq @meT g1 s, ar
firaez ag &rm fF g feam w3-gA
AR gelt 7 9@ i |

g 31F § 5 wr-mifed wifdwT
FAGA, F-wafcq fawew wRA
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T ¥ A A faar & ) R o
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afew 9X F17 T F 72, g7 7R @A
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iR NI FE TR FEE | WA
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& ¥y fr g @ Qa1 7 1, A
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T, R qew A AR w3
a7 @ fagmt s1fmmg ) g fa=
g7 T B¥ T, AIR! FEHT FHAT
FCAT A | AfHT TEF1 B F §Q
T a0 §1 [ F1 A afeeqfq § ag
et & fgdr g€ = & 1 = wwda
aTd, AT A foqd I F gw 9=
7 27 F3q §, I @ § v ofrw 7
a1 %@ § 1 g o I & T Fd
femmar wnfed | aga FH O AR AGT
gearfs FY GLTATT EATR T gAY 81 THHT
%Y UFg AL agd #9 q3aT § | F aww
F gATH § WIATE g AW & o
graT g | AW Fgd § fF ot duw
HIATAT | AT AT q9S q@m g ?
ZAT T €1 9 F 1 | S dag
FT A9 339 § | WIS A 69 I
I 1 3@ T | TR A, 7
wfaFTdr &0 43 § 99 I, IT A A FEAT
wTga g 5 SR W 7 A SHAT
£ 8, ag W Fwnfer whiT } #Y
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THATT g FHAT & | SAWT I they will cater to the needs of larger
Freria &% & fre e EN & o number of our people.

TP EFNE I N farasgfea
JET TG T § 1 9g faeqw w9y A
8 1| FY At | Aud AfuFr IF a@
¥ FTH TG T & | T FH G v
g a1 saer fargerdr @ e
% fag ax a1 I wrdt g 7R FH fHe
HR & a9 19 1 wiar g | AT Fgh
9 TaT [ qT AT § qV SAHT AR
4% F@ Tfgd, 98 qqfq T ATH
*F AT Tl

qA A 7 7341 & Fg g § fF
ag S A9 § 7§ T8 GRT § AR TR
# QfF g F@r g

Shrimati Lakshmikanthamma
(Khammam): Mr, Deputy-Speaker, 1
must congratulate the mover of th»
Resolution for bringing forward such
a Resolution. I myself agree with the
spirit of the Resolution and I think it
is perfectly all right. 1 am a fanatic
myself, as far as co-operation and co-
operative farming are concerned. The
mover of the Resolution is right when
he says that we have to create a co-
operative tempo because, as we all
know, co-operative farming is quite
different from collective farming. So,
unless the tempo is created it is not
possible for people to come together.
Also, the voluntary nature has also
to be there. It is not possible to
bring people together and make them
form a co-operative farming society
unless the urge or tempo is there.

Even though the Rural Credit
Survey Committee has stated in its
report that there should be larger
societies, the Prime Minister has him-
self ultimately agreed that there
should be smaller societies, such as
service co-operatives, covering
smaller areas, in view of the fact that

Then, there is absolutely no contro-
versy between service co-operatives
and co-operative farming societies. As
we have always been saying, the
three pillars of village life are the
village school, the village co-opera-
tive and the village panchayat. Even
Gandhiji has stated in one of his
articles in the Harijan some years
back—I do not remember the exact
date now—that it is far Dbetter to
divide the produce than to divide the
land into small bits. In view of the
fact that there are several landle:s
labour, 1 always believe the mere
implementation of land reforms may
not solve all the problems of the
landless labour but, to some extent,
it will solve the problem.

Now the implementation of land
reforms is proceeding very slowly. I
feel that all the States should imple-
ment land reforms as fast as they can.

When I was a member of the State
Assembly, I put a question about the
number of co-operative farms and
how they are functioning. To my
surprise, I found the answer was
that co-operative farms are, more or
less, a failure. I do not see why they
should be a failure. I feel that there
must be something fundamentally
wrong with the way in which we are
tackling these problems. Because,
when such replies are received from
Government the natural reaction of
people is to wonder whether co-
operative farms will at all ever be a
success. I do not think it is a correct
policy. Some investigations must be
made to see why there are such
failures.

Mr. Deputy-Speaker: The hon.
Member should conclude now.

Shrimati  Lakshmikanthamma: 1
will finish in two minutes.

We must see whether the gestation
period is taken into account for
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assessing its success and whether
proper facilities are provided.

As far as I know, there is no agri-
cultural scientist attached to any co-
operative farm. I feel it is essential
that such scientists should be attached
to each farm. Also, there is no use
of starting a co-operative farm in a
desert and then saying it is a failure.
I know, for instance, that some co-
operative farms have been started in
areas where they cannot be a success.

Then the Resolution also says “to
mobilise more vigorously all resources
and public relations channels avail-
able in the country”. Here we have a
wrong impression that socialism
means giving doles.

Mr. Deputy-Speaker: The hon.
Member must conclude now itself and
give five minutes to another sister of
hers.

st Tl JwQy (TS
IuTeREr wRIRY, § whaT #Y feafg F AR
¥ 39 ez FgAT AT § | STEnr
R qremaS R g A § 99 @R &
T @ aF @ fag weer T8 & 1w
a3 & f5 & it R few § R g
Wl g5t 8, T wT g9 9=ar § fF
PR AN N I FTH A A
IR T TR & I /ST @A & fqu
o fax fgma & fog 7 g1 @Y Sy Far
ZEAT B FFAT &, THT W1 G2 &Y qAAA
M GHA & | 69 a@ ¥ I ara ==
WX &, T AT LT g ) e
WER § fag sas a0 A g, @
771 & fag oer 78 ¢, w7 # g
T Y & | # ey g FF e ey
TE A F A IAH FY W
qgAR |

faeett & @Y wror e gATA AL AT
WM A TR O
i § fom & faw 1% semarw aF
7t AT T g, faw # fog oF e}

Nucleus Coopera- 8418
tive Farming Society
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FHAaE A A

JqTeW WERA . Tg T -
arifer wiffT & QX 7 & | T T
T |

s wte HOQY ¢ S 9
ATH Gl F & AT I & § 1 59
1 AT AT IARY THT & | IFHT
w9 Tfgd fF g e & fag s91 % |
o1 HFT a9 $ fog 9t ar 2d &
|/ffT Ta s FY F9l AGT Aear
AR e o g Ay seq &
T o F1e foqar ST g 1 Wt
Tfed & w9 ThaT ®1 FT & e 9
o T THTT 97 T |

# 7g iy wg W g fF oo
qY Gl 7 Y FHA TG T qET R |
ITH O FA & g R FE F17 7Y
g agfafig afi g1 T groa &
TaREE #Y Tfed ff ITHT 98 AET W,
TaRE &) A1 fF ST 9 I F,
I T B I=lq FL 0 g9F, F
o § AEr Fgn A g fF oA @
AT F A IAHY grd aga @A §,
JHT GHTA FT AT FIJ FT WL I
AM AN e g & |

The Deputy Minister in the Minis-
try of Community Development, Pan-
chayati Raj and Co-operation (Shri
Shyam Dhar Misra): Mr. Deputy-
Speaker, Sir, though I consider this
Resolution quite unnecessary, I
welcome this opportunity to explain
the position regarding co-operative
farming societies and the service co-
operatives in general to this House.
This Resolution can be divided into
four or flve points. The first point is
to achieve the co-operative tempo, the
second is to achieve the targets of the
service co-operatives and the third is
relating the means of achieving this
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tempo and the targets of the service
co-operatives,

What are the means suggested by
this Resolution? The first is mobili-
sation of all resources. The second
is creation of nucleus farming socie-
ties, one at least in each State. The
third is proper utilisation or effective
utilisation of the public relations
channels.

Co-operation had a very chequered
career in this country.

Shri D. C. Sharma (Gurdaspur):
All of us had chequered careers.

Shri Shyam Dhar Misra: That is
quite true, but co-operation definitely
had it. It started quite early in the
Twentieth Century. It started as a
credit movement. After fifteen years
of its creation it got a start for non-
credit movement as well. Till the
time of independence the credit and
non-credit movements Wwere very
limited in extent and character.

The failure of the co-operative
movement has been mostly on three
accounts in this country. The first
has been the poor coverage of the
area of societies; the second has been
the poor coverage of the population

and the third the extent of
the credit itself. When the
country  got its independence,

only 20 per cent of the villages
in the country were covered by credit
societies. They were not generally
multi-purpose  but were mostly
single-purpose credit societies. Only
8 per cent of the agricultural popula-
tion was covered by these service co-
operatives and only about Rs. 40/-
or Rs. 45/- were given as loan to each
member. This was the result of 45
years of existence of this co-operative
movement in the country before
independence.

Within the last ten years much has
been done regarding the co-operative
movement. There have been several
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committees and commissions. The
Reserve Bank appointed a rural credit
survey committee, the most important
committee about the planning and
programme of this co-operative move-
ment. Within the last ten years we
have not been able to achieve as
much as we should have. We cannot
claim credit to have said the last
word or to have completed everything
regarding co-operation. But we can
definitely say that today we have
covered at least 60 per cent of the
villages by service co-operatives. In
place of coverage of 8 per cent of the
population we have today covered
about 33 to 35 per cent of the agricul-
tural population, In place of loan of
Rs. 40/- to each member, today the
per member loan is about Rs. 120]-.
This is not a quantitative but a quali-
tative performance. T am trying to
show that with the increase in the
quantity, in the membership of such
societies. and jn the coverage of the
area, effective credit is heing given to
the farmers and the agriculturists.
Whercas they got Rs. 40'- per mem-
ber as loan, today the rate is Rs. 120-.

In 1960-61 the total loan given to
agriculturists in the form of long-
term, short-term and medium-term
loans comes to over Rs. 220 crores.
The short-term loan itself comes to
over Rs. 185 crores. What was the
figure in 1950-51? The figure was
barely Rs. 23 crores. Therefore credit
to the farmers from the co-operative
societies has gone over ten times
within ten years whereas after 48
years or so before independence it
was just Rs. 23 crores. This is good
performance and I think, a qualita?
tive performance by these co-opera-
tives. This scheme, as T said, had
many defects. One of the defects was
ineffective credit or lesser credit to
the poorer people, to the marginal
holders. People with means could
get more credit, people with lesser
means got lesser credit.

To suggest remedies for all these, a
committee on Co-operative Credit
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under a veteran co-operator, namely
Shri Vaikunthlal Mehta, was appoint-
ed in 1959. It brought out its recom-
mendations in 1960 and very useful
recommendations were made. Now,
even without security, marginal
holders, small holders are given loan
up to a certain figure, say up to Rs.
500 and, in some States, like U.P.
even up to Rs. 2,000 There is no
question of immovable property as
security. Only, two signatures are
there.

Some Members pointed out that
these societies get their names
changed in one day, that single.pur-
pose societies became multi-purpose
societies the next day and service co-
operatives the third day. I would beg
to convey to the Members, through
you, Sir, that this is not the position.
Today we have in this country
2,11,000 societies as agricultural credit
societies. Government never claims
that all of them are service co-opera-
tives. Out of this number only about
75,000 societies today are service co-
operatives. If we were to use only
the hrand and the name, as pointed
out by certain Members, we could
have done so in one day. But that is
not our intention. Effectively only
about 75.000 to 80.000 societies today
are giving service functions. But our
plan is that all the 2,30,000 societies
that will be there by the end of the
Third Plan will be Service co-opera-
tives.

Mr. Deputy-Speaker: The resolu-
tion is “to organise at least one
nucleus co-operative farming society
in every State and Union Territory”.

Shri Shyam Dhar Misra: I am
coming to that, Sir. It is not a ques-
tion of the history of co-operation.
The resolution itself says that in order
to achieve the target of the service
cooperatives and in order to create
the co-operative tempo, we should
organise one nucleus co-operative
farming society in every State. There-
fore I must say what is the position of
the service co-operatives, whether we
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are able to achieve the target for the
service co-operatives today or not,
whether we have achieved it during
the Second Plan, and whether we are
going to achieve the target in  the
Third Plan. That is what I was say-
ing.

Some of these service co-operatives
even today have achieved these
multi-purpose functions. There is
linking of credit with marketing. At
least in U.P., Western U.P.—Members
can go and find out—there is linking
of credit with marketing regarding
wheat, In Gujarat  there is
linking of credit regarding
cotton. Regarding sugarcane there is
linking of credit in Maharashtra.
Regarding Jammu and Kashmir itself
there is linking of credit with paddy.
And these co-operatives are doing
marketing, selling fertilizers, supply-
ing seeds, supplying  implements,
insecticides instruments etc. up to the
value of Rs. 26 crores annually. So
this is about the service co-operatives.

Regarding co-operative farming, if
we accept the resolution of the hon.
Mover, or the amendment of Shri
B. K. Das, probably what we will be
doing is that we will be setting the
clock back. We have gone already
ahcad of what the resolution wants
us to do. What, after all, is the reso-
Iution? The resolution says that we
should have one nucleus co-operative
farming society in each State. What
is the result then? How many States
have we got? We have in all, includ-
ing the Centrally administered areas,
twenty or twenty-five, not more than
that. So, according to his resolution
there will be twenty-five societles
What is the position today? Accord-
ing to the recommendation of the
Nijalingappa committee’s report, in
the Third Plan, we are going to have
320 pilot projects in co-operative
farming.

Shri Inder J. Malhotra (Jammu and
Kashmir): T just want to ask one thing
if the hon. Deputy Minister will allow.
I would like the hon. Minister to
clarify when he speaks about pilot
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projects, are these co-operative far-
ming societies formed on Government
land or voluntarily, peasants and
farmers have pointed to form the pilot
projects?

Shri Syam Dhar Misra: 1 would
come to that point later. He made
that point on previous day also. Our
plans are that by the end of the
Third Plan, as I said, we will have
3200 societies in pilot districts and
about 4000 societies in non.pilot areas.
These societies will demonstrate the
usefulness of the societies to the
neighbouring areas, blocks and dis-
tricts. Each district will have at
least 10 to 20 societies. Regarding
the particular point that Shri Inder
J. Malhotra raised whether these
societies are on Government waste

land or those areas belonging to tra--

ditional farmers I must respectfully
tell him through you Sir, that only
15 to 20 per cent of these societies that
have already come into existence in
the first year of the Third Plan are on
Government waste land. Unfor-
tunately, in Jammu and Kashmir,
from which area the Mover of the
Resolution comes, out of six societies
formed in 1961-62, all have come on
Government waste land. From that
he concludes that in the country all
these societies are on waste land. In
the State of U.P. for instance, out of
159 societies, 151 are on traditionally
farmed lands. The percentage comes
to more than 95. Similarly, in Punjab,
his neighbouring State, 63 societies
have {been formed during the year
1961-62, by traditional farmers as
against 9 societies established on Gov-
ernment waste land. I can give sta-
tistics for other States.

= TaATY : 32T a8 Fer Tafan
# qgAT AEAE - . -

Shri Shyam Dhar Misra: I may be
allowed to proceed.

Mr. Deputy-Speaker: Order, order.
Fime is very limited. If he has any
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question, we will see later if there is
time.

Shri Shyam Dhar Misra: Straight.
away, without bothering the House
with details for each State, I can give
the figure that in 1961.62, about 700
societies have come up—255 in the
pilot project areas. They are already
working. I do not say that all these
are the best farming co-operatives but
some hon. Member said on the last
day that they were co-operatives on
paper. They are actually societies
working in the field. I would invite
hon. Members to go and see some of
these societies. I can give instances—
I have got them here—of certain
States where they can go and see
these farming societies whether in
pilot areas or non-pilot areas, or some
of the other societies. Before the
pilot schemes of the Government were
taken up, there were nearly 4000
societies in this country. Some called
them Joint farming socicties, others
called them Tenant farming societies,
a third category was Collective farm-
ing societies and the fourth Better
farming societies. All these societies
are being wiped out. A survey has
been made that out of these societies,
about 2500 are there which can call
themselves Joint colective farming
societies, out of which, against there
are about 1500 societies which are
genuine Joint farming  societies.
Thercfore, the Government helps
them through what may be called in-
centives in the form of grants ana
loans and managerial subsidies, these
societies plus societies in the pilot
projects plus societies in the non.
pilot areas.

Then, a point was made that these
societies are not voluntary in the
character, that the farmers do not
understand what is a service co-ope-
rative and what is a farming society,
and it is the officers who huddle them
up together in the societies and it is
the registrar who creates these socie-
ties. Well I might agree on some
of those points because, unfortu-
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mnately, in this country, the co-opera.
tive movement was initiated through
.Government effort. But that is bound
to happen in an under-developad
country, in a countiry which is back-
ward in economy, and that has hap-
pened almost in all the East Asian
countries, including Japan and Ceylon
which are having standards better
than ours. We have no choice, and
we cannot wait for the day when the
people will become Co-operative con.
scious and they will become co-ope-
rators themselves and then they will
start the movement., We cannot afford
to wait for that day, and, therefore,
Government had to take the initia-
tive, as Government came to the con-
clusion that co-operative farming
should be initiated and should also
be helped through Government effort.

Therefore, this criticism that these
farming societics are not genuine so-
cietics and are not voluntary socie-
ties, and that there is very litile of
voluntariness in ihem is not correct.
I might give just one instance from
the Mysore State. There is a society
in that State which I could name also
in this connection. Governmcent have
stressed again and again that co-ope-
rative farming is purely voluntary.
The Prime Minister has emphasised
this in and outside this Housc a num-
ber of times. In this connection, I
would like to give the example of
Baghinegere Co.operative Joint Farm-
ing Society in the Mysore  State.
The society was organised in 1959 with
101 members who had pooled 204
acres of their private land for joint
cultivation. Subsequently, the mem-
bers were not satisfied with the work-
ing of the society, which was handi-
capped on account of the internal diffi-
culties and external handicaps. The
membership was reduced to 32 and
the area to 23 acres in about two
years. All the same, the society conti-
nued working and developed the land.
This is only one of the illustrations
which I have given from one State,
namely the State of Mysore. But this
will illustrate that these farming so.
cieties are quite voluntary in charac-
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ter, and there is no compulsion on the
members that once they have joined,
they should continue to be members.
They are allowed to withdraw if they
so choose, because compulsion in co=-
operation has no meaning. Compul-
sion in co-operation is a contradic-
tion in terms. So, it is not the desire
of Government to use compulsion. Of
course, incentives are given. In res-
pect of whatever policy Government
think they should adopt incentives
have to be given, and they will always
be given. Therefore, subsidising co-
operative farming, helping co-opera-
tive farming with grants, loans, share
capital etc. are not tantamount to
using compulsion. They are just to
give incentives for a good and pro-
found cause.

I have just said that I am prepared
to name some of the farming societies,
because this point was raised here by
some hon. Mecmbers. They asked
“Where are these farming societies?
Where can we sce them? They are
all fake societics; they are all not
genuine societies’ and so on. 1 can
place before the House a list of cer-
tain co-operative farming societies,
almost in each State, which have
taken up co-operative farming. The
list is before me just now. Since
there is no time for me to read out
all of them, I shall read out the names
of just a few of them. In Maharash-
tra, there is a society in Dhulia dis-
trict which was started in 1960.61 in
the pilot area. Its work is good. The
production has increased within one
year, and because of the organisation
of this society, about five or six other
societies have decveloped in that area.
Similarly, in the same State, there is
the Navayug Co-operative Society. In
UP, there is a society, near Sevapur;
there is the Khempur Society. I have
a list with me. To any Member who
is interested, I can show it. As a
matter of fact, I was very glad to
write letters to the Members of the
Consultative Committee of the Minis-
try. I have inviteq the Members of
the Committee and other Members of
Parliament to visit some of these so-
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cieties and let us know if there is any
defect or shortcoming that they
notice.

17 hrs.

All that can be done about co-ope-
rative farming is being donc. We
cannot rush with this programme. It
is easy to create co-operative societies,
but very difficult to maintain them
without co-operators. Here I  will
earncstly request the Members to help
this movement and request non-offi-
cial organisations and non-official
workers in their own constituencies
to give a helping hand. Unless non-
official workers come to organise these
service co-operatives and co-operative
farming socicties, very little progress
can be made.

We have enough problems. I have
tried to show that we have a target
and we have tried to achicve it. We
have attained the target in the Second
Plan and we hope to achicve it in the
Third. We do not minimisc the short-
comings of this programme. It has
many pitfalls. The first problem is
that of non-official leadership. There
are many administrative problems. We
are trying to solve them.

The last point mentioned in the
original Resolution is that we should
try to avail of public relations chan-
nels. Probably the Mover means
that enough publicity has not been
given to this programme, I may re-
mind him that he himself has ctated
on the floor of the House that this
Ministry has become the Ministry of
Sammelans and seminars. If in one
breath, he asks for more publicity for
this programme and in the other cri-
ticises this Ministry for its study tours
and seminars, I canont understand
the contradiction. The Ministry has
brought out many booklets on co-
operative farming and service co-
operatives. As Shri Parashar said, it
is a vast and big training programme,
because unless the non-officials at the
ground level, the prospective mem-
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bers of the co-operative farming
societies service co-operative socielies
at the ground level, unless the mem.
tor. Unless we have that co-opera-
presidents and office-bearers of these
societies at the ground level are
trained and educated, there is very
little hope of the co-operative move=-
ment developing in the country. With
this end in view, there is enough pro-
gramme in the Third Plan. We are
having more than four hundred peri-
patetic parties moving in districts
trying to educate in the sense of tell-
ing them what the bye-laws and
rules are and what the approach
should be and so on. Though some
approach has to come from within,
exterior approaches about the method
of working of these farming societies
and service co-operatives are ncces-
sary.

With these we hope to achieve our
target. We hope to have the co-
operative tempo. In order to create
that tempo, we are not only having
service co-operatives. We are having
many miscellaneous types of co-
operatives in the Third Plan, That is
because we want {o create a co-oper-
ative sector in this country between
the public sector and the private sec-
tor. Unless we have that co-opera-
tive sector, probably we cannot
cover this poor country and our poor
peasantry cannot march ahead.

Shri D. C. Sharma:
sector is private sector.

Co-operative

Shri Shyam Dhar Misra: May be
private sector or non-official sector.
But it is more on the socialistic pat-
tern, it is much more than the private
sector. It is to the advantage of the
poor people.

I would not take more time—you
had allotted me 25 minutes. I would
only appeal to the Mover and to Shri
B. K. Das who has moved an amend-
ment to withdraw the Resolution and
the amendment, because much more
is being done. Each programme has
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been chalked out. We are already
achieving the targets and we hope to
achieve the targets of the Third Plan.
We will be setting the clock back if
we accept the Resolution; we will not
be moving forward. I am thankful
to the hon. Members that they gave
this opportunity for discussing the
service and farming co-operatives
and the Government have been bene-
fited by the advice expressed by the
Members of the House.

o gAT W (AEHIT) A aE
SmAar JEAr g fro 9 #ewmefeT 3
3T FT @ F, T T qgrA faad
TAT SR 3T F 1 wemgifza §
T3 N FoAA Fe § T Taan
faa 7797 g2 § 7

Mr. Deputy-Speaker: He is asking
only last vear we have started farm-
ber is enquiring about the co-opera-
tive farming societies only.

Shri Shyam Dhar Misra; I referred
to Dhulia and Sewapure societies, We
have not got thc general figures. It is
only last year we have started form-
ing societies at Dhulia and Sewapuri.
I think the incrcase ranges from 25 1o
50 per cent. That is all that we can
say now. Beyond that, we have not
made any asscssment. This program-
me has been accepted only last year.

= fufa faw (PfFE)
TaqHT gz & fF uw ozwTe #ro#0-
graifzs a@EET a4t S« M, s=fE
ford 97 Fe1 & f WY, 99 29
T T3 AETILT F1E AT | § q8 7
Searg frza s A am a2

Shri Shyam Dhar Misra: In the
organisation of the village co-opera-
tives during the last 10-15 years, ac-
cording to the Rural Committee's
survey, large societies come up cov-
ering 4,000 or 5,000 or 6,000 popula-
tion. Later it was decided that co-
oprative societies should cover 1000
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population. Subsequently ang final-
ly, on the recommendation of the
Mehta Committce, it has been agreed
in consultation with the Reserve
Bank, not in opposition to them, that
we should have neither big societies
as contemplated by the Rural Com-
mittee survey nor a society of an
area covering only 1000 persons but
medium sized societies covering from
1000 (o 3000, That is a agreed deci-
sion being worked out now.

Shri Inder J. Malhotra: Sir, at the
outset I would like to thank those hon.,
friends of mine who have participat-
ed in this debate. I am very happy
to know, and I feel this is the first
time in this House—that from all sides
of the House there is gencrally agree-
ment on the principle about the im-
plementation of co-operative farming.

Today, I am very happy to know
from the hon. Member of the Swatan-
tra Party, even that in principle he
agreed to the implementation of co-
operative farming and she supported
this Resolution, by and large. By
moving this Resolution in this House
to some extent I have been able to
create a co-operative tempo and my
purposc has been served to that ex-
tent.

But I have to say with regret that
the hon. Deputy Minister probably
did not kecep pace with the sense of
the debate in this House and the con-
cern voiced by the hon. Members re-
garding the implementation of co-
operative farming in rural areas. I
never expected that the hon. Deputy
Minister would come up with scores
of figures to justify the steps taken
by the Government. As I pointed out,
the main point in the Resolution was,
and still is, to create a more vigorous
co-operative tempo in the country. I
wanted to know what steps and what
general aproaches have been made—
apart from collecting these figures of
service co-operatives, co-operative
farming societies and pilot projects—
by the Government to create a co-
operative tempo in the country. I am
sorry to say that the hon. Deputy
Minister has not been able to con-
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vince this House as far as that point
is concerned.

I would not take much time, and I
shall finish in two minutes. I would
again say that as long as we do not
make more stern efforts, as long as we
do not come out with more forceful
conviction before this country to im-
plement the co-operative farming
movement, I am afraid we will not be
able to do it. What I mean is this.
We have seen that on this Resolution
there is, by and large, agreement on
principle among all the political part-
ies. I would suggest to the Govern-
ment that some kind of approach
should be made in consultation with
all the political parties who agree on
principle to the co-opcrative farming,
and ways and mecans should be de-
vised to create a greater co-operative
tempo in the country.

A very large number of hon. Mem-
bers pointed out the defects as far as
the implementation of the working of
service co-operatives and other
coopcrative societies is concerned. I
have again to say that the hon. Deputy
Minister has failed to satisfy those
points. He again and again quoted the
figures. Of course, do not want to
say over and over again that “I am
sorry that the hon. Deputy Minister
said this and that”, because he is a
very good friend of mine and I want
to keep high the tempo which has
been created in this House. In the
end, and in view of the assurance
given by the hon. Deputy Minister,
with the leave of the House....

Shri Nambiar (Tiruchirapalli): Not
Hecause he is your {riend!

Shri Inder J. Malhotra: Because he
gave me an opportunity even now to
create and raise this co-operative
tempo in the House!

Shri B. S. Murthy: We are all
friends.

Shri Inder J. Malhotra: Basically,
he who is a non-co-operator is the
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' best co-operator in this country now.

So, with the leave of the House, I
would like to withdraw the Resolu-
tion but not the co-operative tempo
created ‘in this House.

Mr. Deputy-Speaker: Is Shri B. K.
Das withdrawing his amendment?

Shri B. K. Das: I beg to withdraw
the amendment.

The amendment was, by leave, with-
drawn.

Mr. Deputy-Speaker: Is the House
allowing Shri Inder J. Malhotra to
withdraw his Resolution?

Some Hon. Members: Yes.

The Resolution was, by leave, with-
drawn.

17.14 hrs.

RESOLUTION RE: REMOVAL OF
UNTOUCHABILITY

Mr. Deputy-Speaker: The House
will now take up the next Resolution.
The time allotted is two and a half
hours.

st e (A7) o giEEm
T, AYT AFATT 297 477 8§ —

“This House is of opinion that
a Committee consisting of Mem-
bers of Parliament and represe-
sentatives of private institutions
be set up to conduct a country-
wide survey to find out the extent
to which untouchability has been
removed and the economic, social,
educational and political progress
made by the Harijans and depres-
sed classes and suggest suitable
measures in regard thereto.”

NTE a¥ F AT F gAY
TH §SA | 3F TFR F7 UF fr= q@
SETT & ®q § o7d, 9€ aga dga% 1R
T v § 1 3w ww A wiEs
gfez & @T @R, arafas gfee ¥ 2w
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9, qriaF gfer ¥ @ o, aeHifaw
gfez ¥ 2@y o7d, Qv gfeew a2t <fam
|t &Y Fwear fawe § )

38 7g> fr & s ag_ 3@ faE
T FG FegT & g, F AT faae
TS & YIAA T@AT ATGATE | T8 F&q1a
¥ &ae gfeamt qur afaat &1 feafa £
T TLHTL FT AT AR oo T §
T TF FHS qa F1 gA@E faar
TaT g 1R Fg B fow & feAt A
Se-srfagt & g ca &, # o fogy
srfaat & aR ¥ @=a §, § @80 fF
1 37 g9 #1 g f7ar a1 § w=@fH
afeaam # 37 99 FTIATEA FATIETE |
# agd faagds o F< AEan g fF
g a% fogdr afaEt &1 ey §,
AqIfeFa 1¥o, Hiqum & A7vg 390 &
AR 3T & Wwegafa ¥ dFaE FenfaT
A FEw fer faed SgoRa
AAAT FTHT AT FISAHT 8 AR
Ig FHEA #1 fEwRaw e ¥
TR & g § ) I fawaw
9 FZT qF AHA ZHT § AR Fg TF
T gAT }, IHH §ER AT E,
[ A FAAT AT §, AT A @
FC A A STAAT ) AT F | A
AT AT T F-srifaat & & 99 & ot
uF faswe wwear § 5w #' aww a4
T &4 AT & | Sfew A Jeek &9
STEY dedT ¥ 7 AT "EIgEN! ¥ R
agt a% 5 arg S 7 " gheamt «v
qAEGTHT & @ @rd Iux AT famiw
e faar § 1 gt @A S o aet
faaemT & A ST S 9w am
& | afeae & oege 33 &
MR TF GrEae FARE AT W
frar mar v faed S A
Fo [0 FaT AT ] AR vaa fed
At @R & g § | IS AR
e & o gaTd qEETHl A W}
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e fargaRam Aty Fgr g e
w # megwmar w faoftfesr o
W & s W A AR faRaw gy §
frermm g 1 IEIFR ¥ F awwar g B
sa-sifaat #T fag@ snfaay & v
& fou sHET A7 W & 1T T N
gfrfora sfaat &, g g s afea
srfaat &, 39 & fag M @ IFR FTCF
FHIIF AT T THIT FY UF FHET g1
IfET | T 37 T FY 7 HY AT §
at o wwwar g 5 ag 7 @ W wfaa
77 & 2 7 & T w9 @ afew ag
At fasga w@a 7w §

Hq # qA HEE FT HI ATATZ )
a4 3T FT AT § ——

AT S qAS: '\/

Fg+T ¥4 §, sT & wfg yaw T e
a1 7y Jg) afew qeqRaaT w1 awedr
A 3fee ¥ 2@ I @ oF oEt
gaear § fF fog &Y M gawawra @
iyt wefodl @i 3@ & wgman
AATAT FT AT AT @ A EHIR AW A
AT & AIRTE FT aI AT FAT G 0
a3t § §g WAt 1w @’ 7
T § | AT wT O AT AT O X
g AT A HIWH, AT W qIEAT
g &, =T WY IEFT g X AT ST
g | T T A e AgrHT § SR
T faqy qIa &7 A A ea1e Arwfea
fFar a1 | § TEHT I AT F FEY
¥ wgar AT § oo
A\

T HIX AT TF TTEIT FIT AR

T ¥ FI AR 99 ¥ 97 FT A &,
I 9% F AL @Y § | ¥fFT R
2 & |1 Y ¥ A F WAF WA §
for & areftw wim &, ghfanfe
FFOA T & W AT HY & /T HT AT
F73 § A1 7T #Y afga gAY § )
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A% qzAF 39 dafas, wevAr,
fa3arens weqsaat & Freor gfeq gt
& fo= #1 g0 Fev #§ fa=feama & &1
A W FIA 38 TE(IFAT F FA
W F AR FATAR, &, ANIAY,
ST FIATHT T AT, AS HTT T FT
ITR ®qAT, W SH wETAITE
q2A1F AT 3T & Hea< gfeq gt F )
wfaara # A A75G7 o § § Faw 99
FY ATV AT F ATAT TGAT AM2AT1Z 5
aar #v qfaara faafy ofewg o= =gt
31 41, T 39 F 93 w0 F dfgam
qfvqq + A1aF F 97 g7 AN 9T
F@ &, A IEA 3T AAHT H Ag
NEAT &Y

“Untouchability” is abolished
and its practice in any form is
forbidden. The enforcement of
any disability arising out of
“Untouchability” shall be an
offence punishable in accordance
with 1aw.’

g aftraat st 37 77733 | wzfaq
gFgiadgEe? AF AT A
TF FF wErmmA-aarrr-affaam,
Qauy” ama &1 ot frar § afwa wrar
A FATZAT P TH T 00 FATZAT §
7z § A A FT FAT AT | ¥
g # mereaAr &1 framo w7 2
A F FHEAT T AT T4 A E
o ft ag et fa=md #, gETY
weAr #, gAY gfgai wo g oAwE ¥
fagsata & "I ¥ gEwT AE ST
Q@& | 92 Y% 2 % ag 7w fovg
TR & wow t O A F wRT g
M I AR F wta qg Stqar
o1 oY g At qratts aram
¥ 7w &, fo@ #r ofeam a8 @ T
37 #1 dafrs gfe ¥, mias gfee &,
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armfas gfee & o fager wan aear
&, AT 78 39 a1q %71 oqee 94 &
Tz wmeqt zAR fai aga afes o
T T ZATA FaEdr # weA Ag
AR w1q F Ty fF dag 7 g0 auf &
fai 37 qvam &1 agmr | gz 39 @
F1 897 & I 5791 3y 37 vri 71 3z
grar g, = ot 37 AWt ®y aHeqr
aifeq @ AR 7T T AT AF 373 ATAT
fear mar & &< are 3 g &7 fa=
g ar & w8 7 #1% 19 TR F
"qw: Z =TT 7 fem 2z 4% ==
g g7 g% g, wiaw gfe &,
ararfas gfez &7, faifaw 3ftz & iz
awdifaF gfez & 3 A fRaT T 73
2,39 FT TS AT T ATAA AT AT
afeq gz 7l T 2 32 amdm 2
HIT AT FT TET 37 JTT F1 7 FT HAT
Faar ArfET |

RE& TAAL, teuo &1 w7 Afaqra
A AT T 1, W w3 agr, afw
1 tauy | 37 e & ufafew &
T FAT AT AT Aaa
frt mat o, £ ot =y 237 O e
TFR 7 67 7% 39 F1 AT F1AT
TR AzaAA TEa ZA € TN H AT F
Ay TFAT AT g fawoqww &
grarfss 3fee & e o o faiifT
uF farz w7 Ao frrgo 3, s oa
g 2 arat & weae aferr wfagt
F o= AT T M Az =g
IFR 7 YHE F1 47 7 F1, Afaq g a1
s 2 fa 20 gt § uw a9 e
T2 &, AT T AT §, A feafy
I & | ag FIE AT AT ASL @)
qro ot A Fz ¥ o dme g fr
w3 forg siifa an fevg Ja1 39 a0 =
TF AR T X HF & | =i a% afew
st ar gfee T F1 v g, F 29
F fog dare  fw gara B @,
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wifg 9% ¥, AW 9 ¥ qgT g g,
g7 wu ¥ fafsga adf @ =gy
afa g0 Y 76 w3F 141 F AT Y,
gaF gaiffas Tzl F AR 9%,
qAGIT TZAA F AL T AF F
aFAT1 § o 2ar 39 § FFAeT AR
R AR 39 9 & fgeg & faq &1
gaey gu g g § war g gar g
ferg ifq Ty faz ST =TedY & 7o)
z ZfeATi FY TAEAT AT gor AF0 FAV
gAY, weIAar &1 fasgw g AR
FA1 wedr |+ gz fawe feafa &0
aafifaw gfeesror g5 W g1 awar €
afew mx wrifas @z A gfeemmor
AT TT A{F KT AL AT § A9 T,
Iq F UE THI FN gHIAT 3T, FT AR
&1 AT 49Tfeq |

ZATY g¥AdEm QAT # O
79 ATZ &1 AT E, A FoUTT
FIAFTAT § =1 & 7 A TF a4Fw 9,
#fea & s &7 wrear g gA
g nE wf gfez 7§ 7 a1 F1 W
FI T & | IREA qFHT X FHIY F AR
g ux afafs 79rf 1 39 F1 fend
‘oz e 7 wzdr aW Wi AmaA
AAHHT 12 TARA HIE FHTF g
HY 714 ¥ 21 39 H Y oTeEAm 9§
faqr mar 2 Fa forw g 0w A7 weg-
AT WiH7 &7 § fFI9717 2 |

“Untouchability is till practised
in many parts of the country
particularly in rural areas. It has
been appreciated that while legis-
lation alone will not achieve the
results because the evil is intri-
cately woven ‘in the social fabric
itself, it must be backed and re-
gularly followed up by persuasion
and propaganda for educating
public opinion.”

TF JH FT HGAT AT I9 FHEY
Ffem & 99 ® o ¥ AR @
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[T A g wEgRAar #y @ ffifar
F1 AT FT § & gAY F7 Noae
afafa & g1 @ woqmr & fog €
m oarfm &Y 4, fw Y A
A [FT T A 39 FAA A AT
famy 98 v @ & AR oF wFR ¥
u#F Ez7 fear & o f5 & oo & qrwa
T@AT et § 1 98 5 amR g g
9 T AT GHF AT | AT A
feae % faar g -

‘i Wiz gfafa & aarsr Fearor
aqr fugg o & fag ot @< o
iy Y €Y 39 F wEgEAr F g9
# @ arg F1 3 & oy o Aa faar
¢ f& seqmmar fraor fee ofg & @
wl g | &m & fAewd i fag sy
g

(F) 397 AT At u& .oy 8-
FAT AT FTAATHOT H 43T
& TATAT qIAT 941 b FATT

# AT 9T A ATHAT AT

(@) Su% 37 a w&.s Sfawa
gfTaat T [ et 9X 91
A gwF g% fwar FA0fF
ferg o am@ & araw9 T
q |

() vv 2T avr 3R.¥ gfqa
gfom mam fegwi @@
afa ffear & s o
AT ® FE A & o

() efesmt ar aifasw afeear
it % §faa AT W@
fagwm & sife gaot &r
geqr ¥ oo §, MfF gfe-
St &7 AR FTAT K AT
W@y g |

(%) wegmar (swaw) sfufaas
F JEEQ Fav gt §
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[ =it amestaY |

iy T § § SAMF v .9
sfama @ o 59 & qFEy
% gfvami &1 S FaT
25 o gfqaa 7@ gg } )

() seqemar 1 39 @4 7T
I oY & #ie g% ' aret
¥ ¥ 9.3 wiama afeea
Famw o Ay wfa x
gfeamt & =1 Ty
< FAT w@hiT fFwar

g

@ # ag wfawa wraar wifax & 0f
g Afe | @ wEw £ R @
TR Fg A &, W qAAr § 7%
& fame &7 # & 1 fFA o 9T
7g wfqwa gear g%z &0 7 ¥ a3
QAT o & FW E ) AfEw F 7 A7
faare omq & §wmF @@ ) 99-
¥ty g & wsT #7X fagq @
TIH AT & HeaT gara 9 faane
IAT T GHEAT F AR AR IH |
st fa=me snfgx (Far & ag « § =
F AHA TEAT AT

“Bearing these facts in mind,
the planners of the country while
drafting a national plan for the
enlire population of the country
decided that a spccific allocation
should be made for undertaking
propaganda and publicity pro-
grammes for the removal of un-
touchability. The First Five Year
Plan emphasised this aspect of '
the problem of the Scheduled
Castes and enunciated a fourfold
programme for achieving the ob-
jective in view. The programme,
as laid down in the First Plan;
proposed to eradicate untouchabi-
lity by—

(a) Law.

(b) Persuasive and educative pro-
cesses.
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(¢) Practice of democratic be-
haviour in social and rec-
reational activities.

(d) Providing opportunity for-
self-development, betterment
of health, education and eco-
nome life.”

am 3F § OFAT AF gEr | AE
I F FE AN qdt g | P
ar g A w5 o g, 9 R oA
w1 # ga @ A o a3 e
“qF F ommr oA s ge @sr
FAE AT UTT AT FI(A ATr SAET §,
I F IFAF FTr &7 F fAIT FW
FEEt § | 9 faqT F7 Tt § avAm
AT A7 fem & gt yaA Ty
afeq § 7 77 § oSt FwEAT |
z f& mir 7 7 frg Towea § AW
a1 f& 7w w7z & “wify fraEd @
GEATE T WY A F7 AT TGN
g f it At A TATETER TR
I74q & 59 F g frme e grar @4
H 3a g F7 fend ¥ 9w § %
I FARTE FAFAT § A7 I AqAT-
fo wrgwai w zfeas w1 owaw w@n
ST 2o & Ty srarfos Fearai &
| FI2IT ¥ HHAT § AR T TI
& sgagre fwar wmar §

vs T wir w7 fa@ zfesw w@g
T Fi FIA FL A A AT FT R M
afeq § 78 &1 & F3 I WA §
f& ga 3z =Ty § afew amoaw
F1 957 &Y & 9EA | F wE B
TR 9T JIHX ¥ FgaT @A §
fa ot gfeom deqid A gicom @
IR AW F I § ST AT F IqEAL
@R ¥ 77 & I @, Jafs 9]
FEql AT SART AET & AT AR
g TR @g 9% AT A .
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9@ axara Adf fwar o ag N F
WO 7T FT A AEA E

AT qUTT Ay gfataad
q7 eyy ® Fr fear mar @, 9w
§ ar ¥ fawra § A A fawww
¢ fF ww a7 agg = WAy o A
w3 § wr ofew faeger s A Ay
AR F aw Wt wgw ¥ fad qu g
fa o forgmad & oy £ F 7 Ay
F I, w7 IW & GG T WA
A g & W Y Amfa® =
grar & T Fermen sfaa &1 =@
gar & 1§ wardr gfywe o)
gfew ft guTdr AgE A& A | g
o T T g1 & araeg Y gETy
qUEAT T g TEY &1 (@7 & qg § ;A
& 9HT % T TG QAT ATEAT
g1

gant St gfee it & 3 afe
& a2 fu2 & # oF e & woontaay
¥ aga & | § A9 ¥ qg Aifex w4
T 9tea g f& aww gw & T ae
qaeT & | 9% OF Avnfaw gfeesi
2 S F 7 o & A v o

fazTrz wez Az & W a7
fam = & GmA @ H gAr
foet % g fear & 5 a9 @@ &
Y, AT TSAT i FmT Td qmy
# g Fax F owd & oot
ST FT fAareor g & 1§ 9%
F1E T TG §AT | T T 1 faeg
IIfga @ @, AT G A afew
T A ST A} far @ |

5T ¥ MY TF AR @ SN
FTAT ATEAT § | FgT 1T § & mfdw
gfee ¥ g wwt @g ¢ § | W
W Fg A0 o gl W g
F AR w1 ¥ A A% § S g
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T AR TR F fr # g% w,
o ot A F gt &, gfaal
T TAT AT AT R & | A AT A
R maMEaR
FT @Y € | SR W /YT g1
ARG FO AR § 1 A qE
gt § i omfds gfte & g faaw
onr g § ? I wiwel & s 9%
TZFFIINIE T AR ATHA T TG |
qI AW 3G f T & qfahi § 9T
FAT T & | HIT 3@ ff g9 Avfaai
F1 TFAAE, TR AR THEE T
F foraer s § | 5 qTE TG He
AT AHST P FT I §, go<
HUF | g amaay gegi & fie
= AWl F 0F AW qWiET § A
g "R = g A II & 1 aEr
agl, afer gar sfaw wwor g &
FoTfea TR & AW 9T, WK
TR F Y GqF A9 § Mg ag T
FT FTH G a7 AR FE T &Y, ITHT
ATH gEN ¥ Y H AT &, g T
# 7 o AR 1@ aqw @ A s
& Y STy | A d He FAT Arear
g f& @ yar gama wifds e
g7 & WX W MR W eam
RS FIAT AT § | A1 g7 framw
HFE 9T A g g M A g g
TET SATT AR 7% £ WX AN a8
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[ =0 anerry ]

v frega s R E @A |
FIIHT €A FIHET FAT  ATgAl
g1 St ag war 9 § 5 sfaes afee
¥ gt #v feafa = mm &
faegm Al A@TT ) Tl 2| F
SATETER AN o gEd & g § ¥
AT T & T T £

uF F faega amw € 1 gfeaal
F1 FAX TET F N e TG
JT AT IR dgANT Ag) fear e
M ST TH A™T T AT |
AT ST oar g fr oS gdy @ S
Y FAT (7T HIT I FT TIC FY AR
faert faasr afomw a2 &1 @ 2
fo ot oifas g e =1 @ & W)
9 gfys T g 1 w8 |
g8 gfom @ag  #fys w1
ATTEE |

Shri Nambiar (Tiruchirapalli): The
hon. Member must give us also some

-time to support his proposal.

oY qreHE ;T & U F T
T AR AW E | Fefasd FTHA FT 797
2 ITE O d AR A AT
FIAT ATEAT § | AOF 9 AR I[q &
TSET & FEI 9 a7 AR ey o
TR 9 FHA F, 9 98 AaEF
fag g1, @g @@ & fag &1, F18 wiwg
TEY & AT wIH O A

17.39 hrs.

[MR. SPEAKER in the Chair]

fagges e &faEe 1 AIAY-
fie § @ dR & Sfex fmar &
FIgfaa T AR 3T TFR F at
& fog fafirm oot =i gframe
¥ o T & o, S g ®
A HiTS TFA FA F 5AA A
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IAFT FE FH FA G fAFAT g |
I 9FR A @ F fAag 2 T |dr
F fau s sA fawr g @ MR
T WEAT 9gA_ ®1 AT 1T g |
qH a & fF eTo wrasHT 9Ed 7,
fomat AR gATa gfem @ war
w@ar §, W gAR gfeHl ¥ dar
a1 STSitad TR A OW Fgr & R g
g #t AR fRw e fean oo
T HIEqT ag g fF A, a9
T ZEA ALHF AT ATHATT FV AHA
q9Tgat % g F F T g A 98
ghomt @t 7 & 9, S g W
Fama aEm g fF T T AR
g Ag, S SwERl Fddr g 6}
THFARE # W N qHE frwedt @ ag
a1 F ga gfeet & fau g S
21 T IS FT AT IAT HAL;, O
TR TH AN I@IFTE |
AR § AOHT :FF ATHGT  HEAT
AT

ga &1 aa qr ag € fv o3 AW

& AT qrd A owiaFr Y &, w9 &
77 faega a1 7F0 € A A T HIA
F1 AAGEATE I AMEA FHAT F
qIAIEE % & T\ anar 2w w7
WY AT FET F 74T 37 AT q59 AT
g araammgy Efe az qam 3a &
g3 " TAT 2 |

qYR WERT ¢ WANE  FTE
FT HTAT AT FHIT F |

ot areRmy 7 97 o T faae
Eis il

wew AgRE . WA 9wl
o9 F2T A T § | HF I gER WA
gEegt w1 7 W 7 Ffgu )
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=t aresiey ; d qiw fre § @
FIEITI

s @ gfee & g sty gd
2 77 e & fam # s #Y gegaE
zan , wfee foer & a4 & oY wrwr-
T gAX aga faadf I & )

gt aw A F FE F A
Z 0 wd gor WAt g R Ay
qIRT | 79 ai¥ # 99 ot g, afews
U AVEIT 3A AT ®E eFt AZY
g & et o fu il & o oax
9 1w &) faegw erar s v 8
A za7 faege anta aft faav o
wIE

wwiifas gfe & Y g7 A
78 ara T g, afET 37 ar ® s
¥ AT ATIMT AAS AL FAT AW
qugd 2 fF o1 M AvERr F M,
FAY ATFR FT T | WA TH AL
qOUT AT TF AL gATEAT FA FAr
frare T 2, zraife 2w Fa & oo
goAe Am X UF e W@
g1 frgir =gt | 90 AT /T 9
F oA A T H oY &7 4qE weiad
FAT ATAT & | W A 2w & f afcad
gt 7 gy wfAdi & 99 T F s
Iz =TT F AT At 0 7 ug FEA
& fam o g f5 7Ae gzt uF ag
azr Farg amta ar, Sgt & FTE ¥ T
f& “Fr7 T AT & A AT
F faa?” 29 F A 7 7 @I
g 731 f7 0w 29 Wiy %7 fag A
A & fam s arfas o &
FeraT | g7 FAT, “H Wi &Y
Tz 3 a7 #4ran §, e arzmr #Y 419
2 FT Am g7 ag gAfat au
F qzr T W R gy o feafa €,
99 &1 qg UF U At gER A
21 2w 9 § 5 wohfas gfe &
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S EETY TIM &, 98 g4 S gHT
STfEQ 1 F A FT 37 A1 §

WqH AEET | [T WA AT
G SR AR GIE RARE R G )
w3 faw i gai &1  fer )

R aedw c oAfE aforl A
wfis  feafa  wara @wa @,
amfer gfee & o frv gm & ax
et 3fez & sw & U § w999
wFaE § 39 fac, ag & & fF o
g ¥ fug Y srfagt & fao oF 593
Farfae #RE Faw fEar qar W
st & far  fosas gEe
FHaq Frm fwar mar, s®@ oatg
gt fam o ux FEEA wFL A
ER N

o H AT F IAET FFE
TE fawa 1 F A fravd, Frear
g #iifs ag nw oar faox &, f5d
# #g 70 w12 § fo afuwr g 97 39
fafregm hega ¥ forar &--ote g
a7 Ay i gAefy oo JraT g --
fr st frfeemm gfmq &, 7 it adY
T OF 4T F3T &, el aw fw
qrzHeed W7 T 4 § oA FAr &
A F A & 1 39 fan 49 afE T
F AU FE gqrg A% 21 39 fom
7 ag wzga Ay f

the condition of Christian Harijans

and other Harijans is likewise most
depplorable.

Shri Dinen Bhattacharya (Seram.
pore): Are there Harijans, untouch-
ables, among the Christians too?

oY qreEEY ;T ) UF amrfeE
quET § WX WAAG qAT ST A1 I
A =grA At =nfzn ) ewe zw feeg
TT ¥ A @ gu A T A A
feafa gt 7€f & 1| T WA
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[ = aresiay ]

gt A & wimes 7 39 @wem &+
% g4 &Y, T g TITX Y FAT FI

a.

A WA F AT F muAT &regnd
@ E |

Mr. Speaker: Resolution moved:

“This House is of opinion that
a Committece consisting of Mem-
bers of Parliament and represen-
tatives of private institutions be
set up to conduct a country-wide
survey to find out the extent to
which untouchability has been re-
moved and the economic, social,
educational and political progress
made by the Harijans and depres-
sed classes and suggest suitable
measures in regard thereto.”

Mr. Speaker: There is a substitute
motion standing in the name of Shri
Siddiah.

Shri Siddiah (Chamarajanagar): I
beg to move:

“That for the original resolu-
tion, the following be substituted,
namely:—

‘This House is of opinion that
a Committee consisting of
Members of Parliament and
experts  be constituted to con-
duct a survey to assess the ex-
tent to which untouchability
has becn removed and the
progress made by thc Scheduled
Castes economically socially,
educationally and politically and
to suggest suitable measures to
achieve their all round develop-
ment within a period of ten
years’.”

Mr. Speaker: The amendment is
now before the House.

Shri H. N. Mukerjee (Calcutta Cen-
tral): Mr. Speaker, Sir, I rise to sup-
port the resolution which has been
placed before the House by my hon.
friend Shri Balmiki. The principal
objective of the resolution is unex-
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ceptionable, and I do hope that my
hon. {friend the Minister will find him-
self in a position to accept it. He
asks us to have a committee consist-
ing of people who are likely to be able
to help in this matter, which will
conduct a country-wide survey to find
out how far untbuchability has been
actually removed, and what has been
the progress made by Harijans and
depressed classes and also to sugBest
suitable meaures in regard thereto.

1 do not have to labour the point
that the handicapped selections of our
people have got to be assisted, that
what are called the Scheduled Castes
and the Scheduleq Tribes and the
so-called untouchables, the ex-crimi-
nal tribes and the other backward
classes all require to be assisted so
that they can play their rightful role-
in the life of society.

We all know, but there is no harm
in recalling, how Gandhiji used to
refer to what he called the sin of un-
touchability, because he could not
imagine a stronger term than the
word ‘sin’. Apart from the constitu-
tional obligation which we have got
to really and truly put an end to un-
touchability, there is on us an obli-
gation, a categorical imperative obli-
gation, an obligation to our conscience,
an obligation to history, which if we
do not perform, it will really mean
that we shall not be able to go ahead,
and our country will not advance.

This word ‘Harijan’ is used so often.
The word ‘Harijan’ means the ‘people
of God’. But I do not imagine that
the idea can be that God has kept a
certain set of people in a special en-
closure, so that others who are more
priviledged can look at them from a
distance and exercise their pity and
earn a certain amount of virtue, These
people are the flesh of our flesh, the
bone of our bone, and we have to be
members of one another, and until we
do that, all talk about national inte-
gration is so much moon-shine and
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nonsense, and all hopes of our pro-
gress are so much illusion.

The Untouchablity Offences Act has
been in force for nearly six years
now, or nearly seven years now, from

June, 1955. But we do find evidence’

from time to time how in actual
practice untouchability stil] persists in
our country, and this is why evalua-
tion is needed. There is a vast scope
for non-official effort in this direction.

But I was rather astonished to learn
the other day, on the 18th May, when
a question was asked in this House,
namely unstarred question No. 1563,
and in answer my hon. friend the
Minister indicated that there were
only five non-official organisations
which were getting money for the
eradication of untouchability during
1960-61 and 1961-62, and of these
five organisations, Ishwar Sharan
Ashram had its grant slashed from
Rs. 7,06,320 to Rs. 1,53,110. I do wish
that there were morc non-official or-
ganications which were brought into
the picture, so that thcy may play
their useful role.

The Minister of State in the Minis-
try of Home Affairs (Shri Datar):
May 1 point out to my hon. friend
that these organisations have been re-
cognised as all-India organisations?
Within the State orbit, there are a
number of voluntary organisations
which are helped by the State Gov-
ernments.

Shri H. N. Mukerjee: My point is
that there should be more emphasis
on having other non-official organisa-
tions and getting them to assist in a
more efficient way so that the task
eradicating untouchability can really
be prosecuted.

In the Report of the Third Plan, we
have found emphasis on this that
voluntary organisations require to be
helped a great deal more for the era-
dication of untouchability. The Re-
port has suggested that these organi-
sations should go beyond publicity and
propaganda and should actually set
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up and run schools, hospitals, hous-
ing co-operatives, industrial centres
etc. Now this recommendation in the
Third Plan Report is very important.
The Report also says that a general
evaluation in regard to the eradica-
tion of untouchability was attempted
by a study team on social welfare
which had been constituted by the
Committee on Plan Projects. It went
on to say on page 714:

“There is need for fuller and
more frequent evaluation of the
impact of development program-
mes on the conditions of schedul-
ed castes. so that, in the light of
expericnce, new methods may be
adopted and the existing arrange-
ments strengthened”.

Thercfore, the desirability of fresh
evaluation, the desirability of getting
on more efficiently with the job is
something against which I do not think
Government would have anything to
say.

This untouchability is largely a con-
commitant of living conditions, and
scavenging condemns a section of our
population to untouchability. We
know that it has been proposed from
time to time that in new housing
schemes  scavanger-free  lavatories
should be built and in existing houses
where open latrines exist, they should
be converted into scavenger-free la-
vatories. In the report which the
Home Ministry has supplied to us
lately we find that the Scavenging
Conditions Inquiry Committee has
presented a report and made certain
recommendations. This matter has
been hanging fire for a very long
time. But this report says that it has
been forwarded for consideration and
implementation to State Governments
and Union Territories and the Minis-
tries of Defence and Railways. I
wish to press on Government the de-
sirability of seeing that the recom-
mendations of this Committee, which
have appeared at long last, are actu-
ally put into effect.

Then again I am told—I do have
some little experience of jails, but that
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[Shri H. N, Mukerjee]

pertains to some time ago—that even
today jails or hospitals run by Gov-
ernment have not got rid of conditinons
where scavenging becomes an absolute
necessity. And if we have scavengers
a certain kind of untouchability, given
the conditions that we¢ have and the
inhibitions which we have inherited,
will continue to go on. We have,
therefore, a large population in our
country which is condemncd to condi-
tions of living which have got to be
changed, and as quickly as cver it is
done, the better for the country.

1 know that we are spending in the
Third Plan Rs. 114 crores compared
to Rs. 79 crores in the Second. But
much better work is wanted. I say
that better work is wanted because I
have been looking up ccrtain ques-
tions in the House, and they testify
to a state of affairs which is by no
means very satisfactory. I find, for
instance, that the proportion of sche-
duled castes and scheduled tribes
pecople and members of other back-
ward classcs in government scrvices is
not as good as it ought to be. Only
the other day, on the 9th of May in
reply to Unstarred question No. 1023,
we were told that in the Central Gov-
ernment services, scheduled castes
formed 14.63 per cent and scheduled
tribes 1,98 per cent. As far as Class
I is concerned, scheduled castes from
only 144 per cent and scheduled
tribes 0.21 per cent 1 found sometime
ago that even for such things as edu-
cation—when a question was asked in
Dccember 1960—things have not
changed very much since—about
scholars sent abroad for higher eldu-
cation ,the answer was that in 1958-
59. 4 scheduled castes students, 4
scheduled tribes students and 4 other
backward classes students were se-
lected, but only 2 scheduled castes, 2
scheduled tribes and 3 other backward
classes students were sent. But in
1959-60, nobody was sent by way of
scholarships which are given for
education. Only the other day, on
23-5-1962, in unstarred question 1793
he told us that since March 1957,
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seven Scheduled Castes and six Sche-
duled Tribes candidates have been
sent abroad for technical education
under Government of India’s over-
seas scholarship scheme for Schedul-
ed Castes and Scheduled Tribes and
other backward classes. You have to
send more people from among these
handicapped sections of our popula-
tion. Ability is not like a pound of
butter, either there or not there.
Ability has to be nurtured. That is
why we have got a recommondation
of the Planning Commission which
says that it is necessary to make very
special provision, to catch them young,
s0 {o speak, children Dbelonging to
these handicapped sections of the com-
munit and to give them special faci-
lities so that they come and take their
share, a larger sharc than they do at
present in the life of the country, in
the administration of the country and
really get access to the rcalm of light,
the feeling of independcnce and self-
fulfilment that you wish all to have in
our country.

I have so many other questions
here which show how the progress of
getling more of these pcople is very
slow and very much retarded. For
instance, I should imagine that the
Scheduled Castes and Tribes people
could be appointed at least in the
lower grades of work in the Delhi
Milk Scheme. On the 28th Novem-
ber, 1960 we had an unstarred ques-
tion No. 862 from which I find that
there are five class ITI and four class
IV employees out of whole time em-
ployees numbering 319. Out of 181
part time male employees, there is
only one of them and out of 447
female employees they are represent-
ed only by two persons. This is the
kind of figure which I could go on
quoting here. Again, in the Railway
Ministry which was headed by a mem-
ber of the Scheduled Castes, out of
3460 gazetted officers, the Scheduled
Castes and Tribes numbered only 9 in
1957 and I do not think the position
has changed very drastically. That
is what I find from unstarred ques-



3453 Resolution re:

tion No. 825 dated 22-8-1957. Then,
there is another unstarred question
No. 785 dated 21-8-1957. In the Plan-
ning Commission out of 216 gazetted
officers, 153 technical officers and 63
non-technical officers, the Scheduled
Castes were represented by only one
technical officer. I cannot understand
it. I have a habit of collecting some
of these questions and answers in re-
gard to the Scheduled Castes and
Tribes and I do find this kind of thing
continuing.

I do hear a kind of talking that
these people want to be privileged;
they want very special safcguards and
we want only to encourage merit and
that sort of thing . It is not so simple
as all that. Here are people who have
been denied access to the light, who
have been treated most abominably by
ourselves and whom we have to
satisfy if we have a conscicnce worth
anything at all. Here are people who
are still suffering under this kind of
disability. By raising the standard of
purc merit which exists nowhere in
crealion unless you nurture and offer
opportunities for devclopment, merit
will never be able to flower by mcrely
talking about merit—we want to put
down these people. So many other
things can be said but I fcel that my
time is up.

1 do fecl that something very dras-
tic has got to be done. Only the
other day, on the 18th of May 1962, in
veply to unstarred question No. 1599,
we were informed that til] 1960 an-
nual returns were required to be fur-
nished to the Home Ministry regard-
ing special representation of these
classes in the services. Actually, my
hon. friend Shri Datar gave this in-
formation on the 18th Mav, andi he
add that from 1961 the various att-ich-
ed and subordinate offices were to fur~
nish such returns to their respective
Ministries and the Ministry of Home
Affairs calls for cnly a few returns
for test check, and he proposes not to
place those returns on the Table of
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the House. This is wrong. The Home
Ministry which is in charge of this
matter has to do something very
special.

18 hrs.

1 have noticed so many times in
this House—I have been in this House
for more than ten years now—how
the report of the Commissioner for
Scheduled  Castes  and  Scheduled
Tribes is presented—it is more or less
consigned to oblivion or perhaps sold
by weight to buyers of waste-paper—
and how discussion in this House is
postponed and postponed; and when
discussion takes place, hardly any-
thing very serious emerges. Thig is
the way in which we treat the handi-
capped sections  of the community,
and that is why I say it has got {o be
stopped.

There are so many other aspects to
which reference can be made, especial-
ly the desirability of offering econo-
mic opporiunities for the devclop-
ment of these people. We are not
doing that. But even in regard to
providing for them in the services,
providing opportunities for education,
we have not been doing our job. We
are not cxpiating for the sin which
has been committed for generations
and for centuries by ourselves, and
when this Resolution merely asks
for a survey about how far we have
tackled the problem of untouchability
of the handicapped sections of the
community, and what we should do in
order to go ahead faster, then, surely,
it is for thc Government to come for-
ward with measures which will be
helpful and which will truly and real-
ly be in the interests of emotional in-
tegration of our country.

Mr. Speaker: The discussion will
continue next time.
18.02. hrs. ’

The Lok Sabha then adjourned till
Eleven of the Clock on Monday, June
4, 1962/Jyaistha 14, 1884 (Saka).
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BILL INTRODUCED . . 8305
U.s.Q. Subject CoLumns The  President’s  Pension
No. : (Amcendment) Bill, 1962.
2407 Sale of nd glass- s .
A0y Blass and glass- 4 DEMANDS I'OR GRANTS . 8305—8g
2408 Assistancc  given by Further discussion on Demands
Centre to Madras State 8294 Rt}( Grants fin respect of the
fligh . . . inistry of Works, Housing
2409  Space flights X 8294-95 and Supply comin,ucd. The
2410 Allotment of quarters in discussion  was not con-
Ramakrishnapuram, New cluded.
Delhi . . . 8295-96
2411 Automatic machine for REPORT O COMMIITEL
tea preparation 8296 gi.\i ]}’RIVAT E MEMBLRS’
2412 Subsidised  Industrial SA}\ID RESOUTIONS
Housing Scheme . . 8297 ADOPTED . . . 8389
OBITUARY REFERENCE . 8297-08 First Rcport was adopted.
The Spcaker made a reference PRIVATE MEMBLRS' RI:
to the passing away of Shri ; UL ‘AF‘:' T
Ponnada Subba Rao who b(‘)L"U HION WITHD- $380—8
was a member of the first N : : : - 5389—8432
Lok  Sabha.  ‘Thereafter Further yiscussion on the Re-
Members  stood in silence Resoluion re : nucleus co-
for a short while as a operative 1arn1{ng socicties
mark of respect. moved by Shri Inder. ],
Malhoraoon 18-5-02  con-
. . ) tinued. One amendmient t
1’1‘}1’1-‘41{5 ~LAID ON THE the Resolution .": ;mvu:l‘
TABLL . . . 8303-04 by Shri B.K. Dus. Shri
o Inder J. Malhotra  replied
(1) A copy of the Ministers’ to the debate. Both  the
Residences  Rules, 1962 amendment and the Resolu-
published  in Notification tion were, by lcave with-
No. G.S.R. 665 dated the drawn.
12th May, 1962, under sub-
section (2) of section 11 of PRIVATE MEMBER'S  RE-
the Salarics and Allowances SOLUTION UNDER CON-
of Ministers Act, 1952. SIDERATION . . 8432—s4
Shril Balmiki moved the Re-
2) A copy of the Art Silk solution re @ Removal of
()'I“cxtilc y(l’rodue(ion and of untouchability. One
Distribution) Amendment amendment to the Resolution
Order, 1962 pulished in was moved by Shri Siddiah,
Notification No. S.0. 1501 The discussion was not con-
dated thebxgth May,( 1962{, cluded.
under sub-section (6) o .
section 3 of the Essential A?SI;JIIB";‘ 19}(%{){ Ahfb(")gﬁAY’
iti 2 > 4 1962 1
Commodities Act, 1955 1884, (SAKA) 45
PETITION PRESENTED . 8304 Further discussion on Demands

Shri C. Dass prescnted a peti-
tion signed by a petitioner
regarding issue of stamp
folders to philatelists by
Philatelic Bureaux,
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for Grants in respect of Mini-
stry of Works, Housing and
Supply ; und also considera-
tion of Demands for Grants
relating to the Ministry of
Home Affairs,




	001
	002
	003
	004
	005
	006
	007
	008
	009
	010
	011
	012
	013
	014
	015
	016
	017
	018
	019
	020
	021
	022
	023
	024
	025
	026
	027
	028
	029
	030
	031
	032
	033
	034
	035
	036
	037
	038
	039
	040
	041
	042
	043
	044
	045
	046
	047
	048
	049
	050
	051
	052
	053
	054
	055
	056
	057
	058
	059
	060
	061
	062
	063
	064
	065
	066
	067
	068
	069
	070
	071
	072
	073
	074
	075
	076
	077
	078
	079
	080
	081
	082
	083
	084
	085
	086
	087
	088
	089
	090
	091
	092
	093
	094
	095
	096
	097
	098
	099
	100
	101
	102
	103
	104
	105
	106
	107
	108
	109
	110
	111
	112
	113
	114



